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LEGISLATIVE ASSEMBLY.-
Monday, 18th March, 1929.

The Assembly met in the Assembly Chamber of the Council House at
Eleven of the Gfock, Mr. President in the Chair.

QUESTIONS AND ANSWERS.

Oitnvmoas oF THIRD CLASS PASSENGERS ON INDIAN RATLWAYS.

1081, *Mr. Ghanghyam Das Birla: (a) Is it a fact that the Railway Board
invited the opinion of the Great Indian Peninsula Railway Administration,
on the subject of ameliorating the grievances of the 8rd class passengers?

(b) 1s it true that the Chief Traffic Manager of the Railway, before
dealing with the subject, invited Mr. Jivraj G. Nensey and Khan Bahadur
P. E. Ghamat, Honorary Joint Secretaries of the Passengers’ and Traffic
Relief Association, Bombay, to offer suggestions in the matter?

(¢) Will Government be pleased: to state whether those recommendations

have been received Ly them? If so, what action do the Railway Board
desire to take and when?

(d) Have the Railway Board likewige called for suggestions from other
reilway administrations and the Local Advisory Committees thereof?
I# the answer be in the affirmative, will Government be pleased to name
them, and state how far their recommendations could be met with?

(e) Will Government be pleased to state whether the views of the
Pussengers’ Association in Bombay, Belgaum, Calcutta, and Madras were
called for by the Railway Board? If not, why not?

Mr. P. R. Rau: (¢) and (d). The Railway Board invited the opinion
of all important railway ndminiatrations on this subjeet in April 1928. The
Agents of railwavs would no doubt have eonsulted their Loeal Advisory
Committees and made other inquiries before making their reports and
recommendations. Their replics were placed before the Central Advisory
Council, who discussed the whole question in their mectings in Septem-
ber 1928 and TFebruary last. The railwavs were again addressed by the
Railway Board in March 1920 with regard to the points that emerged
in this discussion.

(b) and (¢). Government have not heard from the Great Indian
Peninsula Railway that their Chief Traffic Manager invited suggestions
from, these gentlemen, but any suggestions made to the Railway doubtless
received the fullest consideration of the Agent befors he sent in his report
to the Railway Board. ’

(¢) The Railway Board did not call for the views of any Associations
direet, but they trust that Agents have, with the assistance of their Tocal
Advisory Committees, explored all avenues in the direction of increased
amenities to passengers.

( 1999 ) A



2000 LEGISLATIVE ASSEMRBLY. [18T Mar. 1020.

CONDITIONS AND TERMS OF LAND SETTLEMENTS IN DIFFERENT PROVINOES,

1082, *Khan Bahadvr Sarfaraz Hussain Ehan: Will Government plense
state the conditions and terms of land seitlements, in the different pro-
vinces of British India, province by province?

Mr. @. 8. Bajpal: T would refer the Honourable Member to the Bettle-
ment Reports and the Settlement Manuals of the various provinces,

UNSATISFACTORY TREATMENT OF THE DAUGHTERS OF THE MIGRATORY
STAFF OF THE GOVERNMENT OF INDIA SRORETARIAT AT THE MUNICIPAL
Boarp Sonoor, New DeLmEI.

1083. *Khan Bahadur Sarfaraz Hussain Khan: (a) Will Government be
pleased to lay on the table a statement showing the number of lady
teachers employed in the Municipal Board Girls’ School, New Delhi, with
their nationality, educational qualifications, and the length of service cf
each? :

(b) What is the average number of girls in each class studying in this
school from April to October and November to March every year?

(c) Hus the existing teaching steff employed in this school teen found
adequate for the gtandard of education for the girls reading there?

(d) Are Government aware that the treatment of the head lady
teacher and other. mistresses towards the girls is not satisfactory, as they
alwuys scold and abuse them for no fault of their own, and this treatment
is particularly directed to the girls of the migratory staff of the Govern-
ment of India Secretariat? If so, why so?

(e) Is it & fact that the girls of the migratory staff are generally refused
admission, in the first instance, and that their admission to school is
always delayed on some pretence for one to two months?

(f) What facilities are provided by the Central Government for the
education of the girls and boys of the migratory staff?

(9) In view of the disabilities which the moving staff of the Govern-
ment of India suffer in respect of education of their children, are Govern-
ment considering to take steps to redress the grievances?

Mr. G. 8. Bajpal: The information asked for is being collected, and
will be supplied to the Honourable Member in due course.

APPOINTMENT OF MR. JAOKSON AS ABSISTANT STORE-KEEPER, BENGAL
AND NORTH WESTERN RAILWAY.

-1084. *Mr. Siddheswar Prasad Sinha: (a) Is it a fact that, in the Bengal
and North Western Railway, one Mr. Jackson has been appointed as an
Asaistant Store-keeper? Is this a post reserved for Indians?

(b) Is it & fact that his father, Mr. Jackson, is employed in the Audit
Department of the same Railway?

(¢) Is it a fact that the latter has drawn oversea allowance?

(d) TIf the reply to part (c) be in the affirmative, will Governmcnt be
pleased to state (i) the amount so drawn by him (ii) the reasons why the son
has been treated as an Indian while the father is treated as a European?
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Mz, P. B. Rau: Government have no information. The Railway Ad-
ministration have full powers in respect to such appointments.

Diwan OChaman Lall: May I ask the Honourable Member whether

the allegation made in this question is not serious enough for the Railway
Board to take notice of?

Mr. P. R. Rau: It does not seem to be very serious. I do not under-
sland what the allegation is. .

Diwan Ohaman Lall: May I ask the Honourable Member whether it

is not apperent from the question that the allegation is that the post is
one reserved for Indians?

Mr. P. R. Rau: There is no post reserved for Indians or Anglo-Indians
or Buropeans as such, I hope, in the Bengal and North Western Rail-

way.
Lieut.-Oolonel H. A. J. Gidney: May I know from the Honourable

Member whether it is not permissible for the FEuropean father of an.
Anpglo-Indian son to draw oversea allowance?

Mr. P. R. Rau: I know that the domicile of a son depends on that of

his father, but I have never heard that the domicile of the father des-
cended from the son. (Laughter).

Lieut.-Oolonel H. A. J. Gidney: That is no answer to my question,
Sir. The reply of the Honourable Member is obvious. I am asking the
Honourable Member whether 1t 15 not permissible, and in accordance with
the Lee Commission recommsndations, for an Europesn employee of a
railway to be cntitled to draw cversea allowance, whilst his Anglo-Indian

or domiciled Furopcan son is not entitled to draw it he having an Indian
domicile ?

Mr. P. R. Rau: I think I have answered that question, Sir.

Mr, Siddheswar Prasad Sinha: Will the Honourable Member kindly
get the information asked for?

Mr. P. R. Rau: Which information, may I know?

Mr. Siddheswar Prasad Sinha: The information asked for in my ques-
tion.

Mr. P. R. Rau: Is it the one referred to in clause (d) of the question?

Mr, Siddheswar Prasad 8inha: I mean the information asked for in
the whole question.

Mr. P. R. Rau: That has been answered, Bir.

RuULE ON THE BENGAL AND NORTHE WESTERN RATLWAY BARRING INDIANS
FROM APPRENTICESHIP IN THE L0CO, DEPARTMENT.

1085. *Mr. Slddheswar Prasad Sinha: Is it a fact that the Bengal and
North Western Railway has a standing rule barring Indians from appren-
ticeship in its Loco. Department?

Mr, P. R. Rau: I am not aware of such a rule. Inquiry is however
being made from the Agent, Bengal and North Western Railway.

A2
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APPOINTMENT OF MR. CABLE AS- ASSISTANT LOCO. SUPERINTENDENT,
BrNGAL AND NorTH WESTEEN RAILWAY. "

1086. *Mr. Slddheswar Prasad Sinha: (a) Is it & fact that the Bengal
and North Western Railway appointed Mr. Carle as an Assistant Loco.
Buperintendent, even though suitable Indians were available for the post?

(b) If the reply to part (@) be in the affirmative, will Government be
ple??ed to state the special qualifications, if any, of Mr. Carle for the
pos

(c) What appointment was he holding before he joined the Bengal and
North Western Railway ? '

Mr. P. R. Rau: The Railway Administration have full powers to make
appointmente of this nature and Government presume that they selected
the officer whom they considered most suitable for the post.

ArPPOINTMENT oF ME. HupsoN A8 TRA¥FIO INSPECTOR ON THE BENGAL
AND NorTH WESTERN RATLWAY.

1087. *Mr, Siddheswar Prasad Sinha: (a) Do the Bengal and North
Westorn Railway adhere to the policy laid down by the Railway Board?

(b) If the reply to part (@) be in the affirmative, will Goyernment be
pleased to state the ressons for the appointment of “Mr. Hudson as a
Traffic Inspeotor? '

(c) Is it o fact that be superseded Mr. Hanifi, though the latter is
more qualified?

(d) 1f Mr. Hanifi is not more qualified, will Government be pleased to
state the qualifications of both the gentlemen?

Mr. P. R. Rau: (@) I have no reason to think othert;rise_.'

(d), () and (d). The Agent has full powers to make appointments of
this description, and Government prosume that he considered the qualifi-
cations of all suitable candidates before making a particular selection.

Mr. Siddheswar Prasad Sinha; Therc is no reply to part (b) of my
question, Sir.

Mr. P. R. Rau: The last part of iny answer refers to clauses (b); (c) and
(d) of the question.

ScALE OF Pay oF CERTAIN KUROPEAN AND INDIAN OFFICIALS ON THE
BENGAL AND NorRTH WESTERN Rarmway.

1088. *Mr. Siddheswar Prasad Sinha: Will Government be pleased
to state the scale of pay of the following staff in the Bengal and North
Western Railway, separately for Indians and Europeans: (1) Htation
Masters, (2) Guards, (8) Drivers, (4) Shunters?

Mr. P. B. Rau: The Honourable Member will find such information
as is in the possession of the Gcvernment in regerd to the pay of these
clagses of servants of the Railway Company in the establishment rolls of
the Bengal and North Western Railway, & copy of which is in the

Library.
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Diwan Ohaman Lall: May I ask the Honoursble Member whether
there is any racial discrimination in regard to the pay given to Europeans
and Anglo-Indians? '

Mr, P. R. Rau: I am not aware that there is any difference in the"
rates of pay admisgible to Indians and Europeans for the same sort of
work but if, from personal experience, the Honourable Member can
assure me that there is in any case, I can assure him I will inquire into
it.

Mr. Gaya Prasad Singh: I may sssure the Honourable Member that
it is so.

Mr. P. R. Rau: Then I shall make inquiries, Sir.

Cost or THE EDUCATION OF THE CHILDREN OF INDIAN, ANGLO-INDIAN
AND EURoPEAN EMPLOYEES ON THE BENGAL AND Nor1H WESTERN
RArLway.

1089. *Mr, Siddheswar Prasad Sinha: (o) Will Government be
pleased to state the number of employees, (1) Indians, (2) Anglo-Indians,
(3) Europeans, in the Bengal and North Western Railway?

(b) What amounsv has been spent over the education of the children
of each of these communities separately during the years 1926-27, 1027-
28, and 1928-29 up to January 19297 .

Mr. P. R. Rau: (g) I would refer the Honourable Member to Appen-
dix “C", Volume II, of the Report by the Railway Board on Indian
Railways for 1927-28, a copy of which is in the Library.

(b) I am endeavouring to obtain the information for the Honourable
Member.

D1SSATISFACTION CAUSED BY STATEMENTS BY MR, .J, CoATMAN 1IN ‘ INDIA
_ v 1927-28 7.

1080. *Mr. Ram Narayan 8ingh: 1. (a) Are Government aware of the fact
that in his book, ‘‘India in 1927-28'', Mr. Coatman’s statement that,
“With the exception of Mr. Jinnah, no Muhammadan politician of any
standing denounced the 8imon Commission’’, has caused great resentment
and dissatisfaction in this country, and also of the fact that the Honourable
Mr, Crerar's reply to Mr. Gaya Prasad 8ingh’s starred question No. B75,
relating to the same statement, has only augmented the snid resentnrent
and dissatisfaction ? .

(b) Do Government propose to take all possible and reasonable
steps to remove the resentment and dissatisfaction mentioned above?

(¢) Do Government propose to appoint a day, during the present session
of the Assembly, for a discussion of Mr. Coatman’s book ‘‘India in 1927-
28"?

2. (a) Are Government prepared to. inquire from Mr. Coatman the
significance of his remarks, ‘a politician of any standing’’, and also to
state in the House what he says in reply?

(b) Do Governiment accept Mr, Coatman's explanation of their
purposes? '

The Honourable Mr. J. Orerar: The answer is in the negative and
Government do not propose to take the action suggested.



2004 LEGISLATIVE ASSEMBLY. [18t Mar. 1920.

_ Diwan Chaman Lall: May I esk the Honourable Member whether by
his reply to part 1 ga) also, I may take it that Mr. Coatman did mnot
make the statement

The Honourable Mr. J. Orerar: The answer to part 1 (a) is in the
negative.

Mr. A. Rangaswami Iyengar: Am I to take it, Sir, that the Government
are not aware of the fact that Mr. Coatman wrote these things in the book?

The Honourable Mr. J. Orerar: I have answered the question, Bir.

Diwan OChaman Lall: May I ask the Honourable Member to give us
the correct expression used by Mr. Coatman?

The Honourable Mr. J. Orerar: The Honourable Member will find it
on referring to the publication in question, which is in the Library.

REGISTER OF INDIAN POLITICIANS OF STANDING,

1001. *Mr, Ram Narayan Singh: (a) Do Government keep any permas.
nent register containing the names of Indian politicians of standing?

(b) If the answer to (a) be in the affirmative, will Government be plensed
top it on the table, and also to state the authority by whom, and the
method by which, this recognition of & man as a politician of standing is
arrived ab before entry in the register?

The Honourable Mr. J. Orerar: (a) No.

{b) Does not arise.

EXAMINATION BEFORE PUBLICATION OF THE BOOK “ INDIA IN 1927-28 ”,

1092 *Mr, Ram Narayan Singh: Will Government be pleased to
state whether Mr. Coatman’s book ‘‘India in 1027-28"" was read and
examined by any higher official before its publioation, and ‘if so, by whomr?

The Honourable Mr. J. Orerar: The Report is examined generally by
officers of the different Departments of the Government of India and
also in the India Office before publication or presentation to Parliament.
Neither the Government of Indis nor the Secretary of State acoepts res-
ponsibility for any particular expression of opinion.

Diwan Chaman Lall: May T ask the Honourable Member for whose
benefit the Report is published every vear?

The Honourable Mr. J. Orerar: I think, Bir, that question will arise
on s subsequent question which is on the paper.

OBJECT OF PUBLICATION 0F YEAR BOOKS SUCH AS “ ITxDIA IN 1927-28 ",
1003, *Mr. Ram Narayan Singh: Will Government be plessed to
state: .
' (¢) What is the object in publishing India Year Books like the one,
“India in 1927-28"° of Mr. Coatman, from year to )_'ear?

(B) By what law or by whose orders it is published?
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{¢) What are (i) the sources from which the information is obtained,
which this book is supposed to contain, and also (ii) the ugency
or agencies by which the information is collected verified and
examined ?

The Honourable Mr, J. Orerar: (a) and (b). The submission of the
report is pres:ribed by section 26 of the Government of India Act, and, the
ohject of the Repert is to keep Parliament informed of the moral and
material progress and condition of India.

(¢) (i) For the sources I would refer the Honourable Member to the
list I am placing in the Library. This used to appear ss an appendix to
the Report, but, in the interests of economy, its publication was disconti-
nued from 1926-27.

(i) By the authorities issuing the publications mentioned in the list
and, when necessary, by the Bureau of Public Information.

Mr. A, Rangaswami Iyengar: May I know whether the Government of
India Act prescribes that the Government should publish books for which
they take no responsibility as to the views contained therein? Is there any
provision in any section of the Government of India Act to thab effect?

The Honourable Mr. J, Orerar: Thorc is no precise presoription of that
character,

Mr. A. Rangaswami Iyengar: Is it not a fact, Sir, that the Govern-
ment of India Act prescribes that they should submit to Parliament a cor-
rect and faithful record of what may be considered as the material and
morsa] progress of India, and not merely publish opinions for which they
take no responsibility whatever?

The Honourable Mr. J. Orerar: The Honourahle Member is aware of the

provision in the Government of India Act, and as an expert lawyer, he can
interpret it.

Mr. A, Rangaswaml Iyengar: I want an answer to my questlion; there is
no use of saying that I am clever. I want to know whether the Govern-
ment of India can publish a book for which they take no responsibility ?

The Honourable Mr. J. Orerar: I do not think that the provisions in the
Act in any way render inappropriate the proviso which I have referred to.

Diwan Ohaman Lall: Will the Honourable « Member kindly read out
the provision in the Government of India Act?

The Honourable Mr. J. Orerar: I am sorry I have not at this moment
gob a copy of the Government of India Act in my poesession.

Mr., 0. Duraiswamy Alyangar: May I know whether the Becretary of
Blate, in presenting this report, to both Houses of Parliament, under Sec-
tion 26 of the Government of India Act, deals directly with Mr, Coatman,
or whether he relies upon the authority of the Government of India
vouchsafing the correctness of the matters stated in that report?

- The Honourable Mr. J. Orerar: The Report, as I say, is forwarded to the
India Office and is there examined before being laid before Parliament.
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Mr. O. Duraiswami Aiyangar: Is the Honourable Member aware that it
is more open to the Government of India, in this country to test the cor-
rectness of it than to the India Office in England?

The Honourable Mr. J. Orerar: That no doubt represents the Honourable
Member's opinion. '

Mr. A. Rangaswami Iyengar: May I know, Sir, whether it is not a fact
that the Material and Moral Progress Reparts which were presented to
Parliament before 1919, did not contain this kind of anti-Indian props-
ganda year after year?

The Honourable Mr. J. Orerar: I am not prepared to accept that it is
anti-Indian propaganda,

Mr. A. Bangaswami Iyengar: Does he kmow that these Reports did not
contain anything of the nature of an expression of views or propagands,
that no such opinions or propaganda were indulged in previous Material
and Moral Progress Reports?

The Honourable Mr. J. Orerar: T think the criticisms previously ex-
pressed in the Report before 1819 were that it was a very dry compilation,
which most people found great difficulty in reading.

Mr. A. Bangaswami Iyengar: And therefore the Government of India,
in order to make it lively, decided to introduce matter of this poisonous
character |

PRrOSCRIPTION BY GOVERNMENT OF A FORTHCOMING BOOK RY Miss Mavo,
CALLED ‘‘ SLAVES oF Gop .

1094, *Mr. Gaya Prasad Singh: (¢) Are Government aware thut Miss
Mayo is shortly bringing out another book, called ‘‘Slaves of God'’, libel-
ling and misrepresenting some of the social and religious customs of the
Hindus?

(b) Are Government aware that such sentiments are likely to create
clags hatred in India; and do they propose to proscribe the booi. and pre-
vent its entry into this country?

The Honourable Mr. J. Orerar: (a) Government have seen a newspaper
report to this effect. The Honourable Member will hardly expect me to
endorse his description of a book which neither of us have yet seen.

(b) The book has not yet been published, and it is clear that I can offer
no opinion as to whether any action may be called for, until the book has
been published.

Mr. Gaya Prasad Singh: May I know if Government proscribed that book
‘“Politics in Oil”’ before they had occasion to read the book in this country?

The Honourable Mr. J. Orerar: I think I have already answered several
questions with regard to that particular book. The fact is that the book
was, in the first instance, excluded on the ground of the source fram which
it emanated. On further examiration it wasg admitted.

Mr. Gaya Prasad Singh: May I know what objection the Government
of India have to getting hold of & copy of this book and finding out whe-
ther it is objectionable or not? :
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The Honourable Mr. J. Orerar: The book has first to become available.
It has not yet been published. '

Diwan Chaman Lall: May I know, Sir, whether it is not a fact that the-
articles in this book have already been published in various periodicals?

The Honourable Mr, J. Orerar: Not to my knowledge.

Diwan Chaman Lall: Has the Honoursblé Member ever read Nash's
Magazine?

BTATEMENT IN THE PROOEEDINGS OF THE STANDING Frxance CoMMITTER
REGARDING THE ORGANISATION OF THE (OFFICE OF THE DIRECTOR
GENERAL OF PosTs AND TELEGRAPHS.

1095. *Mr. 8. 0. Mitra: (2) Will Government be pleased to state who
is responsible for the statement ‘‘The Directorate is at present organised
more like a secretariat, or attached office, than like an accounts office’’,
which nppeared in the prooeedings of the Standing Finance Committee
dated the 28th January, 1927? '

(b) Why was the expression ‘‘than like an accounts office’”’ wused?
Was it with the object of abandoning the old idea of treating the Office
of the Director General of Posts and Telegraphs as an acoounts office?

(c) What is the meaning of the worde ‘‘at present’’? Do they refer
to the month of January, 1027, or the year 1926, or a much earlier period?

(d) Why were the alternatives ‘‘secretariat or attached office’’ used?

The Honourable Sir Bhupendra Nath Mitra: (a) The statement was
made by the Government of India.

(b) and (d). If the Honouraple Member will reperuse the whole
of section E of appendix I of the proceedings of the Btanding
Finance Committee, referred to by him, he will, I think, have no-
difficulty in understanding why the particular phrases to which he alludes
were made use of in the secand paragraph. - So far ag I am aware, the
members of the then Btanding Finance Committee did not find it difficult
to understand the passages referred to. In any case, it is not possible for-
me rgo elucidate further the meaning of what I consider to be plain English
words,

(c¢) The phrase is used in its dictionary sense.

PrrrTION FOR INCRRASE OF PAY BY THE CIERICAL STAFF OF THER OFFICR.
oF TEE DIRBOTOR GENERAL OF PosTS AND TELEGRAFES.
1006. *Mr. 8. 0. Mitra: (a) Is it s fact that the clerical staff of the
Office of the Director General of Posts and Telegraphs submitted iden-.

tical printed petitions to the address of His Exoellency the Viceroy in-
August, 1924, on the subjeet of their pay?

(b) Were these petitions ever placed before His Excellency? If so,.
with what result? ' '

(c) What are the reasons for the delay in thé issue of the ordérs?
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(d) Do Government propose to make ample amends for the delay, by
‘meeting in full, the prayers made by the staff in their petitions to H. E. the

Viceroy, and reiterated by them in their memorials to His Majesty’s Secre-
tary of State for India? '

The Honourable Sir Bhupendra Nath Mitra: (a) Yes.

(b) The petitions were dealt with by the Government of India in the

usual course and final orders were issued in Government of Tndia letter
11-P. T. E., dated 6th March, 1928.

(¢) The rcasons are given in my answer to the Honourable Member's
«question next following,

(d) Does not arise,

‘Rev1s10N OF PAY OF THE CLERIOAL STAFF OF THE OFFIOE OF THE DIRECTOR
GENERAL OF PosTs AND TELEGRAPHS,

1097, *Mr. 8. 0. Mitra: (a) Will Government be pleased to say
‘whether it was stated in the prooeedings of the Standing Finance Com-
mittee, dated the 28th January, 1927, that a revision of pay of the slorieal
staff of the Office of the Director General of Posts and Telegraphs was
long pressed for, but was deferred for some reason or other?

(b) If so, what are the reasons?

The Honourable Sir Bhupendra Nath Mitra: (¢) Yes. The exact words
used were ‘A revision of the pay of the Directorate office has long been

pressed for, but was postponed for various ressons partioularly the approach-
ing move to Delhi.”’

(b) As the House is aware, it was in 1925, that I took up my examina-
tion of the grievances of postal subordinates of various classes. As soon
a8 I was in a position to come to conclusions in a particular matter to work
out a scheme, to get it sanctioned by the financial authorities, and to make
money available for it, that scheme was given effect to. These are broadly
the reasons why no action could be taken in regard to the revision of pay of
the clerical staff of the Office of Director General of Posts and Telegraphs
before January, 1927, An additional and important reason has already been
mentioned. 2

INDEBTEDNESS OF THE POSTAL STAFF IN CALOUTTA, ALIPORE AXD HOWRAH,

1098. *Mr. 8. 0. Mitra: (1) Has the attention of the Government been
drawn to the annual report of the Postal Co-opemative Credit Society of
‘Caleutta Ltd., for the year énding 81st March, 19287

(b) Tf the reply to part (¢) be in the affirmative, will Government
submit a monthly statement of loans that were given to the members
from April 1927 to March 19287

(¢) Do Government propose to order an inquiry as to the cause of such

indebtedness amongst the postal staff working in Calcutta, Alipore and
Howrgh ?.

Mr. H. A. Sams: (a) The answer is in the negative.
() and (c). Do not arise.

#
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RESOLUTION AT THE RANGOON SESSION oF THE ALL-INDIA PosTAL CON-
FERENCE REGABRDING OUT-STATION ArrLowaNce FoR Post OFFIOE
EMPLOYEES.

1089. *Mr. 8. O. Mitra: () Has the attention of Government been
drawn to Resolution No. 26, passed bﬁhe Rangoon Session of the All-
India (including Burma) Postal and Railway Mail Service Conference,
printed at page 496 of Labour, dated January, 19297

(b) If the reply be in the affirmative, will Government please state if
the facts, as stated in the Resolution, are substantially correct?

(c) If the reply be in the affirmative, do Government contemplate to
revise the rates of out-station allowance, on the lines suggested in the Reso-
lution? If not, why not? -

The Honourable Sir Bhupendra Nath Mitra: (a) Yes.

(b) Government bave no precise information regarding the principles
adopted by the British Post Office in respect of their travelling post offices.

(¢) Government sanctioned the out-station allowances -after the most
careful consideration as recently as the 18th December 1927 and are not
prepared to reconsider them. I would point out that, before that date, no
out-station allowance at all was granted. Government see no reason for
blindly following an English arrangement in the case of any branch of the
Postal Service, and they have not done so in the case of any other Service.

RENTS OF BuNgALows IN Frrozsnam Roap, New DELHI,

1100, *Mr, 8, 0. Mitra: (a) With reference to my starred question
No. 680, will the Honourable Member be pleased to state whether the
rents of the burfgalows on Ferozshesh Road were Rs. 885 in 1026, Ras. 864
in 1927 and 1928, and have now been increased to Rs. 411? If so, why?,

(b) Is it a fact that, when the rent of these bungalows was Rs. 385,
it included the.charges for farashes, electrical energy and water, and
only the costs for supply of electric bulbs were charged extra, if requi-
sitioned? (Vide Circular No. LXXVII, dated the 1st December 1927, page
5.)

(¢c) Is it a foct that, in addition to the rent of Rs. 411 during the
current ression, an extra charge of Rs. 10 is being made, although no
-extra amenities or furniture have been asked for? If so, why?

(d) Why is the Public Works Department charging. more imoney
than what the Government intimated to the Memberg in their Circular
No. LVIJI, dated the 14th December, 1928, without the knowledge and
consent of the Members, though they do not ask for anything extra
than what was mentioned in the Circular?

(e) In view of the above circumstances does the Honourable Member
intend to see that the entire case, regarding the rents and amenities
efforded, be thoroughly examined and proper remedies made?

The Honourable Sir Bhupendra Nath Mitra: (a) Yes. The rents for the
previous years were not inclusive of all charges, while the rents for this
year are. :
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(b) No. The rent included a minimum of water supply and electrio
energy, exoess consumption being caleulated separately.

(c) An extra charge of Rs. 4 for special furniture outside the normal
geale is being charged where supplied,

(d) T am making further inquiries about this and will inform the Hon-
ourable Member of the result.

(e) The question of the rate of rent to be charged is being re-examined.

Nauzs, DaTEs oF ARREST, BTC., OF DETENUES UNDER RRGULATION III
. oF 1818.

1101. *Mr, S. 0. Mitra: Will Government please lay on the table a
statement giving the names, dates of arrest, period and places of detention
in each case, of persons now detained under Regulation, ITI of 18187

The Honourable Mr. J. Orerar: I lay on the table a statcment giving the
nemes and dates of arrest of the persons referred to in the Honourable

Member’'s question. I regret that I can not undertake to give information
about the places of detention,

List of persons détained under Regulation II1 of 1818.

Name. Date from which detained.
1. Santa Bingh .. .. . .. 5th November, 1927,
2. Gajjan Singh .. .. . . 24th March, 1028,

8. Dusaundha Bingh ve .e 24th March, 1928,

'Ixmm .Bnm-

1. Ex-Maharaja Ram 8ingh of Bharatpnr .+  24th November, 1003.
2. Chinga Khamba Sans Gllubn Eindh of Mani-

pur . us .. 0Oth August, 1918.
3 R“"é’fnm.f.“’o%” N.fl:' G“mmm Bins 22nd February, 1928.
Kacurs,
{. Dulung Sinwa . . ..  22nd November, 1927.
2. Dulung Nawng . e e Ditto.
3. 'NBaoBum Sao Lum ..- . e Ditto..
4. Agyi La (akas Bnkahng 1n) . . Ditto.
5. 'NBao Gam .. ‘e " Ditto.
6. '"NDawng Tu . .. e . Ditto.
7. 'NHkang la .. . Ditto..
8, Nawkum Sao-Gawng (aliaa Bao Gam\ . Ditto.
9. Mawa Riawa .. e . Ditto.
10. Uhkalang Nawng (alics Mauac Hawu.g} _ - D’ltw
11, Mairawn Sao Taug . .. . Ditta.
12. ’NBao Tang .- . . . Ditto.
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: Afghan Befugees,
Name. Date from which detaized.

1. Sultan Ahmad Khan .. .o . 20th March, 1917,
2. Bher Ahmad Khan .. . . Ditto.
3. Nur Ahmad Khan . . . Ditto.
4, Abdur Rashid Khan . ‘e . Ditto.
5. Muhammad Azam Khan.. .e 18th July 1918.
6. Muhammad Akram Khan ‘e . Ditto,
‘7. Abdul Qadir Khan .e ‘e .. 14th January, 1020.
8. Abdul Aziz Khan .e . . 30th March, 1917.
8. Muhammad Hassan Khan . . 14th January, 1929.

10. Muhammad Yunus Khan . i Ditto.

11. Abdul Ali Khan . .e .. -Ditto.

:12. Abdur Rahim Khan ’e . .. Ditto.

18. Muhammad Mossin Khan . . Ditto.

14. Muhammad Afzal Khan .. . .e Ditto.

15. Abdus Samad Khan .s . . Ditto.

16. Muhammad Umar Khan . . Ditto.

17. Gul Muhammad Khan .. . .e Ditto.

18, Abdul Rauf Khan . . . Ditto.

19. Muhammad Azim Khan.. . ‘e . Ditto.

20. Sultan Ahmad Khan .. . . Ditto.
21. Abdur Rahman Khan .. .. T Ditto.
22. Muhammad Sarwar Khan

. . 11th January, 1920.
23. Muhammad Ali Khan .. . -+ 18th Janvary 192¢.
24, Ghulam Rasul Khan .. . .e 16th January 1029,
26. Ali Reza Kban - as . Ditto.
26. Ahmad Qasimm Khan . . . Ditto.
27. Muhammad Azim Khan .. ~ . . Ditto.
28. Abdul Hamid Khan .e .e . 3rd June 1926.
29. Abdulla Khan .e .e ve Ditto.
30. Abdur Rahman Khan .. e - Ditto.

NoTE, —Only Nos. 23—27 are actually in confinement.

{ GrievaNcEs oF Tamep Crass PAssENGERS oN INDIAN RaiLways.

1102. *Haji Abdoola Haroon: (u) Is it a fact that the Railway Eoard
invited the opinion of the Great Indian Peninsula Railway Administration,
on the subject of amelioraiing the grievances of the 3rd class passengers?

(b) Is it true that the Chief Traffic Manager of the Railway, before deal-
ing with the subject, had invited Mr. Jivraj G. Nensey and Khan Bahadur
P. E. Ghamat, Honorary Joint Sccretaries of the Passengers’ and Traffi
Relief Association, Bombay, to offer suggestions in the matter?

(c) Will Government be pleased to state whether those recommenda-
tions have been received by them? If so, what action do the Railway
Board propose to take and when?

(d) Have the Railway Board likewise oslled for suggestions from other
reilway administrations and Local Advisory Committees thereof?
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(e) If the answer to part (d) be in the affirmative, wili Qovernment be
pleased to name them, and state how far their recommendations could be
met?:

(f) Will Government be pleased to stute whether the views of the
Passengers’ Associations in Bombay, Belgaum, Calcutts, and Madrag were
called for by the Railway Eoard? If not, why not?

Mr. P. R. Rau: I would refer the Honourable Member to the reply I
have just given to the very similar question put by my Honourable friend
Mr." Birla.

NporssiTY FOR EXPANSION OF PEsHAWAR CITY.
1103. *Diwan Chaman Lall: (1) Is it a fact that:

(a) a house to house search was recently conducted in the town of
Peshawar under the orders of Chief Medical Officer, North
West Frontier Province, and it had been discovered that
8,000 tuberculosis cases had actually been present in that

~Olty; and, '

(b) the Chief Medical Officer has given congestion of the City ss
‘one of the main remsons for the spread of tubereculosis, and
has asked for a special hospital at Peshawar, and a sani-
tarium at Haripur?

(2) Will Government be pleased to state when the wall round Peshawar
City was built, and by how much the population has increased within its
enclosures since the wall was built?

(8) Is it a fact that:

(a) since the wall had been built, no efforts have ever been made to
remove the congestion by expansion of the City?

(b) owing to insecurity of life and property, no one can reside out-
side the wall, and start an extension of the town, unless and
until the area is first made secure by a barbed wire perimeter,
and police patrol, and postal arrangements? -

(c) the Cantonment of Peshawar is being similarly guarded as men-
tioned at (b) above?

(d) the local ‘Municipality has only now decided to add abcut
twenty acres of land to the City?

(¢) about 2,000 applications have since been received for the pur-

" chase of this small plot to build houses therson?

(f) the proposed accommodation is not at all adequate?

Mr. G. 8. Bajpal: The information asked for is being collected and will
be supplied to the Honourable Member.

ExpraNsioN oF PEsHawar CITy.

1104. *Diwan Chaman Lall: (a) Will Government be pleased to
state if it is & fact that there i a tendency of the rich residents of the
town to live in the Cantonment of Peshawar, with a view to avoiding the
congested life in the City, and thus escape from imminent danger by
paying even fabulous prices for-bhungalows for their residence?
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(b) Is it a fact that this has resulted in the creation of a situation be-
tween the military authorities, and Indians in Peshawar Cantonment, the

former being apprehensive of room in the Cantonment being cramped by,
this tendenoy ? '

(¢) Will Government be pleased to lay on the table, & copy of the
correspondence which took place on the subject between the House Owners”
Association, Peshawar Contonment, and the military authorities?

(d) Is it & fact that the Deputy Beeretary, and subsequently the
Socretary to the Government of India, Military Department, himself, had

proceeded to Peshawar to discuss the matter with the House Owmers®
Association?

(e) Is it a faot that it was proposed by the Becretary to the Government
of India, Military Department, at the interview, that the military autho-
rities would arrange with the Local Government for the formation of a civil
station, and for such guarding and other arrangements of the same as the
Cantonment itself, if the house owners 8o wished ?

() What steps do Government propose to take in the matter?

Mr, G. M, Young: (a) and (b). The facts are more or less as stated by
the Honourable Member. There is a tendency on the part of certain persons
owning honses in the Peshawar Cantonment to occupy the houses them-

selves or lease them to civilians, instead of military officers, for whom they
were constructed.

(¢) The answer is in the negsti'va. A large part of the negotiations has.
been conducted orally.

(d) Yes.

(¢) No definite proposal to this effect has been made; but at the first
interview referred to in part (d) of the question an undertaking was given
that, if a satisfactory solution of the housing problem could be reached by
which an adequate and assured supply of accommodation in the cantonment
could be reserved for the military authorities, Government would do what
they could to provide a site for a city extension scheme elsewhere.

(/) As my Honourable friend the Education Becretary has just stated
the local administration is being addressed. I may, however, observe that.

negotiations with the house owners in Peshawar Cantonment have not yet
reached a satisfactory conclusion.

CosT oF CREW SYSTEM oN RAMLWAYS UNDER VaARIOUS HEADS.

_1105. *Maulvi Muhammad Yakub: (¢) What is the average total cxren-
diture on the Crew System, rer vear, per division, under the following
headings :

1. Pay ond allowances of complets establishment, including office,
running staff, peons, ete.,

2. Holels,
3. Uniforms, stationery, provident fund, leave allowances, etc.?

(1) How many passengers travelled more in the non-crew area during
the year 1927-1928, as compared with 1926 and 19277

(¢) How many passengers travelled in the crew area during the same
year? '
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(d) If there was a remarkable inorease of traffic in the non-orew ares,
‘what was it due to? " o '

The Honourable 8ir George Rainy: With yow permission, 8Sir, I will
reply to questions 1105 to 1111 together. I have called for a full report from
the Agent of the East Indian Railway regarding the working of the crew
system, and asked him to supply, as far as possible, the information neces-
sary to reply to the Honourable Member’'s question. I considered whether
the Agent should be asked to supply by wire the information asked for in
parts (f) and (g) of question 1110 regarding the alleged - commission of
offences by Travelling Ticket Inspectors, but I came to the conclusion that
this was not desirable. It seemed to me that much fuller information was
necessary than could be supplied in a telegram. When the Agent’s report
is received I shall be prepared to lay a copy on the table of the House.

Suvoorss or OTEERWISE OF THE CREW SYSTEM ON RAILWAYS.

$1106. *Maulvi Muhammad Yakub: (a) What was the object of the crew
system,” Has the crew system been faithful to its objeet?

(b) How many passengers were prosecuted for travelling without tiokets
in the Howrah and Lucknow Divisions, during the operation of the crew
system, and how many were excessed by the staff?

(¢) How much was the increage in excess fares in Howrah Division in

nine months, from January to September 1927, as compared with the
-corresponding period of 1926, when there was no crew system?

(d) How much was the increase in excess fares in Lucknow Division
during the four months of June to Beptember 1027, a8 compared with
the corresponding period of 1926, when there was no crew system?

PARTICULARS OF WORK OF CREWS IN THE HowRraH D1visioN.

$1107. *Maulvi Muhammad Yakub: (a) Will Government please state
how many Inspectors of Acecunts (crews) there were in Howrah Division

during the year 1927-28?
(b) How many passengers were detected without tickets by them on the
crow areu?

(¢) What was the total number of irregularitics detected by them in
the crew nrea, and what amount was reeovered ? '

(d) What was the percentage of check of trains on the crew arca, on
whish the sbove irregularities were detected ?

NuMBeR OF DisMISSED RAILWAY EMPLOYEES APPOINTED TO THE CREW
DEPARTMENT.
41108, *Manlvi Muhammad Yakub: How many dismissed Government
and railway employees were appointed in the Crew Department in various
.capacities. and how many of them are still working?

+ For snlwa-r. to t.l‘ﬁs liuétion, aee answer to question No, 1106.
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Buocess orR OTHERWISE OF THE CREW SysTEM oF CHROKING TICEETS.

+1109. *Maulvi Muhammad Yakub: («) Has the crew system beon
successful in achieving satisfactory collection of tickets?

(b) What has been the percentage of missing tickets in the Howrah,
Lucknow, Dinapore, and Asansol Divisions during five months and in
November, 19287 '

(c) Is it a fact that collection in trains has been a failure, and that
collection is being done by the running staff at gates or on platforms?

APPOINTMENT OF TRAVELLING TiCKET INSPECTORS TO HIGHER PosTs IN
THE CREW DEPARTMENT.
$1110. *Maulvi Muhammad Yakub: (a) Will Government please state

on what basis the opinion was framed, that the old Travelling Ticket In-
spectors were not qualified for higher posts in the Crew Department?

(b) Is it a fact that Mr. G. J. Harris, Deputy C.0.P.5., Crews, re-
commended a curtailinent of Travelling Ticket Inspectors’ mileage?

(c) Is it a fact, that, when the crew syetem was started in Howrah
Division, the following from the Travelling Ticket Inspectors’ establish-
ment were taken on loan to start with:

Mr. Bhagat Ram, D. 1. of T. T. I.s, A. D. 8. (crew),
Mr. Judgly, D. 1. of T. T\ Ls., Chief Inspector (crew),
Mr. Sakir Ali, T. T. I., as Station Inspector (crew),

Mr. H. S, Gardner, T. T, 1., as Station Inspector (crew),
Mr. Walla Razvi, T. T. 1., as Station Inspector (crew),
Mr. Benjaman, T. T. 1., as Senior Inspector (crew),
Mr. Balbir Singh, T. T. 1., Station Inspector (crew);

and that Travelling Ticket Inspectors from non-crew aress were also
brought to Howrah Division to train the crew staff, and to perform
various other special duties?

(d) Is it a fuct that most of the Travelling Ticket Inspectors had render-
.cd meritorious services in different capacities, on different occasions, on
the railways, and, before being confirmed as Travelling Ticket Inspectors,
had undergone selection by the following officers :

1. Selection by Station Master.
2. Belection by D. 8.
8. Selection by Deputy C. A. O?

(¢) Is it a fact that Travelling Ticket Inspectors’ earnings used to cover
the entire expenditure of their establishment, including stationery, uni-
form, contingence, provident fund, bonus) retiring gratuity, and leave
allowances, and yield thousands of rupees more than the expenditure
under the above headings?

+ For answer to this question, zee answer to question No. 1106,
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(fy Will Government please state how many Travelling Ticket Inspeotor.
were dealt with departmentally for:— . .

(1) Illegnl gratification,

(2) Misappropriaticn of money,

(8) Travelling without ticket,

(4) Selling or re-using used tickets,

(5) Absconding with Government property,

(C) Assaulting passengers,

(7) Robbing passengers of their money and property, and

(8) Attempting to commit rape?

o

(9) Will Government state how many of the crew staff have been dealt
with judicially, or departmentally, for the offences under the above
headings, and under the following sections of the Indian Itailways Aect
and Indian Penal Code—870, 852, 426, 842, 854, 427, 328, 504, 120 and

1017

Numper oF MEN cONVIOTED OF SERIOUS OFFENCES RETAINED IN THE

$1111. *Maulvi Muhammad Yakub: Will Government state how
many of the convicted men are still allowed to retain their services in the
crew system?

CONFLICTING STATEMENTS REGARDING RATLWAY EARNINGS ON THE East
INDIAN RATLWAY.

1112. *Maulvi Muhammad Yakub: Is it o fact that, in the Public
Accounts Committee meeting held in August 1928, Mr. Parsons stated
that there had been increases in railway earnings, whereas the Agent,
East Indian Railway, in the meeting of the Calcutta Advisory Committee,
held on November 80th, stated that 8,000,000 less passengers had actually
travelled?  Which of these stalements is correct? -

‘Mr. P. R. Rau: Both statements arc correct. Mr. Pargons referred to
the total increase in passenger earnings on all railways in 1927-28, while the
Agent, Enst Indian Railway, was referring to the passenger traffic on his
own railway for the first 8 months of the followmg year.

RERULT OF WORKING OF THE CREW SYSTEM 0N CERTAIN RATLWAYS.

1113, *Maulvi Muhammad Yakub: Will Government he pleased to state
what has been the result of the working of the erew system on the North
Western Railway, the Enstern Bengal Reilway, and the Great Indian
Peninsula. Railway?.

l[r P. R. Rau: The crew svstem has not been introduced on the North
Western Railway. Tt has been introduced on parts of the other two rmlwuyu
mentioned, but is still in an experimental - st.age '

e e

+ ﬁ'm-“amwer 40 this queut.aon,"ne" answer to quemon No. 1105



QUEBTIONB AND ANSWERS. 2017

ALLEOED UNFAIE TREATMENT BY OFFICIALS OF THE KaAST [NDIAN
RAILWAY OF STAFF PREVIOUSLY EMPLOYED BY .THE QUDH AND
ROHILKHAND RATLWAY.

1114. *Maulvi Muhammad Yakub: (a) Are Government uware of the
following telegram received by Maulvi Muhammad Yakul, from the Secre-
tarv, East Indian Railway Union, Moradabad?

“‘Step-motherly treatment East Indian Railway officials towards
Oudh and Rohilkhand Railway employees increasing.
Affected seriously one after another by unjustifiable cruel
punishments, dismissals, reductions grudes and pay, introdue-
tions new system, medical tests, revised scale pay, depriving
legitimate rights causing dissatisfaction amongst staff. Pray
immediate change, East Indian Railway officials by State offi-
cials otherwise critical position.’’

(b) What steps, if any, do Government propose to take in the matter?
If none, why not?

(¢) Are Government prepared to appoint & Committee consisting of
Mr. Hayman, and the President of the East Indian Railway Union,
Moradabad, namecly, Maulvi Muhammmad Yakub, to make an immediate
inquiry into the matter and make a report to the Railway Board? If not,
why not?

The Honourable Sir George Rainy: (¢) and (b). 1 would refer the Hon-
ourable Member to the reply given by Mr. Parsons to his question No. 723
of the 25th February last. :

(¢) Government do not consider there is any necessity at present to
take the action suggested.

Maulvi Muhammad Yakub: Do Government propose to {ake any uctisn
at all about the grievances of railway employees about which there is go
much agitation?

The Honourable Sir George Rainy: I am quite prepared, as regards this
particular matter in which the Honourahle Member is interested, o ask

Mr. Hayman when he takes charge of his office to look into the matter
himself.

EXTENSION OF THE GOODS SHED AT SILRA SHAEDADKOT STATION ON THE.
LARKANA-JACOBABAD RAILWAY.

11156, *Mr. Lalchand Navalrai: (a) Is it a fact that the Larkana-Jacob-
abad Railway has built n shed for storage of goods for protection from rain
on the Silra Shabidadkot Station? h o :

(b) Is it a fact that about 6,000 bags of grain are daily stored on that
Stuation and that the shed is too small for the purpose? L

(¢) Are Government aware that merchants have drawn the attention
of the railway authorities to this inconvenience, and that nothing has been
done as yet?

(d) Do Government propose to take adequate measures in this matter?
Mr. P. R. Rau: Government are not aware what the particular storage
facilities are at Bilra Shahdadkot station but a copy of the Honourable

Member's question is being sent to the Agent of the North Western Rail-
way so_that he may consider whether any cxtension is necessary.
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Mr. Lalchand Navalrali: Will the Honoursble Member let me know ,
when the reply is received?

Mr. P. R. Rau: Yes, Sir.

Mr. Lalchand Navalrai: Docs the Honourable Member know that this
Railway is working very inefficiently 1

Mr. P. R. Rau: No, Sir.

Mr. Lalchand Navalrai: Will the Honourable Member make inquiry
as to the inefficiency of this Railway?

Mr, P. R. Rau: Not on a mere statement of opinion, Sir,

Mr. Lalchand Navalrai: I might assure the Honourable Member that
this Railway is working very inefficiently.

Mr. Gaya Prasad Singh: Not worse than the Bengal and North Western
Railway! (T.aughter.)

SHORTAGE OF WAGONS FOR EXPORTING GRAIN FROM SILEA SHAHDADKOT
RAILWAY STATION,

1116. *Mr. Lalchand Navalrai: (a) Are Government aware that grain
merchants on the Larkana-Jacobabad Ruilway have complained to the
railway authorities that they do not get a sufficient number of wagons for
exporting grain from 8ilra Shuhdadkot Station?

*(b) Is it a fuct that the railway authorities, on ruch complaints, huve
been supplying some open trucks for the purpose?

(¢) Is it a fact that even then the demand for wagons has not been
met, and that the merchants are dissatisfied with the carriage by open
trucks instead of wagons?

(d) Is it a fact that the Railway is not responsible for damage caused
to the goods carried by trucks?

() Do Government propose to take steps to meet the requirements
of the merchants concerned?

Mr. P. R. Rau: Government have had no previous intimation of
these complaints. I am making inquiries from the Agent of the North
Western Railway and will communicate further with the Honourable
Member on receipt of a reply.

REMOVAL OF RESTRICTIONS AGAINST THE ALIENATION OF LAND IN TamsIL
NASIRABAD, BRITISH BALUCHISTAN.

1117. *Mr. Lalchand Navalrai: (a) Are Government aware that there are
restrictions against the alienation of land in Tahsil Nasirabad, District
Siti, in British Baluchistan?

(b) When were the restrictions imposed and by which enactment or
orders?

(¢) Is it a fact that the prime mover for asking for the reatrictions on
the sale and lease of lands was Vadero Lashkerkhan Jamali?

(d) Is it & fact that several people have applied for such restrictions
to be removed?
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(e) Will Government be pleased to stute the number of applications for
removing the restrictions from the time of the imposition of the restrictions
till now, and how many such applications werec made by Muhaminndans
and how many by Hindus?

(/) How many deputations of Muhammadans and Hindus respectively
have waited on the Agent to the Governor General and the Political Agent
for the removal of the restrictions?

(g) Will Government be pleased to state the percentage of the acreage
of land which was uncultivated and cultivated, respectively, in this Tahsik
in each year since the imposition of these restrictions and the year 1918-19?

(h) Is it & fact that the Political Agent, 8ibi District, modified the.
restrictions by allowing some particular Muhammadans to lease their lands
to Hindus for a period of ten years?

(i) Is it & fact that the aforesaid Vadero Lashkerkhan Jamali himself
and his cousin Khan Mahomed Khan Jamali, leased their lands to the
Hindus after the atove mentioned modification by the Political Agent?

(7) 1s it a fact that, after this modification, those landw only wcre
cultivated in the Tahsil which were leased out 1o the Hindus by Muham-
madans and that the rest remained uncultivated?

(k) If the reply to part (j) be in the negative, will Government be’
pleased to state the quantity of land cultivated by Hindus under such
leases and that cultivated by the Muhammadan owners and the land which
remained uncultivated in each year since the orders of modification
referred to above till now?

Mr. G. 8. Bajpai: The information asked for is being collected and
will be supplied to the Honourable Member in due course.

Mr. Lalchand Navalrai: I hope it will be supplied very soon.

Mr, @. 8. Bajpal: That depends upon the time which the collection of
the information takes.

\

PAYMENT OF A LOCAL ALLOWANCE TO MILITARY CLERKS AT KARACHI.

1118,*Mr. Lalchand Navalrai: (a) Is it a fact that the payment of the
Karachi local allowance, sanctioned by the Government of Eombay, has
been stopped to the military clerks at Karachi, though the clerks employed
in the civil offices get it?

(b) Is it a fact that the allowance continues to be paid to the staff of
the Military Accounts Department at Karachi and also to the outdoor staff
of the Military Engineering Services? '

(c) Will Government be pleased to state the reasons for this differen-
tiation in treatment, and do Government propose to remedy this by re-
storing this allowance to the military clerks?

Mr. G. M. Young: With your permission, Sir, I will answer questions °
Nos. 1118 to 1122 inclusive together. The information is being colleoted
snd will be supplied to the Honourable Member in due course.
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INCREASE OF PAvY oF CLERKS 1IN CERTAIN MILITARY DEPARTMENTS,

'1119. *Mr, La'chand Navalrai: («) Are Government aware thut the
starling pay of clerks in the Military Accounts Department is Rs. 65, with
an annual increment of Rs. 6, while the starting pny of clerks in the Mili-
tary Depurtments (Indian Arm; Service Corps and Military Engincering
Service) is Rs., 50 per mensem with an increment of Rs. 4 'annua'lly?

(b) Are Government prepared to take steps to bring the pay of militars

clerks on the same level as the scale of pay obtaining in the Military
Accounts Department ? :

REMUNERATION OF CLERKS IN THE INDIAN ARMY SERVICE Corps.

$1120. *Mr, Lalchand Navalrai: (a) Is it a fact that some extra remu-
neration, in addition to their pay, is paid to the clerical staff of the Military
}.'_Ingl_neering Service, such as to head clerks, ete,, and that this conces-
slon i8 not allowed to the clerical staff of the Indian Army Service Corps?

. (b) If so, do Government propose to remove this grievance of the In-
-dian Army Service Corps?

GRANT OF HOUSE-RENT ALLOWANCE TO CLERKS IN THE MILITARY
DePARTMENT AT KARACHI

11121. *Mr. Lalchand NMavalral: (a) Is it a fact that house.rent allow-
ance, in addition to Karachi local allowance, is paid to the railway staff at
Karachi, to the Commissioner in Sind’'s clerical staff and also to the
Karachi Port Trust clerks?

(b) If so, do Government propose to extend this concession to clerks
of the Military Department?

(c) Is it & fact that the Rent Control Act hus been abolished from the
1st January, 1929, and that rents have increased in Karachi?

GEBANT OF PRESIDENCY ALLOWANCE TO CLEBES IN THE MILITARY
DEPARTMENT AT K ARACHI.

$1122, *Mr. Lalchand Navalrai: (a) Is it & fact that presidency allow-
ance is paid to the clerks of military and civil departments at Calcutta
and Bombay owing to dearness of living?

(b) Are Government prepared to extend this concession to military
clerks serving at Karachi?

UNSTARRED QUESTIONS AND ANSWERS.

NON-ACCEPTANCE OF TENDERS FOR THE SUPPLY OF WATERPROOF ARTICLES
MADE BY THE NATIONAL DYE AND WATERPROOF WORKS, LTD., CALOUTTA.

329, Mr. 8. 0. Mitra: (o) Is the Honourable Member in charge of
the Department of Industries and Labour aware that there is a purely
Indian industrial firm in the name of the National Dye and Waterproof
Works, Ltd., in Cylcutta, for the manufacture of waterproof articles?

'?_For -nswr to_ ihil; qt;utwn, see snrwertn ql;estim No. 1118.
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(b) Is the Honournble Member awarce that the said firm is enlistéd as
approved contreetors to the Indian Stores Department for the supply of
waterproof materiala and fabrics of all deseriptions?

(¢) Is he aware that the said firm submitted the following tenders to
1he Indian Stores Department : o '

(™ Tender No. X/4868 of 1027 for the supply of waterproof wagon
covers and station sheets for the Great Indian Peninsula
Railwny,

(i) Tender No. X/4911 of 1927 for the supply of waterproof coats,
capes, ete., for the East Indian Railway,

i(iii) Tender No. X/5105-E of 1927 for the supply of waterproof coats,
capes, ete., for the Indian Yosts and Telegraphs Department,

Wiv) Tender No. X /5125 of 1927 for the supply of waterproof canvas
flax, “‘C”" Grade,

(v) Tender No. X/1875-V of 1927 for the supply of waterproof khaki
eanvas, _

{(vi) Tender No. X/5580-E. of 1928, through their Sole Agents, Messrs.
B. C. Nawn and Bros., for the supply of waterproof coats.
capes, and hoods, ete., to the Indian Posts and Telegraphs
Department ? _

(d) Is he aware that Lieut.-Colonel H. M. Alexander, Director of Pur.
«whase und Intelligence, Indian Stores Department, inspected the manufac. ur.
'ing works of the said firm in Caleutta, in January, 1927, while the aforesaid
tenders Nos. X/4911 and X/4868 of 1927 were pending disposal and made
the following observations :

‘I have been much interested in seeinz the waterproofing factory of the National
Dye and Waterproof Works. The firm has recently been registered in the list of
approved contractors to the Indian- Stores Department after full investigation as to
‘its capacity and careful tests. Bome tenders, for which this firm has submitted
‘quotations, are awaiting settlement. Now I hope to be able to give the firm at least
# portion of the orders and thus to show them practical encouragement.’

(e) 1s the Honourable Member aware that Mr. R. W. Targett, Deputy
Director of Purchase (Textiles), Indian Stores Department, visited the said
firm at about the same time and was highly satisfied with the process and
‘the result of their manufacture?

(f) Is the Honourable Member aware that the Government test resuit.
-of the sample submitted by the said firm and their quotations in respect of
the above two tenders were more favourable than those of the other
tenderers?

(9) Is the Henourable Member aware that the other tenderers subm'tted
samples of foreign waterproofing articles in respect of the two tenders men-
tioned in part (d) above? )

(k) Ts the Honourable Member aware that, in spite of the above [-cts,
0o order was placed with the ‘‘National Dye and Waterproof Works’' in
respect of the articles of the aforesaid two tenders?

d(?' Is thebflonoTable Me:nber aware that, in spite of similar test results
and favourable quotations, the said firm was not gi ; i

of other tenders of 19277 ot given any order in respect

(j) 1t so, do Government propose to inquire into the matter and wil

. . ' he will

they bLe plensed to state why the lower tenders for better stuff are rejected?
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The Honourable Bir Bhupendra Nath Mitra: (a), (b) and (¢). The

answer is in the affirmative.

(d) There is no official record that Colonel Alexander made the obser-
vutions referred to in the question. It is a fact, however, that Colonel
Alexander inspected the firm’s works, and it is probable that he expressed
his approval of the firm’'s endeavours towards establishing thej water-
proofing factory.

(e) The firm’s works were also inspected by Mr. Targett, who vlso-
expressed his general approval.

(f) Contract No. X-4911 was awarded to s competing firm whose
malerials were considered to be superior in quality, and whose pricrs were
approximately 25 per cent. below those offered by the National Dye and
Waterproof Works, Limited. Tender No. X-4868 submitted by the Nationat
Dye and Waterproof Works could not be considered hecause the delivery
terms offered by them were not acceptable.

(g) All samples submitted against the tenders referred to were of
forcign manufacture, but in the case of two tenders, namely, those sub-
mitted by the National Dye and Waterproof Works and the Bengal Water-
proof Works, the water-proofing process had becn carried out in Tndia.

(hY Yes.

(1) Yes. In every cuse Lhere were adequate reasoms why the firm's
tenders were not acceptable. -

(j) Government do not consider that any ‘further inquiry is necessary.

NON-ACCEPTANCE OF TENDERS FOR WATERPROOF ARTICLES MADE BY THE
NatioNaL DyE AND WATERPROOF WoORKS, LTD., CALCUTTA.

330. Mr, 8. O, Mitra: (a) Is the Honourable Member aware that &
special test was made in respect of the samples of the tender No. X/
5580-E. of 1928 at the Government Test House?

(b) Is the Honourable Member aware that the sample sufmitted by
the National Dye and Waterproof Works, Ltd., through their Sole Agents.
Messrs. B. C, Nawn and Bros. seeured the best result in the said testing?

(¢) 1s the Honourable Member aware that, in spite of the best test result:
and lower quotation of the said firm, the order wag not given to them?

(d) Is the Honourakle Member aware that the European firms generally
use paulins proofed by the Dundee manufacturers?

i¢) Is the Honourable Member aware that a special comparative test
was made by the Government Test House, Alipore, in respect of paulin
canvas proofed by the ‘‘Nationa] Dye and Waterproof Works, Ltd.,”” and
by the Dundee manufacturers in February, 1926—test bearing No. 480-492
and that the results of both the visual and filtered test of the former were:
found to be highly better than those of the latter?

() 1g the Honourable Member aware that the Controller of Purchases,
Indian Stores Department, Calcutta Circle, obtained satisfactory reports
about the quality of waterproofs of the said firm from the Inspectors Gene-
ral of Police, Bihar and Orissa, and ‘Assam, respectively?

(9) Is the Honourable Member awure that, in spite of the good reputa-
tion of the articles of the said firm in respect of quality and rate, they-
have not yet been given any order by the Indian Stores Department, and
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it go, does the Honourable Member propose to inquire why their tenders.
arc not accepted by the Indian Stores Department?

The Honourable 8ir Bhupendra Nath Mitra:.(a) Yes.

(b} and (¢). The sample submitted hy the National Dye nand Water-
proof Works did nnt secure the best results in testing. The major portiom
of the contract was placed at prices below those quoted by the firmr.

(d) Yee.

(¢) Comparative tests showed that the proofing process, carried out.
by the National Dye and Waterproof Works, offered certain advantages
over the samples which were stated to have been produced by Dundee manu-
facturers, and which were furnished by the firm.

() 1 would refer the Honourable Member to the replv given by me
on the 19th Fehruary, 1029, to part (d) of his starred question No. 619.

(9) The attention of the Honourable Member is invited to the replies
T have given to parts (i) and (j) of his question No. 329.

NON-ACOEPTANCE OF TENDERS FOR WATERPROOF ARTICLES MADE BY THE
NATIONAL DYE AND WATERPROOF WORKS LTD., CALCUTTA.

331, Mr. 8. 0. Mitra: (a) Is the Honourable Member aware that
Messrs. B. C. Nawn and Bros., the sole selling agents of the National Dye
and Waterproof Works Ltd. submitted their quotations and samples in
respect of the tender number X /8462 for 1929-30 for the supply of paulins
to the Fustern Bengal and East Indian Reilways?

(b) If 8o, have Messrs. B. C. Nawn and Bros. teen given any order in
respect of the tender mentioned in part (a)? :

(c) Is the Honourable Member aware that Messrs. National Dye and
Waterproof Works Ltd. submitted recently samples and quotations in
respects of tenders numbers X/6363/A, X/6363/B, X/6868/C, and X/
6363/D to the Indian Stores Department for the supply of postal bags and:
paulins, eto.? ’

(d) Tf so, have the said firm been given any order in respect of the
aforesaid tenders?

(e) If not, does the Honourable Member propose to inquire into the-
matter and state why their tenders have not been accepled so far?

The Honourable Bir Bhupendra Nath Mitra: (a) Yes.

(b) No. _

(¢), (d) and (¢). The tenders referred to are still under consideration
by the Indian Stores Department. When n decision has been arrived at
as to the award of contracts, the tenderers will be notified as usual, and
the names of the successful tenderers, together with other details, will be
published in the Indian Trade Journal in accordance with the practice of
the Department.

RETENTION OF THE SERVICES OF THE EMPLOYERES OF THE BENGAL AND-
NorRTH WESTERN RAILWAY, AFTER ITS TRANSFER TO STATE
MANAGEMENT,

332. Mr. Amar Nath Dutt: Will Government be pleased to state-
whether, after expiry of the contract with the Bengal and North Western



2024 LEGISLATIVE ASSEMALY. {18t Man. 1929.

Railway Company, and transference of its administration, in 1982, to the
State, Government intend to retain the services of the officers employed on
the Railwuy up to then by the said Railway Cowpany?

Mr. P. R. Rau: The question of what should be done when the con-
tract of the Bengal nud North Western Ruilway fulls due for {ermination
in 1932 hag not vet been considered by Government.

GRANT OF MORE LEAVE TO THE StaArr oF THE BENGAL AND NomH
WESTERN RAILWAY.

333. Mr. Amar Nath Dutt: (a) Will Government be pleased to state
how many days casual, sick and privilege leave with full and half pay is
-annually granted to subordinate and upper subordinate employees of various
classes on the Bengal and North Western Railway?

(b) Is it a fact that it was reduced by ten days a year in 1928, when
“the scales of salaries of traffic staff were slightly enhanced?

(c) If reply to (b) be i the affirmative, will Government be pleased to
state the reasons for such reduction? '

(d) Isthere a general demand all over the Indian Railways and especially
-on the Bengal and North Western Railway regarding insufficient leave
~granted to staff? .

(¢) 1s leave admissible to the emplovees of the Bengal and North
“"Western Railway the same as in other Railways in India?

(f) If the reply to part (¢) is in the negative, will Government be pleased
“to state if they propose to take steps to make it the same as in other
Railways?

Mr. P. R. Rau: (o', (b) and (¢). The information will be obtained and
-supplied to the Honourable Member.

(d) No. .

(¢) and (f). The leave rules of the different company-managed rail
way administrations vary, as, within certain limits preseribed by Govern.
:ment, companies have full powers to frame their own rules.

Numeer oF HOLIDAYS ALLOWED TO THE CLERICAL AND MENIAL STAFP
OF THE BENGAL AND NORTH WeSTERN Ramwway.

334. Mr. Amar Nath Dutt: (a) Will Government be pleased to state
“the number of holidays, allowed in a year to the clerical and menial staff
-employed in the offices at Headquarters and Divisional and District officers
-on the Bengal and North Western Railway?

(b) Will Government be pleased to state whether the Bengﬁl and North
“Western Railway authorities have made a list of their own for holidays for
: their office staff, and whether this list includes all the gazetted holidays?

(¢) If the reply to part (b) be in the negative, will Government please
state the reasons for non-inclusion of all the gazetted holidays and whether
" they propose to teke steps so that all the gazetted holidays may be included
1in the list of the: Bengal and North Western Railway holidays? If not,
rwhy not? ' : T ’



UNSTARRED QUESTIONS AND ANSWERS. 2025

() Isit a fact that office staff on the Bengal and North Western Rail-
way have to work in batches when there are continuous holidays for more
than one dayv?

(¢) 1f so. are thev paid any allowance for working on holidays? 1f not,
why mnot ?

(/) Will Government be pleased to state whether, on the Bengal and
North Western Railway, a weekly off day is allowed to the staff on the line
and at stations?

(9) If not, why not?

Mr. P. R. Rau: The information will be obtained and supplicd to the
Honourable Member. - '

ALLEGED INTIMIDATION OF EMPLOYEES OF THE BENGAL AND NORTH
WESTERN RAILWAY FOR JOINING THE B. AND N. W. RAILWAYMEN'S

ASSOCIATION,

335, Mr. Amar Nath Dutt: (a) Is it a fact that there have been cases
of intimidation on some of the Bengal and North Western Railway em.
ployees for joining and approaching the Bengal and North Western Railway-
men's Association with their grievances against the officers?

(b) Is it a fact that their grievances were not considered because they
approached the Bengal and North Western Railwaymen's Association?

(¢) 1f so, will Government be pleased to state what action, if any, they
bropose to take in the matter?

Mr. P. R. Rau: The information will be obtained and supplied to the
Honourable Member.

Hours oF WORK OF THE STAFF OF THE BENGAL AND NORTH WESTERN
RaLway.

336. Mr. Amar Nath Dutt: (a) With reference to the final reply given
to my unstarred question No. 519 (vide Railway Board’s letter No. 7212-E.,
dated 4th December, 1928) will Government be pleased to state:

(i) how long before the departure of a train the guard and the
engine crew must report themselves for duty, and how long
they are required to wait at their destinations after arrival
of their trains on the Bengal and North Western Railway;

(ii) whether the Train Staff of No. 20 up and 26 down mixed trains
between Bamastipur and Narkatiagunj are changed en route;

{iii) what is the duration of journey of these trgins;
i(iv) whether it exceeds 12 hours;

(v) whether Government propose to investigate if the employees of
the Bengal and North Western- Railway are overworked ?

(b) Will Government be pleased to state whether eight hours duty for
the Traffic and Locomotive men on the Railway is in force? If not, why
not?

.- Mr. P, R. Rau: (a) (i) 45 minutes before the departure of o train and
15 minutes after arrival.
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(ii) Governmeut have no information.

(iii) and (iv) The time-table shows that the duration of the journey
is about nine hours.

(v) The Railway Board have nlreadv nsked the Bengal and North
Western Railway to examine thoroughly the hours of duty for the running
staff.

(b) Not so far as Government is aiware.

RuNNING OF Two TraAINS oN LINE CLEAR AUTHORITY FOR ONE ON THE
BENGAL AND NoRTH WESTERN RAlLway,

337. Mr. Amar Nath Dutt: Will Government be pleased to stabe
the procedure followed on the Bengal and North Western Railway to run
two trains attached together if line clear authority is obtained for only one
train?

Mr. P. R. Rau: In the event of its being necessary to attach two trains
together, there is no objection to their proceeding under one line clear
authority. I am not awarc that any special procedure in this respect ie.
followed on the_ Hengal and North Western Railway.

EMPLOYMENT OF TNDIANS AS DEPARTMENTAL HEADS,ETC., ON THE
BENGAL AND NoRTH WESTERN RAILWAY,

338. Mr. Amar Nath Dutt: (a) With reference to the reply given to my
unstarred question No 528, part (b) (vide Railway Board's letter
No. 7220-E., dated 28th November, 1928), will Government be pleased to
state the reason for not employing Indians as Departmental Heads or as.
Divisional or District officers on the Bengal and North Western Railway ?

(b) Do Government propose to take steps for the employment of Indians
as Departmental Heads and Divisional and District officers on this Railway ?”
1f not, why not?

__Mr. P, R. Rau: Promotions to the posts referred to are made on con-
siderations of efficiency and seniority, and Government have no doubt.
that the claims of Indian officers on the failway receive due consideration,

slong with the claims cf others when vacancies in these appointments
ocewr,

CAUSE OF ACCIDENT BETWEEN HAYAGHAT AND KISHANPUR STATIONS OX
THE BENGAL AND NORTH WESTERN RAILWAY.

389. Mr. Amar Nath Dutt: (a) With reference to the reply given to my

unstarred question No. 520 on the 24th S8eptember, 1928, will Government,
be pleased to state:

(i) Whether their attention was drawn to the first information report
of the Agent, Bengal and North Western Railway that
appeared in the newspapers?

(i) Whether it is true that the train parted and then derailed, and
collided obliquely as stdted by the Agent?

(b) What led the Inquiry Committee to believe that the accident was
due to accidental derailment of some vehicles in supersession of the
Agent’s first information report?
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(c) Are Government now in a position to reply to part 2 (a) of my
question under reference?

Mr, P. R, Rau: (a) and (b). Government receive information of acei-
dents dircet frorn the Agent immediately. The first information report
sent by the Bengal and North Western Railway Adrinistration stated that
the train parted. leading goods vehicles derailed and collided obliquely
with leading bogies. This is not inconsistent with the finding of the Inquiry
Committee that.the lending vehicle behind the engine derailed and the
%rain parted.

(¢) I would invite the Honourable Member's attention to Mr. Parsons’
reply of 28th January 1929 to question No. 143 by Khan Bahadur Barfaraz
Hussain Khan regarding this accident.

Cavsg oF COLLISION AT BHATNI STATION ON THE BENGAL AND NoRTH
WESTERN RAILwAY,

340. Mr. Amar Nath Dutt: (¢) (i) Will Government be pleased to state
the cause of the collision that oceurred some mnonths ago between a passenger
train and goods wagons at Bhatni Station on the Bengal and North Western
Railway ?

(ii) For how long were the staff, who were held responsible for the

accident, on duty when the accident took place and how long more
had they to work? '

(iii) Is it a fact that Bhatni is a station op the busiest section of the
tine in respect of passage of trains on this Railway?

(iv) Is it & fact that the staff there have to work for 12 hours a day?

(b) (i) Will the Government please state who has been held responsible
for the accident?

(ii) What punishment has been awarded to him?

!r. P. R. Rau: (a) (i) The collision was caused by the points at Bhatni
Btation being set for the wrong line.

(i) Government understand that the Assistant Station Master and
the pointsman came on duty at 6 p.m. on the 24th November, and the
accident happened at 0-5 a.n. on the 25th November. Their hours of
duty were from 6 p.m. to 6 a.m. Government do not know at what time
the Jamadar came on duty or what his further hours of duty were.

(iii) Yes.

. .(iv) SBome of the staff at Bhatni Station have 12 hours of duty, but
it is understood that this does not entail continuous work.

(b) (i) The Assistant Station Master, the Station Jamadar and one of
‘the pointsmen are being prosecuted.

(i) The result of the prosecution is not yet known.

SuprLy oF UNIFORMS TO CERTAIN SUBORDINATE STAFF ON THE BENGAL
AND NorTH WESTERN RaIiLway.

341, Mr, Amar Nath Dutt: (a) Will Government be pleased to state
whether an allowance is given to the crew of country toats and gangmen
for their being sent to stations and places out of their headquarters to work

in place of other men or when they are required due to pressure of work?
It not, why not?
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(b) What is their menthly remuneration?
(¢) Are these crew and gangmen supplied with uniforms? 1f not why
not? .
(d) Will Government be pleased to state:

(i) whether ‘it is o fact that the signallers, booking clerks, 5:@&;
clerks and trains clerks were of late supplied with warm pants
every third year;

(i1) whether the supply of pants to these clerks has been stopped;

(iii) whether it is a fact that the ferry clerks were of late supplied
with two coats for their summer use;

(iv) whether the supply has been reduced to only one coat?

(¢) Will Government be pleased to state the reasons for the reduction
and stoppage of supply of uniforms to the staff?

Mr, P. R. Rau: Government have no information.

QUALIFICATIONS OF THE STAFF AND EARNINGS OF THE BENGAL AND
NorTH WESTERN RalLway.

342, Mr. Amar Nath Dutt: (a) Has the attention of Government been
drawn to the two letters of the Secretary, Bengal and North Western
Railwaymen’s Association, that appeared in the Amrita Bazar Pairika
of the 11th and 24th November, 1928, under the headings ‘‘Bengal and
North 'Western Railway and Its Emplovees’ and “‘Bengal and North
Western Railway Employees’’, respectively?

(b) Will Government be pleased to state:

(i) Whether it is a fact that the Provinces and the areas served by
the Bengal and North Western Railway are almost the same
ag those served by the East Indian Railway?

(i) Whether it is a fact that the Bengal and North Western Rail-
way and the East Indinn Railway have two parallel rail-
way lines, one on the left side and the other on the right side
of the Ganges for about 400 miles from Allahabad eastward?

(iii) Whether it is o fact that the staff of the Bengal and North
Western Railway and some other Railway work together
somewhere at the same place and somewhere in the same
buildings at a number of stations?

(¢) Have Government inquired, or do they propos: to inquire into the
allegationz of the Secretary, Bengal and North Western Railwaymen's
Association, who has referred to the following passage from. letter No. 40,
dated 27th February, 1921, from the Agent, Bengal and North Western
Tiailway to the DPresidedt, Bengal and North Western Railwaymen's
Association : ' T

“Tt. is true that we are unable to maintain s staff of the same qualifications as the

East Indian Railway and the Oudbh and Rohilkhand Railway. which earn about 800 and
500 rupees per mile, per week, respectively, whereas the Bengﬂl md I\orth Wantarn

Railway only earns some 220 rnpeea""
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{d) Have Government made any inquiries as to whethor the Secretary’s.
statemenis are true and whelber the staff on the Hengal and North
Western Railway do not work as efficiently and are mot as qualified as
they are on other Railways? _

(¢) What action do Government propose to take with the Railway
Administration for not muintaining . efficient and qualified staff on the
Bengal and North Western Railway?

Mr. P. R. Rau: (a) Yes.

(b) (i) The two railways go through the same provinces but serve:
different areas.

(ii) The statement is substantially correct.

(iii) I believe there are a fow stations of this description.

(¢) to (). I would refer the Honourable Member to the reply given Ly

Mr. Parsons to o similar question, No. 529 put by him on the 24th’ Sep-
tember last.

LrAvE AND REMUNERATION OF THE STAFF OF THE BENGAL AND NoRTH
WESTERN RATLWAY WORKSHOPS AT GORAKHFUR. -

848. Mr. Amar Nath Dutt: (a) Will Government be pleased to state:

(i) How many days’ leave the workers of the Bengal and North.
- Western' Railway Workshops at Gorakhpur are allowed with

full pay per year? '

(i) Whether their applications for leave are granted and these
workmen spared to avail themselves-of the leave granted in
time?

(iii) Whether they get pay for the period of their sickness if they
produce medicnl certificates? If so, how many days & year?

(iv) The lowest rates of remuneration the skilled and unskilled

_ workers in this shop receive?

(v) How many workers are employed there and how many of them
are skilled and how many unskilled? .

(vi) How many out of them got an annual increment to their re.

' muneration last vear? _ i

(vii) The total sum of increment to their remuneration last year?

(viii) Whether the annual increment to their remuneration is subject
to stoppage at the end of various grades? If so, what are
thogse grades? What are the remunerations of each grade? -
And for how long the increment to their remunerations is.
subject to stoppage at each grade?

(ix) The totel number of workers in 1918?

(x) Whether they arc subject to overwork? If so, ‘what rates of
allowances are paid to them for overwork?

(xi) Whether clerks emploved in the said shops are entitled to foreign

_ passes ? : -
(xii) Whether workers are also granted foveign passes? If
- pot? - R

i .

not, why
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(xiii) How many out of these workers receive Rs, 15 and over for
their month's work and how many out of them enjoy the
benefit of provident fund?

(b) (i) Are Government aware that the condition of these workmen is
generally very wretched and deplorable?

(ii) Do Government propose to take steps to improve their condition?
If not, why not?

Mr. P. R. Rau: Such of the information as is readily available will be
<obtained and supplied to the Honourable Member.

GRANT OF CERTAIN DEMANDS MADE IN RESOLUTIONS PASSED BY THE
BENGAL AND NORTH WESTERN RAILWAYMEN'S ASSOCIATION.

344, Mr. Amar Nath Dutt: (a) Will Government be pleased to state:

(i) Whether they have received a copy of the Annual Report of
the Bengal and North Western Railwaymen's Association for
the years 1928 and 19277
(ii) Whether their attention was drawn to the Resolutions passed at
the annual conference of the Bengal and North Western Rail-
way employees held at Gorakhpur on the 22nd of Jamuary,
1928, and contained in the said Annual Report?

(b) If the reply be in the affirmative, will Government be pleased to
state :

(i) Whether they propose to meet the demands of the Bengal and
North Western Railway employees contained in those Resolu-

tions?
(ii) If not, why not?

Mr. P. R. Rau: (a) Yes.
_(b) (i) and (ii). I would refer the Honourable Member to the reply

given by Mr. Parsons on the 6th of February last to the unstarred ques-
tion No. 217 put by Khan Bahadur Sarfaraz Hussain Khan.

DisuissaL oF RaM CHANDER, A SHUNTER ON THE BENGAL aND NORTH
WESTERX RAILWAY.

845. Mr., Amar Nath Dutt: (a) Will Government be pleased to state:

(i) Whether a locomotive shunter (Ram Chander) of the Bengal
and North Western Railway was dismissed in connection with
a side collision between his engine and the weight box of a
crane at Semeria Ghat Btation?

(ii) Whether it is a fact that the Station Master held the carriago
examiner (an Anglo-Indian) who wag the officer responsible
for the working of the crane, to be responmsible for th:
accident?

(iii) Why Ram Chander was dismissed?

(b) (¥ Will Government be pleased to state whether this shunter pro.
tested against his dismissal direct and through the Bengal and North
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Westétn Railwaymen’s Association, drawing the attention of the respon-
sible authorities, to the fact that the carriage examiner was responsible
for the ocoident und prayed for an inquiry? __

(ii) Did the authorities take any action on the representation of
this man? If not, why not?

(iii) Did he serve notices on the Agent of the Bengal and North
‘Western Railway, through his ¢ounsel? If so, what action was taken?

(iv) Did Ram Chander sue the Bengal and North - Western Rail-
way for recovery of his dues and for his wrongful dismissal in the Court of
the Munsif at Gorakhpur?

(v) Was this case compromised between the parties on the condition
that the Railway would grant him a certificate of good conduct and
character? .

(vi) Has he been reinstated after a certificate of good conduct and
character? If not, why not? -

Mr. P. R. Rau: I am making inquiries from the Agent and will cun-
maunicate the result to the Honourable Member on receipt of his reply.

GRANT OF ACTING ALLOWANCES TO SUBORDINATE STAFF WORKING
I¥ UPPER GRADES ON THE BENGAL AND NoOBRTH WESTERN RAILWAY.

346. Mr. Amar Nath Dutt: (o) Will Government be pleased {o state
whether the subordinate staff are allowed any allowance for acting in the
-upper grades on the Bengal and North Western Railway?

(b) Are officers similarly granted an allowance?

(¢) If the reply to part (a) be in the negative and to part (b) in the
affirmative, will Government state the reasons for such diﬁa;entiatinn?

Mr. P. R. Rau: The information will be obtained and supplied to the
¥ onourable Member.

NuMBER AND PAY OF SIGNALLERS EMPFLOYED AT JUNOTION ST ATIONS ON
THE BENGAL AND NoRTH WESTERN RATLWAY.

347. Mr. Amar Nath Dutt: Will Government be pleased to state the
number of signallers employed at junction stations and the number of
those who receive Rs. 80 and over on the Bengal and North Western Rail-
way ?

Mr. P. R. Rau: Government have no information.

DIFFERENTIATION IN PAY OF CERTAIN EUROPEAN AND INDIAN STAFF ON
TER BENGAL AND NoRTH WESTERN RATLWAY,

348. Mr. Amar Nath Dutt: (2) Will Government be pleased to state
if it is & fact that, on the Bengal and North Western Railway, the following
minimum consolidated salaries and allowances are fixed for the staff who
are put or to be put to work on the engineering trains under construotion?

Ra. Rs.
Drivers . . . 35 European guards . . 80
Firemen . . . 15 .
Kalasis (second firemen) . 10} Indlanguards . . . 35

"o
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(b) If the reply to part (a) be in the afSrmative, will Government be-
pleased to state why salaries are fixed on a racial basis?

Mr. P. R. Rau: The information will be obtained and supplied to the
Honourable Member.

EMPLOYMENT OF ASSISTANT GUARDS A8 (GUARDS ON THE BENGAL AND
NorTH WESTERN RAlLWAY.

349. Mr. Amar Nath Dutt: (a) Has the attention of Government been
drawn to the letter of the SBecretary, Bengal and North Western Railway-
men’s Association, published in the Forward of the 17th October 1928, re-
garding ossistant guards working as guards of trains other than goods.
traing on the Bengal and North Western Railway ?

(b) If so, will Government be pleased to state what action, if any, has
been taken in the matter? If not, why not?

Mr. P. R. Rau: (a) Not till the receipt of the Honourable Member's:
question. ' )

(b) If T am able to obtain the cutting referred to, I shall consider
whether any detion is necessary,

DuTIES AND PAY OF SIGNALLERS ON THE BENGAL AND NorTH WESTERN
RamLway,

850. Mr. Amar Nath Dutt: (¢) (i) Is it a fact that, on the Bengal and
North Western Railway, at some stations signallers are permauncntly made
to work as assistant station masters and to pass trains independently
during 12 hours at night? If so, will Government say what remuneration
they receiveé?

(ii) Are they mads to help the Station Master in his duties during the
day time?

(b) If the reply to part (a) be in the affirmative, will Government be
pleased to say if they propose to take steps to pay them for overtime work?
If not, why not? :

Mr. P. B. Rau: The information will be obtained and supplied to the
Honourable Member.

GRANT OF CONCESSION FARES ON THE BENGAL AxD NoOrRTH WESTERN
RAILWAY TO DELEGATES ATTENDING MEETINGS oF TrADE UnroNs.

851. Mr. Amar Nath Dutt: (a) Will Covernment be pleased to state
whether an order was issued by the Railway Board to the Agents of the-
Railways to issue tickets to delegates of railway employees, on reduced
fare, to attend the meetings of trade unions?

(b) If so, was this order ever given effeat to or is it in force on the:
Bengal and North Western Railway?

Mr. P. B. Rau: (a) Presumably the Honourable Member is referring to-
a communication from the Railway Board in 1922 to all Agents, which
suggested that railways might allow railway employees attending meetings
of trade unions as delegates privilege ticket orders.
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(b) This communication did not convey any orders, but was in the
nature of a suggestion for action. Government are not aware what the
present practice of the Bengdl and North Western Railway is in the riatter,
but will make inquiries.

PaY A ND ProSPECTS OF INDIAK APPRENTIOES IN THE BENGAL AND NorTH
WrsTERN RatLway WORKSHOPS,

352. Mr. Amar Nath Dutt: (a) Will Government be pleased to state:

(i) Whether of late a number of Anglo-Indians and Indians wcve
sppointed #s mechanical apprentices in the workshops of
the Bengal and North Western Railway? If so, what were
their grades and scales of salaries?

(ii) What qualifications—educational and mechanical—did they
possess ?

(iii) How many out of the Indian Apprentices were promoted as
ohargemen and foremen?

(iv) How many out of the Anglo-Indians were promoted as charge-
men and foremen?

(v) Whether the Indinn apprentices underwent a course of five
years’ mechanical training in the Government Technical
Schools and passed the prescribed examination?

(vi) Whether they underwent i{wo years’ practical training in the
Bengal and North Western Railway Workshops before con-
firmation in their appointments?

(vii) Whether it is a fact that, on confirmation, they were appointed
as fitters on daily rate of wages?

(viii) What are the prospects of services of the Indian Apprentices
referred to in (i) in the Bengal and North Western Railwav
Workshops ?

(ix) What remuneration they are now receiving?

(b) Are Government prepared to direct the Railway Administration tc
improve the condition of service of those mren? If not, why not?

Mr. P. R. Rau: The information will be obtained and supplied to the
(Honnrable Member.

REOCUGNITION OF THE BENGAL AND NoRTH WESTERN RAILWAYMEN'S
ASBOCIATION,

853. Mr. Amar Nath Dutt: (a) With reference to the reply given to
my unstarred question No. 582 (vide Railway Board's letter No. 7221.E.,
dated the 5th November 1928) will Government be pleased to state:

(i) Whether the investigation of the Agent, Bengal and North
Western Railway into the claim of the Bengal and North
Western Railwaymen's Association reached its completion?

(ii) If so, what are his decisions?

(b) Will Government be pleased to state:

(i) If he has recognised the Association, and if so, what are the
conditions of the recognition? :
o2
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(ii) Whether the decision of the recognition has been communicated
to the Association?

(iii) Whether it is a fact that it was circulated amongst the staff
by the Agent that no notice will be taken of any representa-

’ tion of the Association and that any communication received

will be torn and thrown into the waste paper basket? If so,
whether these circulars have been withdrawn?

(iv) If the Agent’s investigation has not yet reached completion, how
long the Agent will take to do it?

(v) why an inyestigation was at all necessary in the case of a
registered trade union?

(vi) Whether the Government recognise the Bengal and North
Western Railwaymen’s Association?

Mr. P. R. Rau: (a) and (b) (i) to (v). Information is being obtained
avud will be comnmunicated to the Honourable Member,

(b) (vi). The question does not arise, as the Bengal and North Western
Roilway is managed by a company, and its servants are not Government
servants.

UNSUITABILITY OF QUARTERS ¥OR CLERKS AT ROADSIDE JUNCTION STATIONS
ON THEE BENGAL AND NorrtH WESTERN Ramway.

354, Mr, Amar Nath Dutt: Is it a fact that on the Bengal and North
Western Railway at some of the road-side and junction stations, clerks are
gecommodated in quarters built and meant for menials?

Mr. P. R. Rau: The information will be obtained and supplied to the
Honourable Member.

EXTENSION OF TIME ALLOTTED FOR TER WORK OF THE PUBLIC ACCOUNTS
COoMMITTER.

355. Mr. 5. 0. Mitra: (a) Is it a fact that the time allotted for dis-
charging the duties of the Public Accounts Committee is not adequate
to do full justice to the various subjects that are dealf with by the Com-
mittee ?

(1) Is it a fact that not more than 12 days were allotted for the
said Committee, in any year since its inception in 1922.23?

(¢) Are Government aware that members of the Committee have
expressed a desire, from time to time for an extension of the period allotted
to the Public Accounts Committee, in the year? If so, what do Govern-
ment propose to do in the matter?

The Honourable 8ir George Bchuster: (a) There is no question of uny
outside authorily allotting a particular number of days for the work :f the
Public Accounts Committee. As a matter of convenience, the programme
iz usually prepared under the orders of the Chairman, in the first instance,
but it is really for the Committee to decide whether, and if so, to what
extent, further time should be taken.

(b) I find that, apart from the time devoted by the ad hoc Committee
to the consideration of the military appropriation -accounts, the Dublic
Accounts Committee has sat for 10 to 18 days per annum.
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{c) I believe the question has been raised before, but not in o very
definite way. If the Honoursble Member and other members of the
Public Aceounts Committee, who feel strongly on the subject, will let me
know, at some convenient time, what they would propose in regard to
the next session of the Public Accounts Committee, I will see whether it
is practicable to come to an arrangement which will be in accord with the
wishes of the majority. But I hope the Honourable Member will tnke
into consideration two very relevant factors:

(1) that.the meetings ¢f the Public Accounts Committee cannot
very conveniently be held during the session of the Legisla-
ture;

(2) that it is difficult, not only for the Finance Department, but also
for non-official Members of the Legislature, to spare a very
great deal of time, either immediately before, or immediately
after the Autumn session of the Legislature in conncetion
with which the Public Accounts Committes usually meets.

WORR DONE AND EXPENDITURE INCURRED BY DEPARTMENTAL AND
ExTRA-DEPARTMENTAL PosT OFFI0ES IN THE TIPPERA DIVISION
OF THE BENGAL AND Assam CIRCLE.

356. Mr, 8, 0. Mitra: (a) Will Government be pleased to state
separately the numbers of post offices, departmental and extra-depart-
mentel in the Tippera Division of the Bengal and Assam Circle?

(b) Will they pleage also state the amount of work done in each depart-
ment of the departmentsl and extra-departmental post offices in the
said Division and the expenses incurred in average payv, leave, house-rent,
ete., of the departmental and extra-departmental side?

Mr. H. A. Sams: (¢) and (b). I have ascertnined informally from the
Honnurable Member thuat what he desives j® n comparison between the
work done and expenses incurred by departmental branch offices and
extra-departmental branch offices,

I will furnish him with the particulars of work done in 14 days by six
branch offices and six extra-departmental branch offices selected at randum
in the Tippers Division.

NuMBERS OF EXTRA-DEPARTMENTAL AGENTS OF PosT OFFICES WHO HAVE
RESIGNED OR BEEN DISMISSED IN CERTAIN PERIODS.

857. Mr. 8. 0. Mitra: (a) Will Government please state the number
of extra-departmental agents of the post offices who have resigned their
sorvices during the last 8 years, and how many have been dismissed and
how many proeeeded against in oriminal courts during the last 8 years?

(b) Are Government aware that the average estimate of income as
ghown by the extra-departmiental agents of the post offices is mostly
inaccurate? Do they propose to inquire into the matter?

(c) Are Government ready to consider the question of grant of a
contingeney allowance of Re. 1 for the extra-departmental sagents
a:gcho;l to the bramch offices as it is done for those attached to the sub-

ces
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Mr, H. A. Sams: (1) Government do not possess the information, nor
do they propose to call for it as its colleotion would involve the expen-
diture of time and money incommensurate with the advantage to be
gained. The Honourable Member's attention is, however, invited to part
(b) of the reply given on the 7th March, 1928, by the Honourable Sir
Bhupendra Nath Mitra to his unstarred question No. 812, which is a similar
question in respect of Bengal.

(b) Government have no reason to doubt the correctness of the erti-
mate referred to by the Honourable Member, and they do not therefore
propose to inquire into the matter.

(¢) No, for the reasons stated in part (a) of the reply given on the
15th instant to the Honourable Member’'s question No. 1085.

IRREGULAR PrROMOTION OF TowN INSPROTORS OF Post QFFICES IN THE
PuniaB AN0o NorTH WesT FrONTIER CIROLE.

8568. Mr. M. K. Acharya: (a) Will Government be pleased to state
whether it is a fact that any Town Inspectors (who were in one and the
oame scale and gradation list as other clerks) attached to the first class
head post offices in the Punjab and North West Frontier Circle, having
three years’ service, have been exempted from the first selection grade
exmmination and confirmed in the selection grade out of turn and without
passing any examination, and whether those of two years’ service have
Lcen allowed to appear for the examination out of turn, and whether they
are going to be confirmed, suhject to their passing the maid test?

(b) If the answer to part (a) be in the affirmative, will Government
be pleased to furnish a statement showing the names, the date of ap-
pcintment as Town Inspectors, and the number of officials in the Circle
gradation list superseded by each of such Town Inspectors and on what
ground ‘heir supersession has been allowod?

(c) Will Government be also pleased to state whether Government at
first ordered that the confirmation of these Town Inspectors will be sub-
ject to their passing the tests, and for what reasons Government afterwards,
not only exompted them from the selection grade examination, but con-
firmed them over the heads of their seniors?

(d) Do Government propose to order the cancellation of the order of
exemption of Town Inspectors and give a chance to all seniors to compete
with the existing Town Inspectors?

The Homourable Sir Bhupendra Nath Mitra: (a) The facts are sub-
siantially as stated. With respect to the question of exemption and
prnmotiﬁn “out of turn’’ the Honourable Member is referred to the letter
of the Government of India No. 14.PTE, dated the 2nd Oectober, 1928,
a copy of which has already been placed on the table of the Honse in
reply to Khan Bahadur Sarfaraz Hussain Khan's umstarred questions
Nos. 98 and 133 on the 28th January, 1929

(b) A statement showing the names and date of appointment of Town
Inspectors on selection grade pay in the Punjab and North West Frontier
Province is being furnished to the Honourable Member. Government are
not aware of the exaot number of officials in the Circle gradation list super-
seded hy such Town Inspectors and they do not consider that anv nseful
purpose would be served by collecting the information. The reasong are
given in the letter of October, 1928, already referred to.
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(¢) Tn the first order, dated 5th August, 1927, existing incumbents of
“Town Inspectorships were, among others, exempted from passing the selec-
tion grade examination. In their letter of October 1028, Government
restricted this exemption to those Town Inspectors ‘‘who have already
rendered three years’ satisfactory service in that capacity’” and added that
their confirmation should be at the discretion of the Director-General.

As regards the question of supersession alluded to in the last sentence,
1 again refer the Honourable Member to the letter of Octoner 1928.

(d) The attention of the Honourable Member is invited to part (c)'of
my reply on 5th March, 1920, to Mr. Jamnadas Mehta's starred question
Nc. 899. '

STATEMENT I.A1D ON THE TABLE.

PULES REGARDING THE (RANT OF SCHOLARSHIPS TO INDIANS FoR TRAINING
N CIviL AVIATION.

The Honourable Sir Bhupendra Nathi Mitra (Member for Industries and
Labour): Sir, I beg to lay on the table a copy of the rules promised in
reply to unstarred question No. 56, asked by Khan Bshadur Barfaraz
Huesain Khan on the 28th January 1929, regarding the grant of scholar-
shipe to Indians for training in civil aviation in England.

GOVERNMENT OF INDIA.

DePARTMENT OF INDUSTRIES AND LABOUR.

(CrviL AvIATION.)

Bulex and conditions for the grant of a Scholarship of the Value of £340 a year tenable
in Hngland for a period of two years and three months for training in Civil

Aviation.

T.—8tatutory natives*® of India only are eligible for the scholarship.

TT.—Candidates must be not less than 20 and not more than 26 years of age on the
1st July, 1920,

IIT1.—The minimum educational qualification required is a B. Bc. degree in Engi-
neering or Physics.

1V.—Candidates are required to undergo at their own expense a preliminary medical
examination by a Civil Surgeon with a view to determining whether they are suffering
from any disability which might prevent iheir acceptance on medical grounds. This
preliminary examination will be carried out on the attached form. No application
will be considered unless accompanied by the completed form for preliminary medical
-examination. Belected candidates will later be required to undergo a further medical
axamin?tiﬁ:d of & more searching nature under arrangements to be made by the Govern-
‘ment o ia.

V.—The nselected candidate will be furnished with a second class passage to
England; his tuition fees will be paid by Government, and he will be provided with

e Tho term * Native of Indta * is not to be ta tad as exclud}
Btate or Lo poraniy eI s BIete 1o domsialled Ta British Tadia 8 & Perton who though bora Ina
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s retorn second class passage to India provided that he observes the rules laid down:
by the Government of India or the Hi]gh Commissioner (vide below) and completes
the full period of residence or is compelled by sickness to return within that period.

VI.—The total duration of the course will be two years and three months, made-
up as follows :—

One College Bession of nine months’ duration at the Imperial College of Science
and Technology, London; six months' flying training, nine months’ practi-
cal workshop training aud three months' attachment to the Traffic Control
Department, Croydon, commencing with flying training of thres months.
(1st July to 30th Beptember, 19&% at the {)e Havilland Flying School.

Flying training will be continued at week ends and during vacations.

VII.—(a) Government accept no liability in the event of an accident resulting in-
death or injury to a scholar in the course of his flying training.

(¢) The scholar and his surety will be required to repay to Government, the amount
of insurance premis that may be paid by Government to the Firm to whom the scholar
may be attached for his practical worzshop training, in order to enable the Firm
concerned to insure Aagainst claims arising under the British Workmen Compensatiom
Act, and the Employers’ Liability Act.

Rtules required to be observed by the scholar.

1. All Government scholars are required to avail themselves of the information and’
advice which the Joint Recretaries to the High Commissiondr for Indian Students”
work and the Local Advisers at University centres are in a_ position to give them,
and to apply to their Local Adviser for instructions as regards their studies and in-
any circamstances of difficulty. Bcholars studying eleewhere than at Manchester,
Glasgow, Edinburgh, Oxford, or Cambridge will be under the charge of & Joint
Becretary to the High Commissioner. The Adviser is the proper person to bring
before the Joint Secretary to the High Commissioner any matter requiring the sanc-
tion of the High Commissioner ar the Government of India,

2. Every scholar should, on reaching England, at once report himself to one of
the Joint Becretaries at the Office of the High Commissioner in London, 41, Grosvenor
Gardens, 8. W. 1

3. Every scholar must obey all instructions which he ma{nrmi\ra either theough
the Joint Secretary to the High Commissioner or through his Local Adviser, and must
consult his Local Adviser regularly in regard to his work.

4, Every scholar must from time to time, whenever the Joint Secretary or the Local
Adviser requires it, submit a certificate from the proper college or umiversity autho-
rity, or from any other authority under whom he is working, showing that his conduct
and progress have been satisfactory.

5. Every scholar must give a written undertaking in the form attached that he-
will at once and without discussion of possible alternatives devote himself exclusively
to the course of training laid down for him, that he will comply with all instructions
and do whatever work may be involved. Any scholar who neglects his studies, or
tries to work for any other .profession councurrently, will render himself liable to.
forfeiture of his scholarship.

6. If a scholar fails (i) to observe and perform the conditions applicable to his
training, or (ii) to complete his training in England (for reasons other than sickness
duly certified by s Medical Board and not dae to his own neglect) or (i) to qualify
as & pilot, or (iv) to return to Indis after completion of his training as and when
directed by the Government of India or the High Commissioner for Indis, he and
his surety will have to refund to Government (up to a maximum of Ra. 19,500) all'
moneys peid to the scholar or on his behalf in respect of the scholarship, college:
fees premis and travelling expenses. If also he fails to serve the Government of
India, as required by Rule 15 below for a full period of 4 years on his return to
Indis, after completing his training in England, he and his surety will have to refund
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to Government (up to o maximum of Rs. 19,300) the moneys paid to the scholar or
on his behalf as aforesaid less a sum of Rs. 4,825 for every complete year of his.
service under Government. To ensure the observance of these conditions, the selected
scholar and his father or guardian must jointly execute a bond in the form annexed

to these rules.

7. Every scholar will be required to keep s concise diary of his work to be sub-
mitted to the Joint Secretary or Local Adviser at the dates laid down in the rules
for the keeping of such diaries,

8. Bubject to a due compliance with the above conditions, the scholar's allowsnce
will be paid quarterly in advance by the office of the High Commissioner to the Joint
Becretary or the Local Adviser under whose charge he is. It will begin from the
date of the scholar’s reporting his arrival in England, and the Joint Becretary or the
Local Adviser will disburse it to the scholar in such instalments as convenience may
dictate. Three months'after the date of reporting arrival, the amount to the ensuing
official Quarter Day* will be paid to the Joint Secretary or the Local Adviser, and’
subsequent payments will Le made in advance on or after each official Quarter Day.
The allowance will be at the rate of £240 a year. The necessary deductions will he-
made by the High Commissioner from the allowance to cover insurance premia which
will be paid by Government to the Firm to whom the scholar may be attached for
his practical workshop training, vide Condition VII (b). The allowance may be-
withdrawn by the High Commirsioner at the end of any year and it may be reduced’
while the scholar is being trained at works, if the employer recommends this course.

9. Every scholar is required to lodge with the Joint Secretary at the Office of the
High Commissioner in London, before his arrival in England, the sum of £40 for
initin]l expenses. He will have no claim to payment of any instalment of his scholar-
ship until this deposit has been made. .

10. Charges for college fees. premiums for practical training, and the necessary
travelling expenses of scholars by second class, or by third class if no second be-
available, will be defraved bLy the High Commissioner. Applications for payment
of all these charges should be made through the Joint Becretary or the Local Adviser.
But charges for private tuition, unless specially sanctioned, for books, instruments,
hotel hills and medical attendance must be paid by the scholar himself,

11. No claim can be admitted for the payment of any expenditure unless the.
scholar has obtained previous sanction from the High Commissioner,

12. Every scholar will forfeit his scholarship, who not being disabled by illness.
or prevented by any other canse which the High ‘Commissioner may consider suffi-
cient. fails Lo comply with the rules here set forth. It may be terminated at
any time if a scholar fails in health or conduct, or does not makeé adequate progress.
in his studies.

13. A scholarship will be terminated if a scholar is reported by his fAying instructor-
to be unlikely to make an efficient pilot.

14. On the expiration of the scholarship the scholar will be provided by the office-
of the High Commissioner with a free second-class passage to India, and he should
apply for it without delay through his Joint Secretary or Local Adviser. He is
not entitled to make his own passage arrangements and to claim an allowance in.
liew from the office of the High Commissioner, If a sacholarship be forfeited. or
if it be resigned before completion of its term, the scholar will lose his claim to a
free passage back to India.

15. The scholar should clearly undertand that the grant of the scholarship does
not entitle him on completion of his course to an appointment in Government service,
but he should, immediately on his veturn to India, report his arrival to the Govern-
ment of India, and, if required. serve the Government in the Civil Aviation Depart-
ment for a term of four years, on an initial salary of not less than Rs. 400 per mensem.

m:uF 3&'&’:’" oftclal Quarter Days are the 1st of January, the 1st of Apell, the 1st of July and the-
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Form to be filled up by candidates for a scholarship for training in Civil Aviation.

Y To be submitted to the Secretary, Public Service Commission {India), Delhi, not later
than the 20th March, 1928.)

1. Name in full (in block capitals).

2. Present address in full.

3. Exacl date of birth, and age last birthday. (A birth certificate will be eequired

in the event of the candldate's selection; or if this is not obtainable, other
satisfactory evidence.)

4, Place of hirth.
5. Nationality.
‘6. Name of father.

7. Profession or occupation of father,

‘8. Whether married.
‘9. 1f married, number and nges of children.

10. Educational quslifications. (Btate name of S8chool and College or University

iving dates of entering and leaving. An position of authority held, any
b;utmct:'n} attained in school work, any University scholarship won, should
stat.

1. Particulars of practical experience, if any.

12. Present occupation.

13. Name, full postal address, and profeesions of three persons (of wl )
let“:tl sg;:uld be connected with the institution at w}ﬂch the E:nnd‘:dl::: h.::ala::
studie

who will testify, it upplied to, as to conduct and character.
References will not he accepted

rom persons who are related to h
no personal knowledge of the candldatope e or have
1.
2,

3.

’ Bignature of candidate.
Date 1029,

Inuon should be aooompmled by true cm of certificates twhlch wﬂl nof- be
mml B work and q nu !n the pvont of the capdidate’s
bemqnlnﬂ the diplomas of Unlvemity
.I!nmlmtlon mud by him for irnmmlulon to the Hi, Oo'mminimr
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GOVERNMENT OF INDIA.
. Prelyminary Medical Examnation of Candidates for Qivil Aviation Scholarships.
Name of Person Examined
Address of Person Examined
Date and Place of Birth .

1. Queastions to be put by the Medical Ezaminer to the Applicant, whose answers are
to be entered in the space provided.

(a) Have you ever suffered ‘rom :—
Nervous breakdown
Shell Bhock
Brain fever or Meningitis
Bevere or persistent headaches
Neurasthenia
Fits or convulsions of any kind
Sun or heat stroke
Deafness or discharge from the ear
*Cassing”’
Fainting attacks or Giddiness !
Eye trouble

Fracture of the skull
‘Other serious injuries
Any other illness, physical imperfection or .
disability during the last ten years
Loss of Consciousness or Concussion!
(&) Have you ever been operated vpon?

(¢) Has any of your family suffered from mental trouble or any Nervous Diseass,
Apoplexy or Fite of any kind (if so give details)?

1 hereby declare that the answers to the above questions put to me by the Medical
Examiner are true and complete.

Signature of the person examined

*Witness

* Nore.—The Medical Examiner may witness this slgnature,
1. Medical Ezamwmation.

Age years. Height feet inches. Weight stones 1bs,
«Chest measurement—on inspiration inches on expiration inches.
Abdominal measurement, inches.
ATrine appearance - ‘Deposit:
Bpecific Gravity 'Al‘bnmen Pugar

1, Is the- applicant well nourished, well devslﬁped and free from abnormality,

hernia or disabling scars?
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2 Is the applicant suffering from any wound or injury, has he undergone an
operation or does he sess any abnormsilty mngmitsl or acquirecslonwhich{.
in _your opinion, might interfers with the safe handling of airoraft under -
ordinary conditions?

3. Are 't."l':;'o h?:ft wﬁf' lunge normal on examination under the clothes (if not, plense

4. Are there any signs of past or present nervous disorder?

5. Can you detect any abnormality in the mouth ther digesti i
i abdomnen y or other digestive organ or in

6. Having enquired into the applicant’s habits as to the use of alcohol or drugs,.
do you suspect from his condition that he is, ar bas been intemperate?

7. Has the applicant suffered from Venereal Disease (if so, give details)?
8. Is the field of vision normal in each eye!
9. Has the applicant normal stereoscopic and binocular vision?

10. Is the applicant personally known to you!?

11. Vision.—Right Eye 6/c correction 6/. Left Eye 6/c correction 6/ *(1.
12. Colour Vision.— - *(2).
13. Hearing.—Right Ear Left Ear *(3).

14. As far as you can ascertain are the middle ear and vestibular mechanism normal?-

k

15. Nose, Throat and Mouth Examination :—

(a) What is the condition of the teeth and gums?
() Are the tonsils, larynx and nasal passage normal as far as you can ascertain !

(c) Has the applicant free nasal air entry on both sides?

Date v . Bigned
Medical Examiner..

Address

* Notes for Medical Examiner.

(1) Visien.—B8nellon’s test type at 30 feet in good illumimation should be . The standardy-
required la 100 per cent. visual aculty ror each oye taken seo ately and without eorrection .
M:m.wﬂhwmdunmwmm,mhrm-ndw‘:;rpm.pum.

Colovr Vision.—8hould be tested by the Bdridge Green Lamp, the Board of Trade Lamp or-

@ Holmgren's Wools. by o P .

(8) Hoaring.—This should bo tested for each ear separately by ihe whispered volce (forced) at 20
feet or nearer as required.
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Form of undertaking referred to in Rule 5.

Tuz SECRETARY or STATE ror INDIA ov COUNCIL.

In consideration of your- granting ‘me .scholarship for training in Civil Aviation
in England, T hereby undertake and agree that I w‘ilf at once and without discuasion
of possible alternatives devote myself exclusively to the course of training you lay
-dow:l: for me and comply with whatever instructions and do whatever work it may
dinvolve,

Form of Bond referred to in Rule 6.

ENOW ALL MEN by these pse:antl, that We, . et erirearien
eshswrbissasas whaera, satsrsaasn LR AR LLLE L ) . & . R e e oo sesnnn
tdo hereby bind ourselves, and each of us, and each of our heirs, executors and admi-
nistraters, to pay to the Secretary of State for India in Council (hereinafter callsd
the Becretary of Ptate) the sum of Rs. 19,300.

Ag witness our hands this day of

‘ong "thousand “'nine hundred and ' TTTTIU UL
s , veverereseny...has been nominated to a
‘Government,  Civil “Aviation' scholarship. " And "in " consideration of snch nomination
"undert:llwa to observe and perform the conditions under which such Bcholarship is
granted.

Now, the condition of the ahove written obligation is that :—

if, in the event of the said......... SN . failing (1) to observe and
periorm the said conditions applicable to his training or (2) to complete his trainin
in England (for reasons other than sickness duly certified by a Medical Board an
- not due to his own neglect) or (3) to qualify as a pilot, or (4) to retnrn to India after
~completion of his training as and when directed gw the Government of India or the
Hig Commissioner for %ndia, the above bounden . . .. ... ... . ...iiieieieeieeeees
and | ... shall forthwith refund’ to the Secretary of State (up
to a maximum of ‘Rs. 19,300} ‘all moneys paid to the said RO
-or on his behalf in respect of the said scholarship, college fees, premia, and travelli
-expenses, or if in the event of the said ................. Ceaeaneereny taaan., ... failing if cuﬁgﬁ
upon to do so to serve the said Government for a full period of 4 years on his return
‘to Indis after completing his training in England in accordance with the rules appli..
cable to his case, the above bounden . . . o end e
shall forthwith refund to the Secretary of State the moneys paid to him or on his
behalf as aforesaid up to the said maximum less & sum of Rs. 4,825 for every complete
year of his service under the said Government.

Then the above written obligation shall be void and of no effect, otherwise it shall
"be and remain in full force and virtue,

Bigned by the above hounden _ .. . . ... e, eeee.
in the presence of

TR IR T T T R T

Bigned by the above bounden




THE INDIAN FINANCE BILL.

The Honourable Sir George Schuster (Finance Memter): 8ir, I beg to:
move:

*That the Bill to fix the duty on salt manufactured in, or imported by land into,
certain parts of British India, to fix maximum rates of postage under the Indian Post
Office Act, 1888, further to amend the Indian Paper Currency Act, 1823, to fix rates of
'ineon&e-tax, and to raise the import and excise duties on motor spirit, be taken into.
consideration.”’

Sir, I do not think it is necessary, or that it will be in the interests of the
House, that I should enter into any long explanation of the provisions of
this Act at the present stage. But I have to inform the House of the
action which the Governor General in Council has decided to take in regard
to the grants that have recently been reduced or rejocted by this House.
In exercise of his powers under section 67A (7) of the Government of India
Act, the Governor General in Council has decided to restore the two big cuts
that is to say, Rs. 65,999 under Executive Council, and Rs, 5,835,800 under-
Army Department, that is, an addition of Rs. 65,999 to the provision of one
, rupee which was voted by the Assembly which will restore the grant of the
Executive Council to the original figure of Rs. 66,000. As regaltfs the Army
Department, two cuts of Rs. 100 eagh are allowed, so that the figure is
reduced by Rs. 200 from that originrfl?y moved ty me. 8ir, I move.

Mr. 8. Srinivasa Iyengar (Madras City: Non-Muhammadan Urban):
Mr. President, the custom of this Government has teen, during these past
years, to restore grants of a very important character when they have been
substantially refused nfter a considered decision by this Assembly; and the
custom of the Congress Party, on whose behalf T speak, and whose action,
I hope, will be supported by such other Members of this Assembly as may
be persuaded to do so, is to move the rejection of this Finance Bill and to-
oppose it. I do consider, Sir, that this is a very wholesome custotn, both
on the part of the Government and on the part of the Congress Party; for
nothing olse brings home clearer to my masters who are outside, the people:
of India, and to the masters of the opposite side, the people of Great Britain,
the absolute incompatibility between the two points of view, the one for
which the oppositc side stands, and the point of view for which we in the
Congress, and those other popular Parties that generally associate them-
selves with us, stand.

It requires no great effort of imagination to picture to ourselves where
this state of things must lead us to. We have eaid in this Assembly time
and again—more competent and more eloquent persons have mentioned the
fact—that the atmosphere of this Assembly is on all critical oceasions wholly
unreal, I hope today it will be a real atmosphere. By flying away from
the position, by pursuing an ostrich policy, this Government is not going-
to retard the irresistible march of events or the rising tide of Swaraj. And
by merely walking away from the Assembly now they do not add either to
their numerical or moral strength here or outside. (Laughter.) I do admit,
Bir, that my speech on this occasion, & pleasant-mannered man as I elaim
to be, must be very unpleasant indeed to ears which I characterised last vear
an increasingly deaf, not congenitally deaf, but voluntarily deaf. (Hear,

_hear.) I therefore think that gestures of this character--I think my friends
on the other side do not believe in gestures and I do not myself—waking-
out gestures are of no importance, and they do not, in the least, make us

( 2044 )
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slacken our efforts in the direction on which we have set our hearts. The
constitutional reason why, on behalf of the Party. I say we are tound to
oppose this Finance Bill is obvious. It is because, in the first place, the
power of the purse is not with us, except in a microscopic degree; and even
then in an unreal fagshion. What is the power of the purse that we possess?
We find that only 28 crores out of the total expenditure is voted. As I said
last year, about one-fourth of the total expenditure is voted. Three fourths.
are non-voted. This at once reduces the power of this Assembly to scan,
with any appreciable effect, the proposals for expenditure which are made
on the other side. Then, Sir, as regards these 28 crores, or onme-fourth
of the total expenditure, what is it thot we find? When the mnjority of
Members of this Assembly, and a vast majority of the clected Members of
the Assembly—in fact every elested Mémber of the Assembly—votes down
certain grants or makes sutstantial reductions in the grants in the way in
which the Parliamentary Statute allows, then forthwith, defiantly »nd
summarily, the Governor General in Council restores these grants. Is it
an automatic process that we are treated to? What does this mean? Does
. the Government realise the responsibility of these restorations? 1t cannot
‘be said that the people of India and their representatives in this House do
not realise their responsibility. His Exccllency told uws last yenr or the year
before that the people’s representatives can assume to themselves powers
. which are not in the Statute. That is undoubtedly the way in which, in all
British Dominions, the representutives of the people huve arrogated to them-
selves powers which are not expressly and specifically given in the constitu-
tion Acts of the various Dominions—powers which have been grasped and
extended by the efforts of the people themselves. What is it that is happen-
ing here? Just the opposite 1s happening here; the powers which are given
to us are really abrogated by the way in which these substantial cuts are at
once restored. The Firance Member does not realise what his duty is. His
duty was certainly to have advised the Governmenf that these Demands
should not be restored, Otherwise it must be taken that Government is
determined to trifle with the Assembly time and again. The Government, in
their heart of hearts, do think that the peoples and representatives are justi-
fied in the various cuts they have proposed. Of course it is not possible, in
the diplomatic parlour of this Assembly, to admit it, but I have not the
slightest doubt that they do admit to themselves that the people of India
are really for Swaraj and they are quite competent to govern themselves—
they are competent to govern themselves evem more than Western people
are competent to govern themselves, and they are more competent to admi-
nister the affairs of the country because they have more knowledge and
more sympathy and more imagination, and the identity of interest between
the people and their representatives is complete, whereas the knowledge and:
imagination are wholly lacking on the other side, and the divergence of
interests between the British representutives here and the Indian repre.
sentatives and the people behind us is complete, and bound to remain rom-
plote for all time. Therefore, Sir, I do believe that my friends on the opposite
side, being very able people, expert people, and people who claim a sense
of justice, must, in their heart of hearts, believe this; but the political exigen-
cies which their interests require them to enforce upon us, compel them to-
speak in a different voice; and I do admit they are in a very difficult position,
and I extend my sympathy to them aiways when they. try to persuade us
that they are in the right and we are in the wrong. But as I said the other
day, we are no longer dupes and we cannot listen to the voice, either of
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-diplamacy, or'the voice of statistics or any minatory voico—we cannot listen
to any such voices: we must persist in our own course of action and we
‘must pursue the path which we have chosen for ourselves. '

Sir, on this occasion it appears to me that the constitutional position is
very very strong for us, and it is certainly the case that the respect which
‘the British Government gives to their own kith and kin in other Dominions
is not given to us, because if grants of this character are withheld by a
popular vote, undoubtedly the %?wemment-s in the Dominions would not
:seek to restore them. They would certainly not do snything of the kind.
But here we have an illustration of the efficacy of the British connection
upon which my gallant friend, Colonel Crawford, so valiantly insisted. I
-do believe, further, Sir. that not only nare the recommendations contained
in the many Resolutions of this Assembly, time and again, flouted, but
-even the small censure cuts of Rs. 100 which are knade hy us and are accepted
by the Government, and which are not sought to be restored, ave not given
eéect to, except so far as the amounts are conmecerned. The policies which
are contained in those cuts—and those outs are accepted by the Govern-
ment—the policies for which those cuts are made are not given effect to,
-and those cuts stand on an altogether different position from the Resolutions
which are technically recomtmendatory in character, for those cuts, when
they are carried in this House and accepted by Government and not restored,
are binding upon the Government. How many cuts of this churncter—take
for instance, the Frontier cut—have been given effect to by Government
up till now? 1 submit, therefore, that the constitutional position, notwith-
standing what Sir Basil Blackett told us last year, is really a naked deadloek,
We are exercising such powers as arc given to us by the Act. The Govern-
‘ment are exercising these residuary or unusual powers of restoration or certi-
fication as if they nre common powers, as if they are powers which they
must every day exercise,—not as if they are exceptional powers, only to be
exercised on extraordinary occasions. Whenever we exercise our powers,
‘they forthwith exercise their power of restoration. Therefore, Sir, it has
~come to this; it is a regular combat, a oconstitutional combat, on the floor
of the Assembly, between the Government Benches and the pbpular parties
in this House. Why am I wrong in claiming, and why was Sir Basil
Blackett right in denying it was a deadlock? Of course, the deadlock is
:snid to be avoided by the pdwer of restoration. That is a very cynical way
-of putting it. The deadlock is certainly there. But the fact that you can
somehow carry on the Government dees not show that there is not a consti.
tutional deadlock here. You might as well dissolve this Assembly; you
might ns well earry on the Government of the country by force or by exeeu-
tive orders, and say that you have avoided a constitutional deadlock. It was
the intention of the framers of the Government of Indin Act not to exercise
this power of restoration as n matter of course. It was their intention to
keep this power of restoration in reserve to be exercised only on extraordinary
oceasions and on the clearest demonstration of its necessity. There is no
such necessity, for if the Government had vielded to some of our demands,
they could have had the House entirely with them. These cuts were made,
because the Government, again and again, refused to yield to the demands
ol the Assembly. No Governinent, any more than a person, can take
advantage of its own wrong. First of all, you do not yie]d to the ‘demands
of this Assembly, and then, when the constitutional power, which is vested
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in the peoples’ representatives, is exercised by them in throwing out the
demands, then you want to exercise a power which is reserved to you and
which you should exercise only when the peoples’ representatives are wholl
wrong-headed or perverse. When the Government acts justly and wit
reason and yields to the natural and just demands of the people, and if, in
spite of that, the peoples’ representatives, owing to popular excitement,
or owing to tumult and disorders do & very wrong thing, then only the
Government could resort to this power of restoration. But that is not the
case here. This has became a normal feature of the Government of India,
and, thercfore, Sir, that is the most important reason why I say there is a
deadlock, however much we may, either by our speeches or by our smiles,
or by shaking hands with one another, strive to disguise the deadlock.

In the second place, Sir, let us see whether this Government has recog-
nised the right of the Indian people to make their own constitution. The
¥onourible the Home Member said, the other day, that he stood by the
Parliament’s pronouncement of 1917.  What does that pronouncement
mean? Does it mean that you are to go back upon what was faid?
Certainly not. And nevertheless what is being done is really to go back
upon that pronouncement. That proncuncement meant, as I understand
it, thot self-government will be given to the people of India increasingly,
and I say, without any fear of honest contradiction on the other gide, that
the self-government which is supposed to be given to the people of India
incruasingly, is taken back inereasingly, and all the powers which are vested
in the Government of India are used for the purpose of making even
such improvements as ore contemplated in the Government of India Act
mugatory. 8ir, our attitude has been a very reasonable sttitude. We have
tried every kind of method; we have tried all means possible. We have
tried to be politicians; we have tried to be reasonable men; we have tried
to be extremists; we have tried all the means that arc open to us, and
yet we find the Government on the other side is immoveable. We have
Yound, for instance, that moderate statesmanship, reasoned speeches,
sober virions, wealth of statistical detail and elaborate conversations have
been of no use whatever to change the heart of the Government, or to
make this Government do anything in the direction of Bwaraj. We have
seen a sturdier, manlier nationalist school trving, without obvious diplo-
‘macy, to gc on in its own self-reliant way, and that has ulso failed. We
have further seen that extremer speeches and extremer politics of the
Congress n thia Assembly have equally failed, however much extremism
in action might succced outside. We have equally seen that co-operation
with the Government has been of no use, and such non-co-operation as
has been possible with the Government in the Assembly has been equally
of very little avail. T think, therefore, Sir, that wé are bound, time and
again, as long as our demands are spurned aside, as long as the respect
due to our countrymen is not recoguised, to take up this challenge, and
‘we must trv and throw out the Finance Bill which is the one occgsion
when we can state in no uncertain terms our determination to win Swaraj.
-and not to nccept the present constitution

Mr. K. Ahmed (Rajshahi Division: Muhammadan Rural): That will be
of no use. ae you admit vourself, Trv to recogmise the demands of Muslims
and to establish friendshin. T say, with Muhammadans: try to establish
-penuine friendship with Muhammadans, and then wait and see.

D
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Mr, 8. Srinivass Iyengar: I am glad my friend who always contributes
to the ¢njoyment of an Assembly on an arid day in March hes come out
with bis usual joke. (Laughter.)

%r. K. Ahmed: -Have T not told you the truth? Do you realise ib
now

. Mr. 8. Srinivasa Iyengar: I must ut once say, Sir, that we have ropeat-
edly tried communal unity, and political unity, but neither communal unity
nor political unity has been of any avail; these things have not been of any
use whatsoever. Again, communal discords have been tried for the purpose
of Bwaraj and muterial advance by different communities, with or without
the assistunce of the deus cx machind, and political discords have nlso been
striven for by able persons, unconsciously or otherwise, with the same
object. But neither conmunal discords nor politioul digeords, neither com-
munal unity nor political unity has been of any avail in accelerating the
pace of self-government, or in changing the inflexible will of the aliem
bureaucracy. It appears to me, therefore, that everything that it is possible
for us to do here, short of things which can only be done outside, has beem
done. And yet we are told that, by working in this Assembly, we shall
be abl: to get this and we shall be nble to get that! Huve the Honour-
able Members of the Trensury Benches assisted us to realise that ambition
of theira and of ours? T say elearly mno.

. Then, Sir, let us review the administration for the last 12 months.
Huave we mude any progress? We havo admittedly no self-government.
Hyve we :n good Government at leust, a good Government such as is for
th. time acceptable to the people of this country? I do not agree that a
good Government is  ever a substitute in  any part of the world,
for self-government, lenst of all in this purt of the world, least of
all in India. But assume it can be made aoceptable for a shorter or for
o longer time. - Have we had & good Government in this country? I say
no. - Have we got u national army? And that is the first question which.
every Indian has got to put to himself. We have not got a national army,
snd the way in which the lack of that national army is concealed in the-
military y.olicy nnd budget testifies to the nstonishiog ability of the other
gide, to the amazing juggleries in which they can indulge. But it does nou
in #he least convines uny disintcrested critic of Indion conditions that there
is uny. such ' thing as a ndtional army upon which the people of India,
fighting for their cown freedom, can depend. Tt is an Army which is there
for the purposc of preventing the people of Tndin from obtaining their
freedom, '

. TPutting wsside the - churucter of the Army, can you suy that the
adwimstration hns been such that the expenditure or. the Army is a suit-
able or a justifinble expenditure? Apart from the fundamental vice of its
alien character, the cxpenditure on the Army is open to scrious exception
for the simple reason that, in a poor country like India, it is out of all
proportion to its revenue. Theories have bheen put forward that the
Central revenues and the Provineial revenues should be clubbed together
for ‘the purpose of ascortainitgy the percentoge. Bir Basil Bluckett was
the suthor of that sapient theory, and T.ord Peel is the latest publisher
of that theorv. But it appears to mc that we are not concerned with
the Provineial revenues, smd even if you add the Provincial revenues, T
sny if is still a very, very apprecinble proportion. WRs. 55 crores out of
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the Central revenues is certainly u very vast expenditure. To what bene-
ticent purposes can that money which is nllotted to this wasteful and
suicidal head cam be upplied? The nation-building departmente
ery for help and they do not get any.  Lecul self-govern-
ment is vory much where it was. Education ig very much where it was,
Out of the 818 millions, the barely literate people are 22 millions, and
the KFuglsh literste peopie are something like 8 millions, and I do nob
know that you can claim that you have done as much for education as
any other country in the world is doing. On the contrary, what you have
done is negligible. Then, Sir, there are other departments of life in which
thig revenue, set free if is not allotted to the military budget, can do
immense good. Development of indigenous industries is u vital item, but
they dc not get the money that they want. Of course, the Honourable the
Finsuce Member very naturally told us that, without additional taxation,
he cannot get the funds. That is all the more reason why I am justiﬁed.
why we should again and again point out that this military budget is o
wholly unjustified and unproductive item of expenditure.

Then, have we got a nationul Cabinet? Have we got a removable
Cabinet? Have we a national and removable Cabinet? We have an ir-
removgble Cabinet, and then those friends of ours there who, by birth,
are Indians, must be regarded by nseociation as forming part of an Cabinet
which is nct national, This Cabinet in law is not severable and in polities
iz not severable, and therefore the Cabinet, as a whole, must be judged,
and so judging it, it is not a national Cabinet in any srense, either in its
pereonnel or in its spirit and purpose.

. Then have we got a national poliey of this Government? There is no
national policy in any department. The policy of this Government is at
hest u virilely alien policy. Wherever it is necessary for them, wherever
it is.desirable for them to yvield, wherever it nppears to be too much of a
strain to put upon the Indian people, then a hybrid sterile poliey iz pursued,
wholly unprofitable to India. 8ir, I say that there is no national policy
in any matter whatever, either in the matter of commerce and industries,
in the matter of cducation, or in any other matter. What is it, after all,
by which we can judge the prosperity of a country or the credentialg of
a Government which cleims that it has administered its trusteeship in a
very austere, self-denying fashion and has heaped prosperity upon the un-
tcld millicns of Indian? What is the simple way, what is the direct way
in which we-can estimate the blessmmgs of British rule and British admi-
nistration? T think the only simple way is to find out the annunl incoms
of the Indian, what then is the nverage annual income of the Indian in
thig eouniry? I think, B8ir, controvemy has raged about this for some
years, and T think most economists are now agreed that it is not very much
more than Rs. 74 a vear, or £5 a vear. T am referring, for instance, to
Shah and Khambatta’s book, ‘“Wealth and Taxable Capacity of India’
as well as to '‘Sixty Years of Tndian Finance’’ by K. T. S8hah. T have
geen other economiets’ investigations, and it has been put down ar Rs. 45
or Rs, 680 a vear, and some ohe or two writers like Mr. Pindlay Shirras,
put it ot nbout Rs. 100 or so. The most exbaustive and accurate investi- -
gations into this whole question, and I have also bestowed some attention
unon this subject, incline me to the beliet that it i somewhers between
Rs. 60 and Rs. 72 a vear, but for the present T would accept Mr. Shah’s

b2
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estimute, bused upon considerable investigation, that the gross annual in-
come of # free man in India is Re. 74 per head. Rs. 74 per head means
what? It means Rs. 6 a month. You can understand at once the racial
deterioration, and lowered vitality of an average Indian and from the point
of view of eugenics how it is impossible to build up & strong upsbandmg
race in India on the basis of Rs. 74 per annum? That, I say, is the vital
fact of Indian politics. Mr. Shah says:

““The cost of nourishing & human being, on the same scale of oomiort consistent with
keeping body and soul together, approximates Rs, 90 per annum.’

That is the food value alone. I have made some caleulations myself and
1 do think that, in a village, & man, in order to have some decent living
nceording to modern standards, and increased standards of eomfort, should
huve at least Rs. 30 a month available to him, and a man in a town should
have about Rs, 60 a month available to him. That must be the minimum
monthly income of a villager and of a townsman. Upon less it is im-
peseible to have decent human beings; you can only have starving animals.
If they are to have some little education, if they ure to have some decent
and clean clothing, minimum housing, somre little medical aid, some pan
und fobacco, if they are to accommodate a’ stray guest occamonall_y, if
they arc to marry and have families, it is impossible for me to see
how less. than Rs. 80 a month in the village and lesg than Rs. 60 a month
in the town can ever be a satisfactory average for any Indian.

And what is it that I find in England, 8ir? I find that £1-10-0 is the
unemployment wage. £2, £2-10-0, £3 a week are very ordinary wages. I
am asked to make allowance for the difference in prices. But we are told
that world prices tend to make prices uniform all over the world and
the differences in prices are not serious and cannot be pressed very much
into the Government service. Having regdard to rigours of winter in
England, people there require coal and warm clothing. Making all allow-
ances, on the busis of the minimum wages in England of £1-10-0 a week,
£2 a week, £2-10-0 a week and £3 a week, it is impossible-to expect an
Indian to live in an Indian village on less than Rs. 80 a month, and in
an Indian town on less thun Rs. 60. What do we get now? Rs. 8 a
month is the avernge annual income or Rs. 74 a year. There oan be no
doubt about the verdict, not only of history and of posterity but also of
contemporary observation. The Treasury Benches may be immoveable,
but the moving finger moves and writes the doom of the British con-
nection, which was not written for all time. Therefore I say we are
perfectly justified in claiming that this administration, which claims to
be civilised and which claims to work for the prosperity of the millions
of India, must be judged, not by the comfort and standard of existence
which some of us may possess in the Assembly, not by the standard of
the capitalists of Bombay or Calcutta or the FEuropean Group, or the
salaries obtained by the Treasury Benches and the heads of departments
or the incomes obtained by barristers and ndvocntes, or by the standards
of Mr. Birla and Sif Purchetemdns. Tt must be judged by the average
annual income of Tndia. 8o judeed, there can be only one conclusion, and
that is, there never was an administration in the history of the world 3o
grossly crllous and cruel, so: intolerably oppressive and exploiting as this
administration.
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Then, Sir, what has the Government done for the purpose of encourag-
ing the textile industries in India? They are a very important industry..
We know that, before the British rule, India was self-contained in the-
matter of its clothing. India was even able to make handsome exports to
other countries. What is it that iz happening today. I am told the
figures are 40 crores for foreign imports, 40 crores for hand loom industry
and 40 crores for Indian mill industry. If I understand matters aright.
the Indian who was able to buy 16 yards of cloth four or five years ago is not
able to buy more than ten yards of cloth now. That shows that his pur-
chasing power has been reduced. My friend Mr. Jamnadas Mehta gives
me the following figures: 42 per cent. Indian mill, 27 per cent. hand loom
and 31 pér cent. foreign cloth. I accept those figures. Remember what
India was in pre-British days, and what it is now, and, judged by this
standard, there is no more eloguent commentary on the unsoundness of
the present administration, so far as encouraging indigenous industries in:
this country is concerned. If it is said, ‘‘Oh, well, we do not want to-
encourage Indian capitalists; we no doubt encourage capitalists in our own:
country, but we sre in favour of a‘restricted and controlled form of capital--
ism so far as India is concerned’’. I am not the percon to disagree with-
that at all. My views are not perhaps as stable and advanced on that:
matter as they should be, but I ascertain that sound socialistic experi-
ments should be made and the nationalising of certain Indian key in-
dustries should ba forthwith attempted.

Then let us see again what the Government have done in the matter of
prohibition. It is well known that the two great religions, Islam and
Hinduism, arc dead against drink and its evils. What is it that we find
in a couniry where prohibition would be the easiest thing to accomplish?
I*'ublic vpinion is strongly in favour of it, but the Government is all in
favour of liberty on this point. Now, it seems to me that this is the only
kind of Swaraj—the drink Swaraj—that we get under the British Govern-

ment.
Mr. K. Ahmed: Example is better than precept.

Mr. S. Srinivasa Iyengar: This is onc of the main points urged by that
great man. Mahatma Gandhi. What has the British Government done on

this head? 1 say absolutely nothing.

Then, Sir, take the question of untouchables. What have the Govern-
ment done to raise the position of untouchables? We know ourselves that
there are certain social difficulties and certain religious difficulfies, and
that there are orthodox, reformist and conservative sections of opinion. 8o
far as the Government is concerned, they have done nothing at all. The
real amelioration of the depressed classes is an economic problem rather
than a socisl or a religious problem. Let me soy so plainly. I claim to
be n religious man myself, but I do not believe in any connection between
religion and politics. I want the clearest divorce between religion and
politics and utter secularisation of public and civie life, and I do claim that,
80 far as the untouchables are concerned, their position is what it is today,
on account of their desperate poverty—want of housing and clothing,
uncleanliness, want of education and training, and the wild habits to which
they are obliged to accustom themselves, for want of means.

An Honourable Member: What about temple entry?
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Mr. 8. Brinivasa Iyengar: What have the Government done for these
untouchable classes? I do understand that they are not suffciently edu-
cated and sufficiently advanced, because they forsooth still co-operate
with the Simon Commission, though I know appreciable sections' of the
depressed classes have boycotted the Simon Commission. In my own
province, several men of the depressed classes, and in other provinees also,
will have nothing to do with the Simon Commission. '

Mr. K, Ahmed: Why don't you allow themn to co-operate with you in
the temple? ’

El'_. 8. Srinivasa Iyengar: Mr. Kuabeer-ud-Din will have his say in his
own time. 1 am now having my say. Then what have the Government
done with respect to railways. I often take a first class ticket when T travel.
I feel ashamed and selfish when I travel first class in u train and Jook at
the condition of the third class passengers. Never do I blame myself more
than when I am obliged to travel first or second class.

Then, Sir, what about shipping? ‘There is o besutiful book, with
12 Noow, Desutiful diagrams, circulated to Members of the Assembly by
~" Mr. Haji, which shows in what a parlous state Indian shipping
is. What is the encouragement which Government has given to shipping?
Indian shipping is a most vital matter. We know perfectly well that
foreign domination in this country is due to Britain's maritime power. How
can India with her vast seabourd, with her grent commercinl interests, with
her volume of exports and imports, how can India be economrically sound
unless she has a shipping of her own? With regard to these two shings,
namely, the Army and shipping, we can expect no concessions except in the
most minute degree.

What is the position of the labouring classes and of unemployment in
this country? With regard to these two things, I am inclined to attach
far more importance to them than to the Indianisation of the services or
other reforms. 1 am inclined to attach more importance to the labouring
classes than to this or that demand which my friends may ask for. Wages
of the labouring classes have not largely increased. You alternately blame
the Government und the millowners of Bombay. The millowners ray that
the Government are manipulating the resources and finances of the country
in such & way as not to ¢nable them to get decent profits. In addition to
the Hindu and Mussalman divisions, you have capitalist and labour divi-
gions. When I know that both capitalist and labour are being starved, I,
a8 one who is bound to take a comprehensive view of the whole situation,
do not in the least see why capital or labour should sometimes pat Gov-
ernment on the back, and why garlands of eulogies should be handed round
indiseriminately without any profit. But of course we shall always be
learning . . . . .

Mr. XK. Ahmed: There you may be right somewhai. (Laughter).

‘Mr, 8. Srinivasa Iyengar: Then, Sir, what about taxation? My Honour-
able friend, Mr. Duraiswamy Aiyangar, has always, in season and out of
season, declared against the salt tax, as well as many others of his wuy of
thinking. What has happened to this salt tax? The tax is a most perni-
cious thing and should not go on the Statute-book. I have therefore no
hesitation whatever in reviewing the administration in this brief manner
and in asking my friends not to think that what I say is a string of clichds
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uttered for the purpose of amusement. If they give me credit ‘for smcenty

of purpose in the fight for S8waraj, I think the§ should take a fresh view of
the situation.

Mr, K. Ahmed: You have not got much credit with the Swaraj Party.

‘Mr. 8. Srinivasa Iyengar: Coming to political liberty, what is it you
have in this country? Absolutely nothing. We find an absence of Govern-
ment encouragement of the indigenous textile industries, and we find that
in order to encourage Swadeshi in a proper fashion, we have to intensify the
boycott of foreign cloth. How far people will be frightened, and how far
they will stand is the question. The most amazing thing is the attitude of
‘Governinent in countering the boyeott of the foreign cloth movement, when,
in the absence of Governmment enecourangement, we try to stimulate the
growth of the Bwadeshi movement, and it shows what liberty there is in
this country. .

Mr. K. Ahmed But you are buming the foreign cloths all the same.
Is it wconomy? That is the point.

‘Mr. B. Srinivasa Iyengar: Then 1 find from what my friend, Mr.
Duraiswamy Aiyangar says in the general discussion, that the incidence
per head of taxation is increasing in India. In the prosperous United
Kingdomn it hus eome down from £18-1-10 to £15-14-0, whereas in
impoverished India it has visen from Rs, 5-1-1 to Rs. 5-10-9 per diead. Mr.
Duraiswamy Aivangar is an accurate student of statistics and I accept his
figures.

I do not propose to deal with the other details sueh as the annual income
in other countries, because they are well known, but just look at the Public
Debt porition in this country. It is steadily on the increase. 1 quite
admit that on. the point of elearness, undoubtedly the present Finance
Member's speech is n great improvement on that of his predecessor, with
all respect to Bir Basil Blackett. DBut at the same time this mere clearness
s the only thing that 1 can congratulate the Honourable the Finance Member
on. The policy is the same, though, as one Finance Member succoeds
another, there is always a subtle attempt, a hint of a change of policy. It
would be an easy bait if we could swallow it, but at the next budget session
we find ourselves very much where we were. We must take that view until
things are visibly better, but so far as our outstanding experionce gues,
there is nothing but pessimism on our side. I am optimistic so far as the
future of our country is concerned, and I have faith in my countrvmen as
far- us the British cennection is concerned and I am pessimistic as I r.ave
no faith in the Government.

Now, Sir, T have exhausted my own general review of the position, and
will only say this that the Government are bound to persevere in their
course of action, while we are bound to perseverc in our own course. T
have neither appeals nor requests to make, nor proposals or suggestions
1o offer. T have not.hing to do but to utilisa, to the fullest extent, the
powers which are given us by this Asse'mbly, but 1 do so in a self-reliant
manner which a man who fights for Swaraj is bound to adopt. We know
what we want and know how to get it. And we mesn to get it. In the
meantime I am glad that the Independence for India =~ Movement is
rapidly growing outside and has more representatives even here than you
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think. And even those people who claim to be for Dominion status are,
in their heart of hearts, for Independence.

Mr. A. Rangaswami Iyengar (Tanjore cum Trichinopoly: Non-Muham-
madan Rural): Sir, before I say a few words on the general constitutional
grounds upon which we are tound on this side of the House to reject the
Finance Bill, 1 desire to say a few words on the purely financial aspects
of the budget out of which this Finance Bill has emerged.

The Finance Bill, Sir, is in all constitutionally governed countries the.
net result of the Budget provisions made by means of grants and appro-
priations. Just as, if I may say so, the so-called appropriations and
gronts in this country are s wholly formal affair, in that the amount of
votable items is so rdiculously small, and the amount actually voted or
withheld can always be readjusted entirely at the discretion of the Governor
General in Council, similarly 1 say that the Indian Finance Bill is a wholly
formal affair. What is this Finance Bill? This is a Bill to fix the duty
on salt manufactured in, or imported by land into, certain parts of British
India, to fix minimum rates of postage under the Indian Iost Office Act,
1898, further to amend the Indian Paper Currency Act, 1823, to fix ratos
of income-tax, and to raise the import and excise duties on motor spirit.
What is it that this Bill does? There is the Indian Salt Act, and under
the provisions of the Indian Salt Act, the Government fixes the duty
on galt. There is also the Indian Post Office Act under which the Govern-
ment fixes‘the postal rates. Now, Sir, supposing this measure had not
been introduced into this Assembly, the position is that there is stil}
legislation by means of which this Government can fix the rates of duty
on salt, by means of which this Government can fix the rate of duty on
articles carried by post, and they have also the power to fix the duty
on various other things referred to in the Bill. All that I say is that,
by a kind of small mercy, when the Montagu-Chelmsford reforms were
introduced into this country, these annual acts were made to do duty for
what, in other countries, is a very resl financial operation on the part of
Legislutures. Sir, in all constitutionally-governed countries, the actual
appropriations made are the subject of legislation. It is not as if we make
certain grants by means of motions. All these motions are made in the
course of & session, at the end of which the entire provision that has
been made for the expenditure side .is put in what is called the Appropria-
tion Bill, and passed through the House, and as sgainst the appropriations
so made, ways and means are found by means of the annual Finance Act
which supplementa the ordinary financial provisions of any country. Now,
in this country, there is no such hiatus which is left, in which, unless we
past this measure, the Government cannot carry on. That is the .meanse
by which the control of this House over the financial and general policy
of the Government is maintained in other parliamentarily-governed
countries. Here, Sir, this Act is n farce, as the other farce is by means
of which grants are made or are rejected and restored, and Bills are
brought in, and if we reject them they are certified and made law. There-
fore my first: point is that this Finanee Bill is, as the Deputy Leader of
our Party very properly put it, as unreal a proceeding as the other unreal
proceedings of this Assembly. In the next place, as I pointed out, the
actual budget in my opinion—and I am second to none in congratulating
the Honourable the Finance Member on the clarity of his budget speech—
the actual budget discloses a state of finaneial position for the country
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which is by no means satisfactory and the aetual budget arrangements
which have been adopted by the Honourable the Finance Memter in
introducing the Finance Bill before this House are in my opinion wholly
unsatisfactory and unsound.

Bir, I consider the Finance Member's budget as a hand-to-mouth.
budget. He has refrained from making any proposals for extra taxation
in this country, not because he thinks that the financial position does
not justify it, but because he wants to take time to find out whether it
is at all possible to make any reductions in expenditure, and also he wants
time to find out whether, by making actual investigations, he can settle
what are tho sources of additional taxation which he can tap, and by
which he can supplementi the financial resources of the Government of
Indin. Sir, so far as we on this side of the House are concerned, we
hold that the limit of taxation has been excceded long long ago, and we
therefore think that any investigation which the Honourable the Finance
Member may pursue, with a view to find out extra sources of taxation
during the year during which he is marking time,—I say, 8ir, that alb
that will be stoutly resisted on' this side of the House; because we fcel,
8ir, that the Government has been maintaining a rate of taxation far
beyond our capacity to bear, a rate of expenditure which is equally beyond:
our capacity to bcar. Sir, during the past few vears, this aetual rate
of taxation and of expenditure has been going on increasing, and in the..
budget itself, it has grown from 127 crores in 1927-28, to 134 crores in
the budget year. Wo have also found that, under capital account, we
have got only normally more or less small capital commitments to provide
for about 60 crores by way of korrowing. - 8o far as our debt position is
concerned, I have already stated that it is the definite opinion on this-
side of the House that, having regard to the faet that the total capital
obligations of the Government not covered by assets are only about 170
orores for this country with its resources, I say, Bir, that the provisions
by means of which the Government appropriates so large a portion of the
taxation of this country for debt redemption and nvoidance of debt are
ocertainly of a character which make any search for additionnal sources of
taxation absolutely unnecessary.

Then, 8ir, we have also in this country, ty means of additional taxa-
tion which the Government will not reduce, in good times and by means
of increasc in expenditure which the Government is determined to pursue;
we have also in the Government coffers and among Government assets,
property aud assets of a character which should compel the Honourable
the Finance Member to pause before he ever thinks of adding to the
burdens of the country. On the other hand if he really pursues this inquiry
in the spirit of n nationalist and of one who is interested in the national
welfare of the country, T am sure he will soon find or ruther he will come
to the conclusion, not merelv that there is absolutelv no nced for extrn
taxation, but that the expenditure of this country and that the burden:
on the people of this country can be verv perceptibly reduced.

I feel that the Government, in their railway policy for instance, have
maintained their reserves at such a high figure that it is time that
the Honourable the Finance Member, on Dbehalf of the JIndian
taxpayer, sees that the railway convention is appropriately revised, that
the taxpayer gets his just dues from out of the huge railway capital which
has been sunk for so many vears, and whose present nominal value is not
the proper value at which his part in the undertaking should be appraised:.
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Then, Sir, Government have been muintaining this high taxation
by the process of rigging up the exchange. That is a matter which we
have fought repeatedly in this House and I do not propose to ruise a
technical discussion on this occasion. I have only to point out that,
notwithstanding the fact that the Government have, by force of official
pressure and by various other means, put on the Statute-book 1s. 6d.
ratio, the rigour of it and the injustice of it is still bearing heavily upon
the people of the country and upon the industry and trade of the country.

Therefore it hehoves the Honourable the Finnnce Mewmber, in the first
place, to find out where the sources of retrenchment are and I am glad
“to find that he very naturally has gone into the question of the amount
-of expenditure under Army Bervices for investigation. I am, however, sorry
that he has been led away to the easy oonclusion that the convention to
which we have abrolutely not been parties, that the convention by means
of which the Government in the Finance Department have told the Army
that they could always have, for some years to come, a sum of 55 crores
from which they can make savings and indulge in additional expenditure,
‘18 a convention which I think is wholly unsound. I am sorry that, in this
matter, the Honourable the Finance Member has not been properly
posted. He has snid, in paragraph 48 of his financial statement, that this
convontion of giving the Army Department Rs. 55 crores to play with, was
one which was recognised by the Public Accounts Committee, and by.the
manner in which he has referred to it, I presume, he thinks it has
-endorsed it. On the other hand, Sir, the fact is that, as Members of the
Public Accounts Committee that dealt with this matter when it arose, it
was our duty to point out that this system was wholly wrong and unjust
in principle. It takes away from the Public Accounts Committee as well
a8 from this House, that control over expenditure which is of the essence
of all well-regulated systeme of publie expenditure. Sir, when this
matter came up before the Public Accourts Committee—I would refer him
to the views of the Public Accountx Committee in paragraph 26 of their
Report for 1025-26,—and T was a member of the Puklic Accounts Com-
mittee—the position was definitely stated thus: ‘“While we are ready to
recognise the advantages of the system as thus set forth,”” we were told,
Sir, that in the particular year in question the Finance Department stood
to gain by turning down demands for supplemental provisions in the
Army budget by saying that they would allow to use savings under other
“heads. Therefore, when they told us that that advantage was secured in
that vear, we said that we recognised it, and then we said—and this is
most important : :

“We cannat ignore the fact that, as a permanent arrangement, it must tend to
weaken effective control of expenditure. Tn the case of civil grants, the previous Com-
mittees on Public Accounts have consistently set their face both against the appropria-
tion of the provision under ome grant for mesting unforeseen expenditure under another
grant and against the unfettered utilisation of savings in any grant to cover the cost of
new measures which were not provided for in the estimates under that grant. Though
there may be temporary sdvantages in uny such arrangement at the present moment, we
-are of opinion that from the point of view of strict acoounting it is most desirable that
“there should be as little departure as possible from the sound practice that services
should be provided for in the budget and at the time of the budget, and savings
: should accrue to general revenues and not to particular departments.’
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And, Bir, today the Finance Member says that it is the understanding
with the Army Department that savings that acerue in the Army Depart-
ment should acerue to the benefit of that Department, for whatever
purpose they may consider necessary, for equipment, mechanisation, ete.
Bo fur as this point is concerned, Sir, it is most unfortumate that tbe
Arm\ HEstimates ure not to be voted on by this House, but certainly in
the place of this House, the Finance Department of the Government of
India technically has the control. Aund if the Finance Department of
the Government of India hands nway its powers of control in this manner
to the Military Department, 1 say the taxpayer stands very much to lose.
Therefore, Sir, it would not do for the Finance Member to accept. this
convention and thus remove'the control vested in him on bchalf of the
taxpayers of this country und to say that the Army Department may
‘take 55 crorex nnd do what they please with it for some time, because
otherwise they would come and bother them with a number of additional
demands under various heads. That may be no doubt a very easy meana
of disposing of that question, but it is not n sound means; and certainly
it is not an effective menns of controlling the expenditure. In that sense,
Bir, I clnim that the Rs.- 55 crores limit* of the Army expenditure iz a
very cxnggernted limit, and it is up to the Finance Member to see whether
the limit which the dncheape Committec most-legitimately fixed for it.
namely, Rs. 50 crores, is not sufficient. Sir, everybody is aware that,
on account of the new modern methods of warfare and the mechanisation
of the forces, whatever non-recurring expenditure in the way of army
equipment, ete., may be necessary, so far as the permanent standing
charges of the Army are concerned, they have gone down even in England.
In this vountry, therefore, the limit of army expenditure of Rs. 55 crores
.ought to be definitely brought down to Rs. 50 crores,—the limit fixed by the
Incheape Committee.

The present position is that the Finance Member's apprehensions as tc
the need for extra taxation in the face of these various extravagant limits
of expenditure that exist, are, in mty opinion, a wholly imaginary fear, and
T should be surprised indeed if, before long, he does not come to the con-
clusion, not. only that there is no need for thinking of anything like addi-
tional tuxation—becuuse there are so many reserves hidden under various
pretences, reserves say, for instance, under exchange suspense nccount,
in the Revenue Reserve Fund, ete., and other various items, which I do
mot want to go into now—and the actual expenditure is at such a high level
that it is difficult for this House to agree that this costly system of admin-
istration should continue. 8ir, T would only give one more instance to
show that the level of expenditure in this country, under the several heads,
i maintained in a reckless manner, and by means and methods which it is
up to the Finance Member to serutinise. This House, at- the instance of
the Public Accounts Committee, has been supplied for the past three vears
with a_statement showing additions and reductions sanctioned by the (iov-
ermor (Feneral in Council in the non-voted grants for previous years. 8o far
as’ the non-voted grants are goncerned, one of the main questions which
has baffled us on this side of the House is the manner in which concessions
and privileges to the privileged classes in this country, namely, the bureau-
cracv, have been multiplied vear after vear, and have not only been multi-
plied, but have also been removed from the purview of this House. Now,
Sir, among the items which have been so rendered non-votable, there is
one to which T referred two years ago, and that is, the so-called Lee coneces-
«ions in régard to passages. These passage coneessions were granted as A
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part of the extensive ‘‘Lee loot’* which was imposed upon us, and Parlia~
ment was advised to do the most oxtraordinary thing so that a sum of
money, which was paid into what is called the Passage Fund Account,
could be treated—although it is only passage money—as pay, for the pur-
pose of being made non-votable. Accordingly, these passage concessions were
made non-votable by & special amendment of the Governntent of India Act.
When it is a question of our asking for anything being done, however small,
they say that the Act is there and the Statutory Commission will come ané
examine it and that the decennial inquiry will take place; but when it is
a question of even the smallest concession being given to the Civil Services,
it is taken up at once, and in less than a minute, it goes through Parliamoent.
Bir, these passage concessions have been made non-votable, and so far as
I know, the amount which the Centra] Government alone has had o dis-
burse on this acoount has gone on increasing from year to year. Theratore,
the fact that the Government has had to add to the mumber of non-votable
items from year to year under the head ‘‘passages” to the superior civil
services shows that the original estimate of the cost of the passages, as
compared to the revenues of this country, has.been growing. In -ther
words, 8ir, T think the passage concession has been extended or widened
in such a manner as to he a continually growing byrden on the people of
this country, and the reality of the concessions under the ‘‘Lee loot™ was
masked all along under a variety of items—it was passage money onec.
overseas allowance on a second occasion, and other things at various other
times for various purposes. 8ir, how long is this burden of an alien
Bervice, this overseas allowance and the various other allowances to be
borne by us, by the people of this country? I say, if a strict serutiny were
made of the existing position of Indian finances, it would be found that
the scale of expenditure at which this Government is carried on is beyond
all proportion to our requirements. The scale of taxation is correspond-
ingly at such a high figure that it is impossible for this country to accede to
any proposal for taxation; there is urgent need for retrenchment and there
is urgent need for relief heing given to the people in the wav of a reduction
of taxation, which should be devoted purely to the development .f the
happiness, contentment and prosperity of the people of this country. Sir,
in the face of this situation, I feel that the real position of this House is
not only unreal, to the detriment of our pocket, but the position is that the
whole of this machinery of government, set up by the Act of 1919, has
broken down.

Bir, so far as the provinces are concerned, we have official testimony by
more than one Provincial Government to show that dyarchy has hroken
down. It has become unworkable and cannot work hereafter. So far as
the Central Goyernment is concerned, the Government may or may not
make the admission, but facts stare ue in the face, showing that this system
has broken down. The Government merely carries on today by the aid
of its extraordinary powers. They dare not bring into this House any ingg
portant legislation wﬁich pertaing to the people of this couniry because they
know that were they to insert provisions therein which were against the
interests of the people of this country, this House would reject it and t.he.y
would be perpetually opposed on every issue in which the interests of this
country were in conflict with their own interests, Therefore the Govern-
ment come into this Houge and carry on by the extraordinary powers they
possess and also by mancsuvring snd sowing differences between eom-
munity and community, party and party, by the exercise of patronage, by
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80 many means, licit or illicit, into which I do not want to go in detail.
Whot I want to ask the Government is, how lcng are you going Lo continue
tike this? Is this a stable state of things for you to continue in? Is it
not the duty of Government to change all this? You cannot go on for
ever. T ask the European Group also to say whether this state'of things,
‘which is going on, is safe. My Honourable friend, Mr, Brinivasa Iyengar,
referred to one point, the effect of token cute on which the Government
propose to sit tight. The Government do not accept the cut. Does that
mean, they accept the policy indicated by means of such token cuts? If
they say they will not restore a cut, it is their duty to say what they pro-
pose to do in respect of that cut. Take that important matter in which my
Honourable and gallant friend Colonel Gidney got a cut, namely, tha posi-
tion of the temporary I. M. 8. officers. The House is entitled to know
the moment Government came to the conclusion that the cut would not
be restored, what they propose to do. They have not said anything. That
is the state of unreality in which this House works. The whole position is
such that the entire mrachinery of the system you have set up has broken
down. It is no use for you to say ‘‘We are fed up’’ or that ‘‘there is an
‘Imquiry going on and until that comes to a conclusion; we are not going to do
-anything.”’ If 'you really wish to see in this country a stable. government,
in which the interests of the people will get a chance, then the immediuva
‘thing for you to do is to grant the demand which was voiced by means of

the cut moved by the Leader of this side of the House. 8ir, I oppose this
‘motion. :

8ir Purshotamdas Thakurdas (Indian Merchants’ Chamber: Indian
‘Commerce): Mr, President, I think I am correct in saying that the grounds
on which my Honourable friends of the Congresa Party, who spoke befora
‘me, oppose the Bill are approximately the same grounds on which this
House rofused the touring expenses of the Execulive Council. While I nm
in general agreement with the grounds that they advanced, I differ from
them when they press that it is necessary for this House to discuss the

constitutional aspect more than once on the budget debate. I thercfore
rise to support the Bill which is before the House.

Bir, the Finance Bill is to renew power to the Government of India to
recover 30 crores of rupeee in the following year as taxation. This is not
taxation from areas directly administered by the Central Government, nor
is it taxation from Britieh India alone. It is taxation:-from the whole
Continent of India, including the Indian Btates, and I feel that on the
motion before the. House it is pertinent, I may almost say, necessary, to
take a general review of the economic condition of the country as a whole.

Generally speaking, attention has lately been concentrated on political
reforms. It is, I fear, hardly appreciated how muech the success of even
political reforms depends upon the economic well-being of the country.
One of the greatest handicaps of the Montagu-Chelmsford Reforms, to my
mind, was the continued deficits in the budgets of almost all the provinces
and of the Central Government up to about the year 1924. Things looked
like settling down thereafter, but it happened to be only temporary. and
barring two or three vears, again this year it would appear as if the finan-
cial position of the Provincial and Central Government is far from satis-
factory. A survey of the various provincial budgets for the following year
brings this out rather strikingly. I propose, Sir, fo give to the House in
very brief outline: the provincial budget figures for the coming year, and
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although I have tried my best to get the figures from newspaper reporta,
I speak subject to correction as I am not in possession of official copies of the
provincial budgets.

In Bengal, but for a windfall of Rs. 52 lakhs, the current year would
have ended in a deficit of Rs. 18 lakhs. For 1929-80, there is a large de.
ficit of Rs. 88756 lakhs, which is to be et by drawing upon the balance
of about Rs. 2} crores, which includes over Rs. 12 lakhs from the Famine
Insurance Fund and over Rs. 26 lakhs ear-marked for other purposes.

In Bihar, the current vear closes with o balance of Re, 160 lakhs, v hich
includes Rs. 76 lakhs from the Famine Insurance Fund. The budget for
the cowmning year shows a deficit of over Rs. 28 lakhs, which is covered b
surplus funds of previous years, including the large sum of money whic{y
has been released by the new rules, which, 1 understand, the Government

of ]:'ndis has sanctioned. '

In Bombay, it is a hand-to-mouth budget which may, in actual reali-
sation, prove to be even worse. The contribution to the Famine Insurnnce
Fund is omitted in this budget, while the temporary taxatfon imposed by
the Court-fee' and Stamp Acts are to be continued.

The United Provinces Budget shows that the closing balance has hsen
reduced from Rs. 50 to Rs. 18 lakhs.

In Madras, there i= an excess expenditure over revenue of Rs. 88.14
" lakhs which is to be met from the opening balance.

In Burma, the budget is a deficit one, the shortage being about Rs. 40
lakhs, and this is to be nrade up from the balance.

In the Punjab, the budget shows great unmcertainty, owing to the un-
favourable season there, the revenue of the current yeusr having been ro-
duced to the tune of Rs. 57 lakhs.

In the Centrul Provinees, the budget shows u surplus of rupees 48,000,
but the Finnnce Member snys that this surplus cannot be relied upon.

Now, S8ir, there is hardly any growing head of revenue in the various
provinces which can be expected to keep pace with the growing demand
for expenditure from year to vear in the ordinary course. In fact, some
provinces have been agitating, as the House knows, that they must have
substantial amounts from the (entral Government, which the Centrul
Government recovér in the forin of income-tax and super-tax in - those
various prowinces. Bengal and Bombay have, before now, put in very
strong claims, which, to mo, appear quite justified, that the Meston
Settlement, as it is in vogue, is unfair and that these two provinces can-
not possibly carry on unless the Meston Settlement is  sybstantially
altered.- The question, then, that strikes one is, how is the Central Gov-
ornment going to make up for further diversion of revenue to the pro.
vinses with its comparatively nontinal surplug as disclosed this year.
The Honourable the Finance Member has told us, in unmistakeable terms
that it is only with very good luck that we may escape fresh taxation
within the next year or two, even for the budget of the Central Govern-
ment. ‘

But the further question is, have the provinces been in a position to
say that, during the eight years thev have been under Ministers in the
transferred departments, they have followed a policy which can be said
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to be national, a policy which Ministers in the provineces have been able
to justify before their Councils and policies, which can be said to bave
satisfied either the Ministers themselves or the elected Members in the:
Provincial Councils? Let us examine some of the prominent aspects of
the question. The liquor excise, as a source of revenue, stands out very
prominently as a serious blot on financial adminictration, Provincial and
Central, during the last many years. In 1928-24, the percentage of
liquor excise revenue to the total revenue of each province wus approxi-
mautely us follows :—89.9 per cent. for Madras; 34'7 per cent. for Bihar-
and Orissa; 28'7 per cent. for Assam; 28'7 per cent. for Bombay includ-
ing Sind; 25-3 per cont. for the Central Provinces; 206 per cont. for
Bengul; 189 per cent. for Burma; 12.7 per cent. for the United Pro-
vinces and 11‘4 per cent. for the Punjab. In all these provinces, such
substantial percentages, as these, represent the revenue drawn from, nof
something which adds to the advancement of the people, but something
which contributes to the deterioration and demoralisation of the people
for whose benefit these transferred departments are supposed to work.
In fact, Sir, the liquor excise revenue has increased in recent years very
alarmingly the total revenue from liquor excise in all the provinces has
gone up from rupees T} crores in 1908-04 to nearly rupees 21 crores im
1928-24.

Lord Meston, giving evidence before the Joint Select Commitiee, had
predicted that Ministers in charge of transferred dcpartments would.
want o reduction in this tainted revenue, und might even ingsist upon a
policy of prohibition. He has been a correct prophet. But the tragedy
of it is that, in provinces where, since the reformg !started, a policy
either of total prohibition in a stated number of years or of rationing, was.
approved of by the local Councils and wag sanctioned by the Governor,.
financial stringency has lately compelled the Ministers to go back upon
that policy. You find today in Bombay and at least in one other Province
that the Ministers have, most helplessly, 1 am sure, but certainly in a
manner which should make us think seriously, had to sanction a complete
revarsal of that beneficent policy.” They have this year sanctioned the
cpening of additional liquor shops for revenue purposee. I will quote one-
paragraph from Mr. Rutherford’'s Modern India, it Problems and their
Solution which puts the baneful effects of the liquor poliey in words which:
I cannot improve upon:

“In considering the health aspect, we cannot, however, neglect the economic, for
the two are wrapped together in the same winding sheet on the same funeral pyre.
Low wazes and poverty lead directly and indirectly to disease from under-feeding,
insanitary housing, etc.. to diseases, especially of mal-nutrition, like rickets, and te-
susceptibility to invading germs from reduced vitality. Expenditure on drink,
especially in India, where wages are so scandalously low and poverty is so stupendously
reat and widespread, hy reducing the earnming capacity of the wago-earners and by
intensifying the poverty of the poor, dooms the people to innumerable and avoidable
diseases as well as to under-consumption, under-production, with agricultural and
industrial - depression and national poverty.' . . .

Such, Sir, has been the effect on the transferred departments which were
devised for the purpose of letting ‘the people .of India see what their
Ministers could do for them. The only conclusion I can come to is thaé
this has proved that finance is the main bed-rock on which the success
of even political reforms depends.

- We have been told with regard to‘]iquof excise revenue that it is all
n question of rupees, annes and pie¢. The liquor revenue has been
allowed to go up, for all the provinces, from about rupees 74 erores in



2062 LEGISLATIVE ASSEMBLY. [18Ti Mar. 1929,

(Sir Purshotamdas Thakurdas.]

11908-04 to about 21 crores in 1928-24—and if we get up-to-date figures,
perhaps higher at.lll._ This source of revenue has been looked upon as a
iegﬂls:mste one. It is difficult to find sufficiently strong words to express
one’s condemnation of this mentality and policy. But I wish to ask
one question. In order to save the Chinese from intoxication by opium,
the Government of India sacrificd a steady revenue of very nearly 10
-orores of rupees per year. In order to prevent our people from the evils
«of drink, what is the Government of India prepared to do? Are they
gaing to say ““We really can do nothing; we must continue to let the
people get more and more drunk as we must have revenue from this
wource?’’ Are they going to persist in their policy, in spite of the un-
-ambiguous opinions which they have had from this House-and from every
Provincial Council that I know of? I suggest to the Government of India
‘that the time has come when they must realise that this policy iz one
‘which should not be persisted in any further, and, unless they call halt
:and say to the Provincial Governments, ‘‘So far and no further’’; unless
they put a check on the demoralisation of the people at the stage at which
it has now reached, the policy of the Government—and, if T may say so,
‘the personnel of the Government—will deserve the strongest condemna-
tion which anybody can give.

I wish in this connection to make one suggestion to the Honourable
the Finance Member. Last year I asked for information as to the
.amount of liquor—beer and other fermented liquor and wines—imported
into India from 1928-24 to 1927-28. The statement put on the table in
reply to my question on the 4th September, 1928, shows that the increase in
the import of beer and other fermented liquors from 1923-24 to 1927-28 is,
to eay the least of it, most disconcerting. In 1923-24, the amount of
beer and other fermented liquors imported was 2,846,816 gallons; in
1927-28 it was 4,490,814 gallons in regard to wines, it was 225,336
gallons in 1923-24 and it has gone up to 804,141 gallons in
1927-28. Similarly all spirits, except- denatured spirits, were 1,300,249
-gallons in 1928-24 and rose to 1,408,388 gallons in 1927-28.  Sir, if the
‘provinces take to a policy of either prohibition or local option, do the
Government of India think it fair that they should continue to allow the
import of foreign liquor freely, which will only mean the substitution of
imported wine and liquor for the indigenous manufacture? 8ir, I said
‘last year, speaking on fhe Finance Bill, that I hoped that the Finance
Member would be able to convene a conference of all the provineial
‘Ministers and ‘devise some common policy by means of which thev
could follow the much desired goal, namely, the saving of India from
the drink evil. This becomes more necessary when you bear in mind
-that the scriptures and religious mandates of the two major religions in
this country are entirely in favour of prohibition. B8ir, America has,
during the last few years, taken to a policy of prohibition. We have
“heard a good deal about how smuggled liquor is still being indulged in
in America, but the last Presidential election was a success for the pro-
"hibitionists, and whether a few who were accustomed to wine and liquor
there durine the last five or ten vears will still persist in smuggled liquor or
not, there is not the least doubt that, with the policv which America
“has laid down, and is following with & brave heart, the next gemeration
and the generation after that, as far-as the drink question is concerned,
-will be free from this evil. I appeal, most earnestly, to the Government
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of India, and especially to the Finance Member, not to imoresse the finan-
cial embarragsment for the future in this matter, and to try and prevent
the people from getting further demoralised . . . .

Mr. M. Keane (United Provinces: Nominated Official): Has the
Honourable Member got the figures of total consumption, and do they
show an incresse of consumption?

8ir Purshotamdas Thakurdas: No, 1 have not got the figures of total con.
sumption, but if the Honourable gentleman will give them when he gets
up to make his speech, I will be very glad indeed. Unfortunately, I
really do not know whether the total figures are available at all, but if
the Honourable Member can give them to the House or tell us where they
are available, I shall be glad.

Sir, the next thing is the comparatively insignificant smounts which
are available for expenditure in the provinces on medical relief, sanita-
tion, public health and education . . . .

Mr. K, Ahmed: How do you rénove malaria?

Sir Purshotamdas Thakurdas: That is my complaint. I am advocat-
ing your cause, Mr. Kabeer-ud-Din Ahmed.

Sir, I was reading a book called The Souvenir of the Indian Empire
printed in connection with the 7th Congress of the Far Eastern Associa-
tion of Tropical Medicine. Colonel Graham, the Public Health Commis-
sioner with the Government of India, submitted some memoranda to
this Congress, which give interesting information regarding certain
matters, and whilst I do not agree with many of the grounds urged by
Colonel Graham, nor see eye to eye with many of the inferences which
he draws, I feel I cannot but fall back upon it for a statement of facts
as they emanate from official sources. On page 70 he says:

“In Bengal, with nearly 3,027 registered doctors to a population of 46 million, the
proportion was one to 11,450 persoms.”

But what he says on page 78 regarding registration of vital statistics in
connection with public health appears to me to requi very serious
thought : _ '

““There is no orgenised health staff for more than 80 per cent. of the population;
-only an insignificant percentage of the people who die annually are seen at any stage
of their final illness by persons sing any sort of medical qualification, the actual
recording. of vital statistics nearly everywhere in rural India is in the hands of o staff
who may have some claim to literacy, but certainly no other qualification, Unless the
fallacies are carefully kept in mind, one is tempted to draw more deductions than the
figures warrant.”’

This was written in 1910, and Colonel Graham adds, ‘‘It is still largely
true’’, and, ‘‘it is a problem, the future solution of which is one beset
with the grestest difficulty; as it must always be, in any country with a
huge indigenous and illiterate population.’’

And, what, 8ir, is the condition of the people under the head ‘‘Disease
Problems’'? Colonel Graham says:’

“The last census_returns showed that in India there were at least 80,000 insane,
200,000~ deaf-mutes, 500,000 totally blind, and 130,000 lepers, & hopeléss undeér-estimate
(Dr. Muir places the number as nearer one million). In India the expectation of life
at 5 is approximately 35 vears and.-at 20 is-about 27 as against 54 and 41 respectively
in Great Britain. Generally it may be accepted that an Indian’s expectation of life st
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birth is less than: half the average figure for 'a European. - The national economic waste
due to all these can hardly .be estimated. We can, however, agree that this tribute to
disease must influence economic, political, financial and commercial considerations,” -

"""‘_Fii:mlly, Sir, dealing with the International Health question, the
Public Health Commissioner with the Government of India makes this.
somewhat startling statement. )

. ''Bince the termination of the Great War overseas commerce has gradually recovered,
‘andl, with its recovery, has focudsed iterrational attention on those ports throughout
the world which might aptly be eulled reservoirs of infectious disease. Unfortunately
India is the chief offender as her major ports are seldom free from either plague,
cholers or small-pox.”

This, 8ir, is our equipment in matters regardihg either public health or
sanitation, or regarding mere medical facilities in the rural parts of India.

Now, Sir, agriculture, according to the latest review of it by the
Linlithgow Commission, is very nearly in a primitive state of efficiency.
Efforts have been indicated in that Report, but the problem is sdmitted
to be & gigantic problem requiring the whole-hearted efforts for a period
of decades of every one interested in the development of Agriculture.
There are so many directions indicated for improvements that one hesitates.
where to begin. I am personally one of those who think that the sgricul-
tur'st in India can be usefully taught very little. There is little which he
does not know by experience coming down from father to son for genera-
tions. What is wanting in the agriculturist is the cash and the credit
which will command the various articles by which he can increase his
produce. It is true that the Central Government propose to start a
Research Institute, but the question is at what point would these efforts
bear best fruit bearing in mind the serious deter'oration which is acknow-
ledged in the economic condition of the agriculburist.

Mr. K. Ahmed: If the capitalists do not make a profit out of
them. '

Sir Purshotamdas Thakurdas: Tndustries on the whole can be said to
be a subject of solicitude by the Central Government, and, as indicaved
by me in my speech on the gemeral debate on the budget, I pointed out
to the Honourable the Finance Member how I felt that there were no
reliable statistics available in connection w'th the measure of prosperity or
otherwise of the industries of Tndia. I heard very carefully the Homour-
able the Finance Member's reference to my remarks *n the course of his
reply on the general budget. Tt is not my purpose today to follow up the
line of arcument which the Honourable the Finance Member used for
the purnose of criticising the cotton textile industry of Bombay. T pro-
pose todav to take up a lareer and a brorder vew, and I wish to point
out to him that there are 5.16R joint-stock enterprires in India, with a
revisterad canital of Ra. 287 crores,—these are fioures for the vear 1926-27,
—anA ask him what it ia that will enable the Finance Nepartment to watch
fhe progress or the retrooressinn of this canital and ~f the anneema interest-
od in the various indnatries, wnless he deviren something on the lines vhat I
indianted. Tt in perfectlv true that what T indicated last time, namely,
quotations of the avernve of a fow selected compan‘es chosen after vory
careful consideration and on a scientific hasis, mav not ret to the Finance
Department all the accurate information which the Honourabla Member

1 poy.
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‘wa.nts. But the question and the trouble today is that there is nothing
which the Honourable the Finance Member can quote to convince us that
our internal prosperity is either normal or at a boom, or to be a.bl_e to
refute us when we say that it is highly depressed and is in a very perilous
state. I wish to inquire of the Honourable the Finance Member if he can
reconcile himgelf to such a state of affairs for India for long?

That, Sir, brings-me to a reference to the very excellent report of what
is known ag Sir M. Visvesvaraya Committee, the Indian Economic Inquiry
Committee (1925). Bir M. Visvesvaraya, the Chairman, I t.h{;:k, suoce_eded
in representing a most useful report as the Chairman of this Committee.
He waa asked to report to the Government of India as to
the material which the Government of India should make available
in order that they should be able to follow, with fair accuracy, the various
oconomic factors and aspects which are concerned in the welfare of the
country. The Committee reported and submitted & scheme involving an
expenditure of about Rs. 57'54 lakhs per annum. That, I think, is the
recurring expenditure and the initial outlay is estimated at Rs, 81.86 lakhs.
I wish to ask, what has happened to this report since it was submitted in
August, 1925? Has it been laid on one side, or have the Government of
India found that the expenditure suggested by this Committee is too high?
I wish to ask Honourable Members on the Treasury Benches as to what
is the basis on which they authorise their representatives at International
Economic Conferences ‘and I.abour Conferences, to which they send repre-
sentatives from here, to express their opinions? Supposing economic
questions came up, what dp the representatives from India put forward
when they have no figures of the nature indicated by Sir M. Visvesvaraya
Committee, figures for the collection of which the Government have to
have fairly well equipped statistical departments? I am one of those who
would like to economise every pie that I can in matters of expend‘ture.
But I also realise that there can be items of expenditure which, although
they may not bear direct fruit in the shape of a return or dividend, may
save you groping in the dark entailing savings several hundred times over
the expenditure involved. I submit that any further delay in the collec-
tion of figures on about the lines indicated by the Vigvesvaraya Committee
would be considered & delay which may go very seriously against repre-
sentntives from India working on any International Conference on economic
or lahour questions. Do the Government of India authorise their representa-
tives there to put forward their views without the backing of anv figures, or
any official data, or if there are any data or figures, will Government
oblige by informing us ar to where we can get them. I wish to ask as to
what has been the condition of our internal commerce and internal ‘ndus-
tries during the last two or three years. The Honourable the Finance
Member may perhaps sav there has been nothing verv abnormal. Bub
I venture to suhmit, and T submit it w'th all the emphasis that T can com-
mand, that unless you can give me anv proof to the contrarv, the condi-
tion has been one of steady deterioration and is one which has hruecht
our indirenous industries to a rtate where they muat reallv be serionaly
safeguarded. Tt is no use each side putting forward its own assertions
and inferences and imnressions. We ‘want something more than that, and
for that purpose T feel that we want progresa at nnce in the d‘rection
indicated bv the Viswesvaraya Committee. If the ‘annual reovrring
expenditure of Rs. 88 lakhs, indicated bv that Committaa 1r an +ha heh
mide,—nlthough he suggests that that expenditure can be transferred from
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the Central Government to tne Frovincial Governments and then on to
Loeal Boards and Municipalities,—ana if the capacity of these to bear a
proportion of this expenatvure is not very easly discoverable at present,
1 suggest that Bir M. Vigvesvaraya may be asked to put up a less costly
scheme to begin with. DBut 1 do not think that we can aftord to wait at
thus pomnt any further, simply saying that, on the score of mere financial
consigeration, this Committee’s report has been shelved.

1 do not wish to touch ypon the question of the financial and currency
policy of the Government of India. 1 have, however, to mention it 1
connection with another subject which I wish to refer to. With the appre-
cation of India’s currency since 1924, there is no doubt now that the
indigenous industries of India, as a whole, barring of course the jute
industry, have suffered. The extent to which these industries have suffered
owing to world causes or owing to the bonus of 124 per cent. which was
made & present of to the foreign importer into India—I do not wish to go
into at this stage. All that I wish to ask is whether it is not a fact that,
even in England, when the £ sterling was brought back to its pre-war
ratio, the British Government had, in spite of the great efficiency, the
expert knowledge and the extraordinary skill of the indigenous manufacturers
there—to devise protection for some of the industries of Great Brtain.
If that is so, I vemture to ask why it is that the Government of India
here have not thought fit to go into this question; have it examined and
indeed convince those who have been clamouring that they have been
seriously hit by this artificial appreciation of India’s currency, which has
given a sure bounty to the foreign importer into India. I have, Sir, in
mind another very important industry in India, although its dimensions
may not be so big as the dimensions of the cotton textile industry. I
have in mind the gold and silver thread industry of India. Nobody can
dare say that this is an industry which has been copied from abroad. The
gold and silver thread industry of India has been one of its most well
known industries. If T mistake not, that industry today employs not less
than 200,000 workers of great efficiency and expert knowledge in Gujerat,
in the United Provinces and down below in the South. Ever since the
appraciation of the ratio over 1s. 4d. gold this industry has suffered unduly
from competition by imports both of real gold thread and artificial gold
thread from France and from other parts of Europe. It is not an industry
whieh is very well organised. It is not an industry which clamours for relief
year in and year out, but coming as T do from Surat, one of the centres
of this gold thread industry, all T can tell the Honoursble the Commerce
Meémber is that it is only because of the tenacity of these people to stand
by what they look up to as their ancestral business that this industry has
bedn prevented from being substantially closed down. I have ceased for
the moment to quarrel with the injustice to India by Government insist-
ence on the higher rate of 1/8 gold, but there should be this anxiety at
least on the part of the Government to see that those industries which
bhave been well grafted on to India, which the Indians hgye followed for
the last few eenturies, should not sufer owing to thia appreciation of the
currency? It is the duty of Govermment to g've our industries such relief
as was given, shall I say, in Engiand and in Furope, when their currencies
weve broucht back to the pre-war ratio. The apprecistion here and there
hes nothing in common between the two, except that it is appreciation
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up to a certain point. The injustice, in the case of Indis, to the industries
is more serious, becsuse it is beyond the pre-war ratio and was avoidable
and, therefore requires more sympathetic attention.

If I may mention one more oase, it is the case of the Ogale Glass
Works in the Deccan. Nobody can dare say that the people in charge of
these Works do not know how te run their business, or have not the maxi-
mum efficiency which can be commanded in the circumstances in which Gov-
ernmont expect those industries to be worked. Have these Glass Works
and others in India approached the Government of India to seek their
assistance? Or if they do so hereafter, will Government, if a prima facie
cage is made out, make an inquiry, and are the Government prepared to
take steps to see, until a complete adjustment between the new ratio and
the existing conditions takes place, that this industry will not be put to
eny privation?

I wish to put before the Government of India the substantial steps that
have been taken by Great Britain in order to stand by and protect the
British textile industry. As everybody knows, during the boom period,
the conditions in Lancashire were extraordinary. This is what the London
Times (Trade Supplement) of 2nd February, 1929, says:

“Under the influence of the belief that the inflation would last for ever, in the years
1019-20 mills were refloated at many times their original cost.” :

It is by this sort of inflation and inflated prices for their shares that the
Lancashire mille were refloated in 1919-20. The conditions in Bombay are
not that any milla were refloated. What happened is that, as far as I can
recollect, three mills changed hands and that was at extraordinarily high
prices. Two or three were thus sold and a few were newly constructed.
The greatest charge against the mills in Bombay is that they paid out
‘* extravagant dividends''. That is, I think, the phrase which has been
generally used. Now, what have they done in England to help the mille
which were refloated at several times their original value in 1919-20:

“The preliminarv tedious negotiations in the spinning and manufscturing depart-
menta extended aver nine months. One of the delicate tasks of the cotton experts, and
one which they successfully accomplished, was to convince the bankers, who were
exceptionally heavy creditors, of the rivht course to be taken for the salvation of the
industry., The terms which have heen agreed upon are creditable to both sides. The
banks have agreed to write down debts, to accept ordinary shares and deferred shares
as part pavment of their claims, to surrender their powers of foreclosure and their
right to the pavment of a fixed rate of interest, and to hold dehentures on which
interest will not bo paid until profits are made. The poliev which the banks have
set themselves ont to carry throngh has heen to make conaiderable sacrifices in order
to help forward any scheme in whioh their customers, who are in difficnlties. have
confidence. The Bunk of England, the Chancellor of the Exchequer, said in Manchester
last week ‘has co-operated in the most unusual manner, almost unprecedented, and in &

o

spirit of the utmost resolntion’.

Al this is being done for an industev which is more than a eenturv old in
England and is equipped in the following manner. Again, I will allow the
London Times (Trade Supplement) to say what the equipment is:

“Though the industry has before it a hard fight for the recovery of lost ground, it
posseases many valuable advantages, In most of the milla there is equipment second
to none to he fonnd anywhere. We have the most experienced and comnetent work
people in the world. Our husiness is grouned within a smaM commass. We have the
lar~est oollection of machinery for the prodmction of the greatest varieties of yarns and
cloths. We have unequalled knowledge of the requirements of our customers in all
the markets. at home and overseas.’
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An industry which is so well equipped has required extreordinary assis-
tance from all the bankerg and from such a conservative banking institution
as the Bank of England. I understand that there has keen no precedent
for the Bank of England which has always been looked upon as the doyen
of conservative banking institutions either in the West or in the East to
come out with such determination to see this industry through. I congratu.
late the cotton mills of Lancashire on the assistance which they have got
from their bankers. I would be the last to envy any industry in the world
getting assistance at the right and critical moment but my question is, is it
rot justifiable for the public in India and especially for those who have
either their investments or their employment in these mills to feel it n
grievance againgt the Government of India for their hesitation, so far, to do
anything for the textile industry of India. I want none to make the mistake
that I am pleading only for the cotton mills of Bombay. It is true that,
at the moment, the cotton mills of Bombay happen to be worse off, but
the cotton mills of Bombay cannot go down without affecting cotton mills
in other parts of India. And if the eotton mills of Bombay have to sell
their wares at a loss, they are bound to compete in the other areas. What
I am asking for is not a favour, I am asking the Government of India to
do exactly what a national Government would do. 1 am asking the Horour-
able Sir George Rainy’s Department to do what a national Commerce De-
partment would do for India at this juncture.

This brings me to the question of labour in factories. When the Royal
Commission on Labour was announced by His Excellency the Viceroy
T felt that this Commission could not teach us much which we did not know.
I am all for any relief which can be given to labour in Indin, but I feel that,
whilst we may do all we can,for the factory labour in India, we must not
overlook the larger labouring section in India. those who lakour in the fields
and agricultural areas. They do not come in here. It is difficult to bring
them in, and it is more difficult when you bear in mind the low economic
income of the agriculturist, referred to by one of the previous speakors.
I am only mentioning this, not in order to pour any cold water on the enthu-
‘siaam of the Government of India to do their best for the factory labourer.
The factory lehourer works perhaps under exceptionally—shall T sav, insani-
tary, —evircumstances, and I am all for whatever is feasible. My anxiety,
‘however, Bir, is this. We, Bir, want the factory labourer to have the best
of wages, the best of housing accommodstion, and a standard of life which
must be considered at least to be a civilised standard of life. Now, if factory
labour can only subsist on the factories’ capacity to employ them, I venture
to ask the Honourable Member in charge of the Labour Department, how
are you going to get your labour all these benefits, unless vou have s national
outlook in regard to our industries. There is a vernacular proverb, which
you, Mr. President, will be able to appreciate :

. *“ Ruva ma hos to -havidama dvé."”

“Water will come into ths trough only if thers be any in the well.”

If you run the well dry, what can vou give the cattle when vou take the
cattle to the trough? T am not saying a word against, in fact I am very
glad that you are doing what you want to do for, factory latour, but have
you simultaneously berne in mind that vou owe a dutv to the same abour
‘to see that their employment is eonstant, that their emplovment is eonti.
nued, and that their employment is one which is not a thing of fits and
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starts? With a policy of denying India protection, where other countries
have protection under similar circumstances, with a poliey of discriminatory
protection which is being administered, shall I say, in the imost conservative
or step-motherly manner, do you expect factory owners to do wonders for
their labour? If you are, you are expecting the most uneconomical thing.
Do you expect the industrialists of India to pay labour out of their pocketa?
The right sources from which labour should be paid are from the profits one
makes out of an industry, and I am all for a substantial share of the profits
of an industry being earmurked for the welfare, the benefit and the better
wage and higher standard of comfort of the labourer. But, according to my
lights, I warn the Government of India that this policy of starving industries
even of what may ke due to them in other countries where there are na.tiongl
Governments, and then to bring about—not that it need necessarily be their
intention, but the result is—an unnatural clash between cdpital’ :and
Iabour, you are doing o disservice to India which will tell very hardly ageinst
the prosperity and normal life of India even under a national Government.
1 therefore feel that, simultaneously with your solicitude for labour, you
must also realise that you owe a greater duty to labour in seeing that the
industries nre not starved of what is due to them, that the industries also
have your due nttention; otherwise ull that can happen is that the factories
have to work by fits and starts and may eventually close down. : And ‘when
the industries cease to exist, you will bave done a greater disservice to labour
than you imagine today. In fact, Sir, I am one of those who is prepared
to go to this extent. I would agree to a minimum wage for the factory
labour of India. I would agree to a minimum standard of comfort for the
factory labour of India, both by statute, provided I am sure that there is &
sympathetic department which will watch the fate of the industries, which
will look after the minimum requirements of the industries and will give
them a sympathetic hearing and help them to a solution of their difficulties
without asking them to wait for years and years. v '

Tn this connection I would like to tell the House about a rather intereating
incident yesterday. A representative of a fairly important indigenous industry
called on me yesterday morning. He said that, during the last two vears,
the agents of that industry had succeeded in manufacturing some agricul-
tural implements as good as imported ones. He said, they wanted certain
protection in order that theymight be able to compete with the imported
article. I recommended him to write to the Commerce Department and ask
that Departtiment to refer the question to the Turiff Board. This gentleman
told me—-and T have no reason to disbelieve him—that the Commerce
Department insiet upon industries in India working at losses for three to five
years before they accept prima facie proofs, justifying applications for pro.
tection. Incidentally it may be Imentioned that the only exception to this is
the powerful oil industry and its reference to the Tariff Board on the very
first application to the Commerce Department. I hope there has been some
mistake between what this gentleman told me and what the Commerce
Department gave him to understand. T cannot believe that the Commeroce
Department. would -agk a person who can adduce prima facie proof of the
soundness of his raquest, that he must drop money for three or five. years
hefore n reference can be made to the Tariff Board. T only mention this
with a view to olear up a misunderstanding if there be any. As faras T am
aware, none can yet congratulate or condemn the Commerce Department
on its having been in too much of a hurry to bring relief to any indigenous
industry by offering it protection. o R R
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1 do not wish there to be any misunderstanding on this score, and
although I made it sufficiently clear, I again repeat, that I have nothing to-
say against the solicitude of His Excellenoy the Viceroy for Labour by
appointment of the Labour Commission. I am prepared to give to labour
all that a minimum standard of comfort will demand. 1 would, however.
very much like an inquiry into the labour conditions and the wages of labour
in the fields of India. That is what is wanted in order that agricultural
latourers and factory labourers may be treated alike. All that I urge is
that, whilst Government show solicitude for the labourer-in the factory,
they must not overlook the prosperity of the factory on which, in fact, the
employment of the labourer depends.

Bir, of the various drains on Indis that we talk of, including the drain
of home charges, the one which I most seriously stress as the drain of India’s.
resources is the drain in the form of military expenditure. A military career
is denied to Indians, and restrictions exist in regard to the military
activity of Indians in defence of their motherland. I do not wish to dwell
upon this polity of the Government, as undermining the manhood of India.
to say nothing of the economic losg involved to the sons of the soil by that
smount of money going out of India. I fully understand those Members of
the House who are against compulsory removal of the British troops from
India forthwith. But I wonder if there is a single Indian, on either side
of the House, who will stand up to defend the policy which the Government
of India have followed for the last 100 years, of handicaps to the sons of the
soil in the defence of their homes and their hearths. No words sufficiently
gtrong can be found to express the condemnation of this policy. It is for
this reason that the House found every elected Member and even a few
nominated Members united in throwing out the votable seotion of the military
grant, which amounts to less than six lakhs of rupees out of a total military
expenditure 'of 56 orores of rupees, the balance of 55 crores and 94 lakhs
being ocutside the vote of this Howse. Is it any wonder that the feeling
of exasperation on the part of Indians should increasé from day to day, whilst
;l;e Government persist in their policy, despite such united votes of this

ouse ?

But a still more serious form of drain on India is the illiteracy in which
92 per cent. of the people still live. Education is a transferred subject, and
there could hardly have been & single Minister in any of the transferred De-
partments, however pro-Government or however anti-Swarajist who did not
wish to e rapid strides in removing this drain on Indis during his term
of office. But finance has been the math diffieulty. Tn fact in one of the
provinces—and it i8 my regret to have to confess. it is Bombay—the Honour-
able Minister found the financial stringency telling so heavily against him,
that in order to continue the policy of Government regarding primary educa-
tion, he had to agree to actual increase of fees in secondary Government
schools and colleges. This has evoked a justifiable storm of protest, both
ingside and outside the loeal Council. Financial stringency is thus at fhe
bottom of hindrance to progress in the removal of the drain which is acknow-
l?éged by all to be one of the most serious ones on the people of India
today.

8ir, I said earlier that the provinces expected larger contributions from
the Central revenues. The Honourahle the Finance Member has already
warned the House that additional taxation in the next yvear or two may be
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escaped only with good luck. And the provertially bad years may appear
on the scene now to test the tenacity of the Government and the capacity
of the people to suffer at this critical juncture. I fail to see which itemn
of additionsal taxation the Honourable the Finance Member looks forward
to as appealing to the House without serious protest.

My Honourable friend Mr. Birla has indicated an examination of the
ossibilities of retrenchment in expenditure. I am glad the Honourable the
g‘inance Member agreed with him. But retrenchment in the existing expen-
diture can only mean a few lakhs at the best. What is wanted here is not
a few lakhs, but quite n few tens of lakhs, almost going up to
a crore, and where is it to come from? For the moment, military
expenditure is non-votable. T do not expect the Honourable the Finance
Member can produce even a crore ky a stroke of the pen. The country will
not stand additional toxation, and I have my apprehensions regarding this
House voting additional taxation, despite any persuasion. I suggest to the
Government of India that there is only one solution of the difficulty, and
that is a change in the existing constitution, in a manner that will inspire
confidence of the people und that will give representatives of the people scope
to exercise their own best efforts in fhe best interests of their country. No
hulf-way house, no partial transfer of power, will avail. No pious hopes,
and no mild threats will, I hope, be relied upon. The minorities, and espe-
cially the European vested interests, require adequate protection. It cannot
be the intention of any sane well-wisher of the land to deprive anybody of
hig dues. The country requires a complete cessation of the hostile spirit
prevailing between the Government and a section of the pecple, a thoroughly
patriotic section at that. Unfortunately the efforts and activities of the last
ten years have created in the country a section which, though inspired by
the best of intentions, and the most patriotic of ideas, feels it is forced to
resort to destructive methods and destructive agitation. If this is allowed
to continue for another ten years, it will mean another serious handicap to
India for constructive work for the next generation and even for two.
Statesmanship, therefore, demands that the country should not be exposed
to any further risk in this dircction either. It is possible that those who
think that power is being transferred to Indisns prematurely may honestly
kelieve that efficiency will be at a discount for some time, but who does not
‘make mistakes when he starts on his work de noro. Why should we, who
have the largest vested interests in the country, not be allowed to learn the
work which is ours and which should have been ours all through, simply
becnuse a few want the luxury of more efficiency at any cost? T am con-
vinced that, if the British Government do not eling to their present bureau-
oratic power in India, with, comparatively speaking, the greed with which
thev are doing so todav, India will not only welcome, but will ask for,
British help and co-operation at every stage hereafter.

The problem of finance, the necessary finance for nation-building, is inti-
mately connected with the goodwill of the people. This goodwill and con-
fidence of the people in the Government of today must be secured now
without further delay. Unless a dangerous experiment is to be made by
taking India to the pre-reform days, I see no other solution of the present
difficulty than the establishment of a national government in India. All
the time, I would emphasize that, the fullest safeguards for the just inte-
reats of minorities should be provided. In fact, I am convinced that it
should be unnecessary to repeat the latter. It is impossible to conecsive
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of the majority community wanting to injure the interests of the mimor-
ities. What is wanted is a sure indication of the determination of Govern-
ment to take a substantial step in the correct direction.

. The reasons why, in India, we have come to this present ominous-look-
ng state of things politically, financially and economically do not require

to be examined today. It would serve no useful purpose to go into the
whys and wherefores of our present position.

) Mr. Praqldont: Order, order. Perhaps the Honourable Member might
like to continue his speech after Lunch.

8ir Purshotamdas Thakurdas: Yes, Sir.

ol Tﬁw Assembly then adjourned for Lunch till a Quarter to Three of the
ock.

The Assembly re-assembled after Lunch at a Quarter to Three of the
Clock, Mr. President in the Chair.

8ir Purshotamdas Thakurdas: Before I resume my speech, may I make
my acknowledgment to you, Mr. President, and to the House for the
extremely patient manner in which you have listened to me till now. I
am told that I have spoken for the best part of an hour. I am sorry to
have made such a demand on your patience; but I can assure all that I
will not engage their attention for very long.

. T was saving, Sir, that the reasons why we, in India, have come to this
ominous-looking state of affairs, politically, financially and economically
do not require to be examined todsay; it would serve no useful purpose to
go into the why and the wherefore of the present position. I am today
prepared to leave the past behind. I wish to appeal to Government, and,
through them, to the British Cabinet, to look the present position straight in
the face and to see it in its fullest significance. India will still be grateful
for what Great Britain has done for her till now, if Great Britain will help
India, without trving her patience anv further, to an era where Indians
may do their best by their country under the aegis of Pax Britannica.
Those who-are less patient than me or more impulsive, or, shall I say,
more experienced than me, candidly say from the housetops that they
exnect nothing from Great Britain, even at this stage, in the correct direc-
tion. T ask for such a careful, cordial and sympathetic consideration of
the whole situation, at this stage, as will attach India to England for ever.
We hnave an enormous leeway to make up, even in the most favourable oir-
enmetances. It cannot be done unless we are masters in our own house.
The Government must, therefore, give us the best scope and start for this
purpose. If thev choose to disregard what I venture to say today, I am
afraid thev may, before long, have to substitute in India a form of Govern-
ment which will ' reawire continued certification and even martial law
oftener than resort to legislation. And, even with that, the people will be
distrusting whatever the Government do. Is it possible to carry on under
such circumstances? I hope that, with all the sagacity of Great B_ritaln.
the statesmen there will see where the best interests of both India and
England lie. - . :
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I have spoken of the various drains on Indis owing to the inability of
the Government to have done more for our progress during the last
hundred years. Let me make it clear that 1 do not overlook the handi-
caps of the people due to their own various customs, habits and what are
wrongly called, at times, religious beliefs. Unity and, the want of it
amongst us all, is perhaps one of the greatest of these handicaps. None
can be more painfully aware of these than myself. But this is not the
place in which to dwell on the self-imposed handicaps of the people of
India. The main reason for the present state of restlessness in the masses
is the wide awakening that has come on from the educated classes, together
with the pinch of poverty and low economic condition from which the
masses continue to suffer. I have said before that I am no admirer of
Bolshevism or of Communistic ideas. I dread these, but I dread no form
of Bolshevism or Communistic tendency so much as those which are created
within the land out of the dire poverty and abject misery of the teeming
masses of India. (Hear, hear.) The imported ideas can be kept out up
to a certain point; in any case they have to take root in the soil before
they become dangerous, and that is bound to take a good few years, if not
decades. But the indigenous growth which has its root in these local con-
ditions is so dangerous, and liable to such fast growth, that I feel bound
to sound my note of caution to the Government against it at this stage.
And this can only be stopped by letting the people themselves mould their
destinies hereafter with full responsibility to their own fellow-country-
men.

Let e make one more thing clear. I do not expeet rivers of gold and
silver to flow immediately after responsible government. is established. As
& matter of fact, I feel that the real struggle between the illiterate masses
and those who are pleading for them today will begin after respomsible
Government is eatablished. The best brains of the country will have to
work long and hard at nation-building for several years to come after we
become masters in our own house to bring about the correct mentality.
The most wholehearted assistance of the Britisher in India will be re-
quired then, and it is Dbecause I do not want any further estrangement
batween Great Britain and India that I feel that I should, at this juncture,
appeal to the best instincts of Great Britain for the realisation that the time
of trusteeship is over, that the time to play the friend to India has arrived.

Mv conclusion, Sir, is that a satisfactory financial condition is the
master-key to progress in any direction, especially in good "Government.
Confidence by the people in Government is the sine qua non of satisfactory
financial conditions. I am encouraged, Sir, by the words of His Excel-
lency, Lord Irwin, when he addressed this House in this connection. His
wordr towards the end of his address are thought-provoking. I will only
quote a few of those, because I am sure the rest must be fresh in the minds
of this House. His Excellency said:

““The Viceroy and Governor General stands as intermediary between India and Great.
Britain, and as such, wilk constantly endeavour to interpret as faithfully as he may, the
hopes, the feelings, the desires of the Indian people to those who may from time to
time compose His Majesty's Government in Great Britain, . . . . That duty,”

His Excellency proceeded:
#¢‘I have striven, and shall strive to fulfil to the best of my ability."
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I am sure every part of this House will wish all strength to His Excellency

in #atfilling his duty adequately and to the satisfaction of the people of
India.

1 have finished, Sir. I only wish to remind the House, and specially
the Treasury Benches of the words of one of the greatest statesmen that
Great Britain hus ever had. Lord Macaulay, speaking in the House of

Lords in 1883 on the Bill which threw open offices under the Crown to
Indians, said as follows:

. ““It may be that the public mind of Indis may expand under our system till it has
oulgrown that system; that by good government we may educate our subjects into a
ompacity for better government; that, having become instructed in European knowledge,
they may, in some future age, demand European institutions. Whether such a day will
ever come I know not, but never will 1 attempt to avert or to retard it. Whenever it
comes, it will be the proudest day in English history."

Indians, having become instructed in European knowledge, now demand
European institutions, and I ask the Government not to thwart or retard
the dny, which has come, when we ask for European institutions for
governing India ourselves. Lord Macaulay said in 1888 that that day
would be the proudest day in English history, and I submit that that day
has come, and any Britisher, who now seeks to retard that day, is doing
something very serious both by England and by India. I ask that the
proud day when England may hand over to India the Government of this
land, with adequate safeguards, having arrived, no statesman in England is
justified in postponing that day. It will be a grateful India which will
receive, at this stage, her sons’ birthright of self-government for India from
the Mother of Parliaments. May those who have n say in this matter at
this juncture have the imagination to perceive that has been entrusted to
their intelligence, imagination and statesmanship. (Applause.)

Mr. B. Dag (Orissa Division: Non-Muhammadan): £ir, it must be a
happy task for the Honourable the Finance Member to balance the budget,
and if he could, by another happy accident, have been the producer of a
surplus budget, he would, I am sure, feel still more happy. But the omi-
nous warning that the Finance Member sounded when he said that there
was likely to be fresh taxation in the future, has alarmed most of us.
Whether it is meant to be a warning to the Provincial Governments, who
have come forward before a certain rovine Commission for a fresh share in
the taxation svhich the Government of India ab present solely enioy, whe-
ther it is intended to deter the Provincial Governments from claiming an
equitable share of the taxation which the Government of India have hither-
to enjoyed, T do not know; but, as far as I can judge from the reports of
budgets of the Provincial Governments published in the Press, T find that
every Provincial Government has produced a deficit budget, and the Gov-
ernment of India, by coming forward with n budeet foreshadowing future
taxation, show that the Government of Tndia and the Provineial
Governments are going to have a stiff fight over equitable distri-
bution of revenue and taxation.

Before T proceed however, I mav iust remind the Honourahle the Finance
Member that owing to the frenzied financial policy of a predecessor of his
wherehv India’s reserves ahrmad were comvletelv wiped off. India now finds
herself in this plicht of a high tariff tndav. His predecessor took stens
to raise the customs tariff to the maximum limit of 15 per cent. whereby

3 r.u,
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the Government must have derived at least 80 to 40 crores of rupees surplus
taxation, and the cry of the capitalist group in this House to protect the
industries of the country hae given the Government a surplus income of
about 20 crores of rupees during the last few years. I believe I am cor-
rect in this. I had ap opportunity to look into certain financial statements
which the Finance Member's Department prepared for presentation to
that roving Commission which is now touring India, and I found the Gov-
ernment sdmitting there that this demand for a protective policy on the
part of the Assembly had given the Government a windfall of 20 crores of
rupees during the last four or five years. In spite of all this surplus income,
the Finance Member foreshadows that there will be fresh taxation in the
future. I may remind the Finance Member of the memorandum which
has been prepared by the Finance Department where it is indicated that
the customs tariff of the Government is put on the high side being the
maximum that commerce can stand. They have no reserve in taxation in
case of a future war. For that they ought to reduce the scale of certain
taxation. If that was their policy a few months ago, how is it that the
Finance Member now suddenly springs a surprise on the House and says
that there may be extrataxation in the future unless it be to deyprive Pro-
vincial Governments of their just share in the taxation that the Central
Goverpment have imposed and have monopolised to the detriment of the
prowinces.

Sir, my Honourable friend Sir Victor Sasscon is not present here, but
he initiated an interesting debate on the horrowing policy of the Govern-
ment of India in which I had the privilege to take part. Conscientious
opinion on this side of the House holds that all Government borrowing
should be done in this country rather than outside. In that discussion
T pointed out that the reserves at present lying in England, for the benefit
of Great Britain and the Dominions for the benefit of British and Domi-
nion industries and benking should be transferred to India, and that thev
should be turned into liquid money for banking facilities in the country, both
of the industrial magnates and the agriculturists.  Sir, during the dis-
cussion on the budget for the last few days everybody was think'nz of the
poor agriculturist, every body was thinking how the agricultural class
could be made more prosperous. There was the Royal Commission on
Agriculture. FExcept for the announcement that a certain sum of monev
would be reserved for creating an Acricultural . Research Department,
nothing has been done. Not even a dav was allowed on the floor of the
%{oune in order that we might discuss that Agricultural Commission’s

eport.

Mr. K. Ahmed: You have passed the budget.

Mr. B. Das: It does not matter. I can discuss it all the same. Sir,
this side of the House contains a few experts. We have many exrerts in
this House—financial experts, engineering experts, etc., and we know what:
experts are. (Laughter.) By the time these experts come to an agreement,
these 25 lakhs will be spent somehow. Most probably these experts wli
be imported by my Honourable friend, Mr. Bajnai, frrm somewhere—from
Enqland or somewhere; and bv the time thnse experts come to know a
little of the agricultural conditions of Tndia. thev will ber~me synor.px.
perts and will have to be sunerannuated ard s fresh Int will he imn~rted.
8o, Bir, what is the use of talking of agricultural prosnerity if Government.
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in their supreme ‘wisdom, do not see thelr way to allocate a day or two to
discuss ' the valuable recommendations of the Linlithgow Commission?
How can the agricultural class prosper unless they have banking facilities
and rural banking is developed in the country? TUntil then they carmot be
‘prosperous. Now, my Honourable friend, the Finance Member has given
us sn assurance that the banking inquiry will shortly be launched in this
‘country; and the other day the Hindustan Times trought out a certain
snnouncement that the personnel has already been fixed and the scope of
the inquiry also has been fixed. Although I happen, 8ir, to be a member
of the Federated Chambers of Commerce and I am happy that members of
the Federation are to be represented alongside with those of the Associat-
ed Chambers of Commerce, I, who belong to the country, and to the rural
area of the country, ain most anxious that there should be sufficient rural
representation in that central banking inquiry committee, so that rural
banking may be looked after properly. It may be that the Honourable the
Finance Member would be thinking that he will take one member from the
co-operative banks in the provinces in that Central Committee and that
ought to satisfy the countryside. I admit, there is a system of co-operat-
ive banking in the country; but if he will make inquiries he will find thab,
everywhere, the Registrar of the Co-opersative Credit Banks in the provinces
is & member of the provincial executive service of the province. That
menns that he is not the sorb of man who will allow full development and
full control to the people. He has neither the experience nor the gut to
do it. His being in Government service is a handicap. Conreqrently &
member of the Government services cannot be a proper controller and
director of rural banking, and therefore rural and co-operative banking is
not properly develoned or organised so far. If my Honourable friend, the
Finance Member, thinks that he will take one of these Registrars of oo-
operative banks, a member of the Provincial Civil Bervice—though not of
the Indian Civil ervice—then I think the real objective will never be
attained, because the member of the Provincial Bervice will be directed
by a member of the Indian Civil Bervice, whether directly or indirectly,
and such a man is least adapted by training to represent popular problems,
nor can he honestlv interpret their needs. If therefore my Honourable
triend wishes to help the rural agricultural classes to develop rural and co-
overative bankine in India, he will have to choose members from among
those public workers who have taken an active interest in co-operative
banking and are not tied down in any way to the system of government at
present prevailing in the country,

Only two vears aro, mv Hononrable friend, Mr. Sarabhai Haiji, moved
# Rerolntion on the floor of this House to have a banking inquiry commit-
tee. That Rernlntion wae a red rac to the Government. At that time
8ir Bas'l Blackett saw no utilitv in an inauirv committee. T rhall just
guote a passace from his sneech to indicate his views., Probably it was the
view of the Government of India at the time. He said:

“1 ghonld like to ruccest to them and to tha Fonre 7enerallv that the thing that
is @oing to make bankin~ grow in Tndie is the desire of the Tndian neonla for hanking
facilitiea, and the Government of India is not moine to ereste bankint by bnildine banks
in every village in India. .Tt resllvy is a-thing in which Government can do something,
but the essential and drivin+ force must he the demand of the Indian peonle for
hanking in Indis and no Commission, no Reserve Bank and nothing else except a
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desire of the Indizn people to have facilities for banking will create facilitiea for bank-
ing in India. * * * * * T hope still, at the last moment, that the Honourable Member
will be satisfied with the promise and that he will recognise that it is all that he can
usefully get, and that even .if it is my successor and not I myself who will have the
Elnmre.of- bringing to birth this banking committee, he will not get it a day earlier
y pressing for a promise from the Government for more than I have been able to
give.

Sir, this passage from the speech of Sir Basil Blackett is interesting.
He never thought it would serve any good purpose to have a banking in-
quiry committee. He said then that he wanted to tie the hands of his
successor cven if his successor should see his way—his successor has
seen that alreadv—to have o banking inquiry committee. B8ir, my Hon-.
ourable friend, Mr. Haji, in his demand for this banking inquiry, speci-
fically insisted in his Resolution that provision should be made for recom-
mendations for improvement and expansion of banking, with particular
reference to provision in adequate quantity and proper form of capital
necessary for the development of the industry and agriculture in India.
Naturally, therefore, 8ir, we are very anxious that the agricultural side of
rural banking should be properly looked after. If the capitalist section of
the country will be represented by 50 per cent., the other 50 per cent. of
the Central Committee should be at least representatives of the people,
whether they are for co-operative banking or rural banking or rural econo-
mics. Government must see to this, that there is proper representation of
rural banking and co-operative banking in that inquiry. Agsin, I would
like to know from the Honourable the Finance Member as to who will be the
Chairman of this banking inquiry committee. Unless an Indian banker or an
Indian, interested in the banking problems of the country, becomes the
Chairman of the Central Committee, no good purpose will be served. The
Honourable the Finance Member may import an excellent banker fromx
Europe or England ; but he will take a long time t.. know the real conditions
of the people—the teeming millions of our countrv and not the capitalists
and industrial magnates of our biz towns—and for that reason the Chairman
must be a man with good knowledge . . . .

Mr, President: Was not the Honourable Member called to the
Conference ?

Mr. B. Das: No, Sir. I have never had any desire to be present at
this Conference. I know many are there who are in high finance; T re-
present the rural people here and have the privilege to speak here on behalf
of them. I put the needs and view point of the people so that hich finance
may not neglect the condition of the masses nor have them exploited. Bir,
we find that in all recently appointed commissiong the Central Legislature
finds representation, and I do hope that certain members of the Central
Legislature will be represented on this Committee; and I may make 1t
clear to vou, Sir, before you say anything, that I have no ambhitirns in
that direction and I do not myself derire to sit on that Central Banking
Inquiry Committee. Bub T do wish that the Members of this House should
be represented, so that they may represent the national asmect of hanking
on that Committee of Inquirv; and T mav remind the Hoanourahle the
Finance Member that one of the main reasons whv the Reserve TRnnk
scheme of his predecessor foundered was hecaure the Memhers of +he Cen-
tral Lerislature were not allowed to be renresented on the Board as
Directors; they were not allowed even to form themaelves trvstees to
clect Directors on the Board of the Reserve Bank. B8ir, we are here to
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represent the millions of people who are outside, and if we have studied tho
intereats of the masses and of the millions of the people of India, we have
every right to be on such committees to put forward their viewpoint in
the national interest. After all, this is not a new thing. Thig has been
the practice followed in most of the committees. On the Age of Consent
Inquiry Committee, Government had to take a few Members of this House
lying down, when this House insisted on proper representation on that
Committee.

Bir, alluding to the subject of co-operative banking, very often it
happens that Government take the line of least resistance, and instead
of working up certain subjects themselves they shift responsibilities by
saying it is a problem for the Provincial Governments to inquire into.
My Honourable friend, Sir Basil Blackett, while speaking on the Resolu-
tion urging the appointment of a Banking Inquiry Committee, imoved by
my friend Mr. Haji, gave hig opinion on co-operastion as follows and
shifted his responsibilities:

“I'be subject of co-operation is a Provincial Government and not a Central Govern-

ment subject, and it is very doubtful whether a Committee covering the whole of
India and Burma ‘and dealing with co-operative banking would be a desirable body."”

8ir, if one wants really to kill the goose, one can kill it in any way he
likes, and my friend, Sir Basil Blackett, who had an interest only in the big
financiers of Calcutta and Bombay, in his heart, never thought of the
masses, and naturally he thought that the problem could be shifted to
the shoulders of the Provincial Governments. But, Bir, Provincial Gov-
ernments, ag they are constituted at present, take very little interest, and
they allow these co-operative banking movements to be controlled by their
officers, whereby they become glorified depsgtmentsi of the Provincial
-Governments, and very little creditable has yet been done so far.
Here I may just remind the House that I also took part in the debate on
that Banking Inquiry Committee Resolution, and I did point out then
that the co-operative credit societies in India, put together, only handle
a total sum of Rs. 40 to 50 crores. For 30 crores of people in India 40
.or 50 crores of rupees is nothing, because it comes to about Rs. 1'2 or
Rs. 1'6 per head- There is not sufficient money to give assistance to the
rursl population of India, and yet the Reserve Bank was going to be
formed, which was to handle all resources of the Government, without
paying anv interest for such money. A part of this money was going to
be given to the Imperial Bank without interest charges. Even the Ir-
perial Bank at present handles all the money of Government and all the
credit of the Government without paving any interest to the Government.
Sr. as T have said, T have some knowledge of the working of co-operative
hanking in Bihar and Orissa, where thev take monev from the Imperial
Bank at the rate of 8 per cent., while the villazers borrow money from
the eo-operative bhanke at 154 or 18 per cent. That is not banking; that
ia usury. These co-operative banks which are organized by
Government  officials, ask the villagers to pay 15} or 152
per cent. interest, and yet the Imperial Bank of India take all the re-
rerve momev of the (Government sud pav no interest for the surplus money
that t¢hev hark Whv should not, T ask, a part of the money thal lies
idle in the Gnvernment Treasury be given to co-operative banks at 8
per cent.? And -there should be a rule that these co-operative banks
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should not charge for agricultural and rural aid more than 8 per cent.;
thet more than 6 per cent. should not be charged to any member of &
co-operative union in & distant village union. That practice aliva will save
the.. pessants from perpetusl indebtedness. Government-managed oo-
operative banks, as they stand now, charge high interest- Let us perma-
nently lower that interest in our rural banks by giving advances to such
banks from Government Treasuries. The money belongs to the people
and must flow to them. ILet not a few capitalists in our large towns
exploit these resources,

8ir, the Honourable the Finance Member is new to the country. He
has repeated an old shibboleth of former Finance Members. In the old
days, whenever a civilian Finance Member made his budget speech, he
used fo say there was a good monsoon or a bad monsoon, and there would
be no balanced budget. That was certainly a good thing to say in those
days of civilian budgeting But, Bir, if you think of the monsoons, ycu
will have to think in terms of the masses. The agricultural iclasses,
who happen to be 25 crores of the people of India, cannot prosper unless
vou look into their agricultural conditions and improve them. One of
the disadvantages under which the agriculturists suffer is the damage
that is done to their lands by floods in India. 8ir, owing to the floods
overy year in India—by lucky chance we had no serious floods last year—
the agricultural c'arces lose B0 to 100 crores of rupees. The Grvern.
ment of India, or rather the Meston Committee, manage to draw the
line in such a way as to make land revenue a provinecial subject, and so
the Government of Tndia do not care to bother about safeguarding the
interests of the poor agriculturists. Yet, the Government of India, or
rather the Railway Department, by raising embankments and other
barriers and not providing proper waterways in those barriers, have added
to the causes of floods in every part of India. Sir, in 1924 T had the
privilege to draw the attention of the House, for the first time, to the
necessity of appointing a committee of experts to inquire into the causes
of ever-recurring floods in India. At that time the Honourable Mem-
ber for Industries, and the Chie!f Commissioner for Railwavs took part
in the debate, and the Commissioner for Railways pnohpoohed
the idea that the railwnys were not in any wav responsible for the
‘enhancement of caures of floods. At that time, the idea of a Central
Flood Tnquiry Committee, although it was taken up by the Indian Press
in the right spirit, was poohpoched by the Anglo-Indian Press in India.
Since tfen things have changed. Owing to heavy floods in Burma in
1028, the Government of Burma appointed a Flood Inquiry Committee,
and the reecommeéndations of that Committee were nccepted in fofo Fy
the Burma Government. Owing to serions floods in my own Provinee,
Orissa, in 1927, the Government of Bihar and Orissa alao appointed a Flood
Inquiry Committee, and those recommendations are under the considera-
tion of the Local Government. But I find that, though the mind of the
Government of India has not undergone anv change, the Anglo-Indian
Press have changed their views. 8ir, T have here a very interesting
cutting from the Statesman ot Calecutta. Tn commenting on the Report
of the Orisra Flood Committee it wrote as follows:

“We have often pointed out that, not only in Orissa but in Bihar also and Bengal,

and, indeed, all over India, thers is no one definite authority responsible for embank-

ts, In soms parfs the duty of maintainipg them falls on the Public Works Pepart-
ment ;" iir otbers on_ the District Bowrd; fn others oni the uu'ncsp'.u . in: etherg:on
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the lords; in ethers on the tenants. There is no common system of building em-
the land , and as far as we are awara no detailed supervision over them. A flood
whieh has safely come over s hundred miles breaks through or washes over an embank-
ment which & zemindar or & collection of rayats has neglected to maintain. That is the
real trouble in Orisss.” ’ .

That ig the real trouble of India. I do not want to discuss the re-
commendations of the Orissa Flood Committee, but I just wish to refer
to those points, which are of an all-India nature, and which affect the
condition of the masses all over India. I can summarise the Report of
the Orissa Flood Committee in a few lines. I quote their own words
for the benefit of the House: (They occur in Chapter XIII of the Orisea
Flood Committee's Report):

“The whole of the gemeral question of floods and - their remedies seems, indeed,
except in so far as a few ganges have been read dui.lK as & matter of routine, to have
received but little real and systomatic attention at the hands of the engineering establish-
ment, for over fifty years from the time of Mr. Rhind’s report of 1872 to that of the

inanguration of the contour survey in 1833, we can, at least, discover no tumoe of amy
genaral inquiry into or discuseien of the problem as & whole during thig period.’

1f this is the condition in Orissa, it is also the same in Bengal, in
Bihar, in the Punpjeb, in Bombay end in Madras. Everywhere the
engineering departmentg of the Gowernment have gone on building roads,
capals and railways, but they have not got any establishment to look
into the drainage problems of the rivers. 'Lherefore, whenever there is a
little abnormal rainfall or a sudden rainfall, we have very heavy floods.
I may just remind you, S8ir, of the Gujrat floods in connection with
which you yourself took so much trouble to collect money in order to
8ave the peaple in flood-stricken Gujrat. You felt for the masses in
that ares, and that is the way you and 1 and every one of us should feel
for the whole ceuntry, and it is no use the Central Govemnment saying
that it is a provincial subject and the provinces alone:should look after
reavedisl measures. 'L'en yours ago, 15 years sgo, land revenue was con-
$rolled by the Central Government. They have negleoted . their duty
since the day they sook charge of this country, and Government went
on collecting land revenue for nearly 150 years or more, but they never
looked into the draimage problems of the country. Rivers, mighty rivers
which extend over more than one province, cannot- be cantrolled by amy
Provincial Government. For that reason the Central Government must
have & deparbment under them—they ought to have created a new service
of waterway .engineers. The Burma Government have gome a small
way and have appointed their provincial waterway engineers. In Orissa
the Bilar and Orissa Government have just appointed an embankment
divison. . But that does not solve the main problem. Let ys take, for
instance, the Ganges river which flows over three major provinces. An
abnormal rainfall in the United Provinces may affect the people of Bihar
very seriously, may affeot the people of Bengal very seripusly. An abnar-
mal rainfall . in  Assam in Brahmaputra might affect Assam and
Eastern Bengal wery seriously. 8o it.is time that the Government of
India appointed a flood inquiry committee and created a service of water-
way engineers. With that object in view various Members of this House,
ineluding my Honourable frienie Mr. Gava Prasad Bingh, Mr. Neogv,
Mr. Aney—representing almost every province—and others, have given
notice of & Besclubion whith I have had she Hogoyr to table Hast ‘hie

4



FHE INDIAN FINANOE BILL. 081

session. I shall just read out that Resolution in order to ehow whnt we
want und what the country wants Yo save the conntry from ravages of
floods :

“This Assembly recommends to the Governor General in Council that he may be

. (1) to establish immediately an All-India Service of Waterway Engineers with a
view,

(a) to control the drainage of rivers of India;

(b) fo regulate openings of all waterways, provided in embankments of railways,
canals, roadways and other barriers for flood discharge; and

(c) to give effect to remedial meusures as would bs recommended by an expert
committee appointed immediately from India and outside, the terms of
reference being to inquire into the causes of the recurring fidods all over
India and devise remedial measures therefor;

{3 and thal he may be further pleased to actept the recommendations of the Orissa
Committee as & valuable contribution towards this important natiomnl g:sblem
of India, affecting drainsge of waterways of India generally, and Orissa partioularly,
and direct such Departments of the Central Government as are directly concerned to
co-operate with the Governmént of Bihar und Orissa to expedite action on that report
with a view to minimise the distress of the agriculturist populace of Orissa caused
through ficods.' .

Sir, unless there is an adequate solution of the drainage problems in India,
the agriculturist classes will always have to look to Providence for their
prosperity. The Finance Members of the Provincial Governments or the
Central Government always talk in terms of monsoon, but I venture to
submit that the distress of the masses from floods is due to the neglect
of the different Governments. (An Honourable Member: ‘‘Hear, hea:;;;{
I may ba pardoned if I quote just u line from the speech that I delive

in this House on the subject of the appointment of a Central Flood Inquiry
Committee in 1924 :

“My own considered opinion on the subject is that the hand of man in srecting
these embankments of railways and of canals and highways without taking imbo con-
sideration the general waterways of the country is solely responsible for these ever-
recurring floods, recurring disasters to millions of the teeming population of India. ...

Who is responsible for this great calamity, a permanently inflicted calamity on the.
people of India? Not the railway alone—I absalve my Honourable friend Mr. Hindley
from the complete charge, but all classes of engineers—the road engineer, the canal
engineer, and the Railway engineer. 8ir, I myself am an engineer. 1t is no pleasure
to me to accuse my own ession.- Yet I maintain, the short-sightodness and laok

of foresight of my profession have brought the country to a land of famine, floods, and
epidemics.”’

Four years ago I ssid that, and I maintain that view equdlly strongly
today. As I have said already, it is no use the Central Government saying:
that the Provincial Governments would look after these problems. If, #4
a result of the wishes expressed by a certain Resolution tabled by a
majority of members of this House, that a committee should be appointed
for road development in India, the Governor General in Council thought it
fit to appoint a road development committee, he can at any time appoint
a committee of experts to go into the most vital problem of the masses.
I am sorry to find that the Royal Commission on Agriculture went vety
little into this question. I will feel thankful if my Honourable friénd, Dr.
Hyder, will enlighton the House whdther they did go comprelénsively
into the matter; but my own view is, after glancing through ‘the evidence
and the Repott, that they did not go into that dspect of the matter in
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any aetadd. 1 ao wot kuow why this*vivel proviem coucerning ihe ugricui-
lursstd had been lefv ouv by et Goimssion, gk
- 4 wul now refer w tue tug of war thut 18 gowg on between the Lro-
viuclal Goverumeuts and the Uenirul Government over an eguitable suwre
ot revenue. ‘Lhere is discontent in tlle provinces over the uecision Ll
excise showd have been a provincial subject, whe FProvincial Governments
sud the Provinciul Councillors are ulways st loggerhends over the excise
policy. ‘L'ue incowme from excise wus ut ouc period more than 40 per cent.
of the revenue m my own province. 1 come trom a province which was,
ul oue tune, the tail end ot Bengul, and although the Central Government
was In Calcutta, the Provincial Government of Bengal spent all 1ts money
in developing Calcutta and Beugal. It did very littie for the developinent
of my Provinee which wes a distant adjunct. ‘Ihe Province was separated
to satisfy the desire of the people of Kast Bengal to be united with
West Bengal and the promises that were held out by Lord Hardinge in
1012 were never fulfilied. Promises of money were given out for the
development of the Universities and for developing pilgrim towns like
Puri and Gaya and nothing wus ever done. Subsequent Finance Members
forgot the pledges given by Lord Hardinge's Government. Then came the
Montagu-Chelmsford reforms. Nobody bothered about the Government of
Bihar and Orissa, and that Government was left with an income the lowest
in all the provinces. The }inance Member of the Government of Bihar
and Orissa, the Raja of Kaniks in his recent budget speech, said that the
income per head was Rs. 1'8 or ls. 1'4. It is high time that the Govern-
ment of India give effect to the recommendations of the Taxation Inquiry
Committee. They would not allow the provinces a share of the income-
tax. ‘They should now allow the provinces an equitable share of this
source of revenue and such other stable sources of revenue, I remember in
the Press to have seen a statement that the Finance Member of the Govern-
ment of Bengal was bewailing his lot in his evidence before the roving
commission and he said that the inability of the Bengal Government
to develop that Province was entirely due to the spoon fed policy of the
Government of India. I do hope that the Government of India will them-
selves come to some decision on the recommendations of the Taxation
Inquiry Committee and let the Provincial Governments have a share of
their huge income for the internal development of provinces. I do think
that, in the new order of things, excise should be a Central subject, because
the Central Government never feels for the masses and have no point of
contact. It is the Provincial Governments that will be always in close
touch with the masses and if the Provincial Governments derive a large
portion of their income out of the drink habits of the people, it will never
bring the Provincial Governments into happy relations with the people
of the Province. 1 would therefore suggest that excise should be trans-
ferred to the Central Government. In fact salt is an excise duty, and
although nobody wants the salt tax, it still remains. Let the Government
of India also enjoy the revenue from excise, and it does not matter if they
are unpopular. A way should be found to provide a better system of
taxation, by which, say, income-tax, export duties, and a part of the
customs duty could be handed aver safely to the Provincial Governmente.
The Provincial Governments will then get a stable income, and they will
nat be blamed by the people for such a hateful system of taxation as the
excise is, Whatever may happen, I would not countenance this tug of
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war between the Lrovincisl Governments und the Central, Government,
that is. at present going ap, wud mwy own view s that the Central Govern:
went could wafely part with ten to twenty per cent. of their revenue to
the different Provincial Governments. -

U. Tok Kyi (Burma: Non-Buropean): It is & matter for regret that
Sic Purghotmndas Thukurdes—I am sorry to note that he is not in his seat
now-—does not. see eye to eye with us in regard to the Finance Bill now be-
iare the House. As a rule, in sll matters of national importance, he has been,
us we are all aware, with us, but this. time he has given his reasons. why
he cannot be with us. 8ir, as for us who sit on these Benches, so long es
the most important cuts are restored as soon as they are carried, so long
us the recommendations of the influential Skeen Committee, of which the
Legder of the Independent Party was a prominent member, are not given
effect to, so long as the wishes of the people of this country, as expressed
by their representatives in this House, are not respected, so long we feel
it our duty to oppose the annual Finance Bill. Bir, in discussing the Bill
now before the Housc, I should like to make a few observations on the
two subjects which have been agitating the minds of the people of the
" country from which I come. They are firstly the export duty on rice,
. tl;?i abolition of the duty, and secondly the separation of Burma from

Indis. .

The question of the abolition of the export duty has been brought before
this House by me for these three years, and during last year, about this
time, the then Findnce Member made me a promise that he would appoint
u departmental committee to go into the question, with a view to abolish-
ing the duty or reducing its rate. The Honourable the Finance Member,
in his answer to my question the other day, said that the matter had been
referred back to the Local Government. Sir, I think we can anticipate
the decision of the Local Goverhment in this matter, for only two weeks
ago the GO\Lernor of Burma said womething about it in his speech at the
annual meeting of the Burma Chamber of Commerce. It seems that he
is not jn favour of the total abolition .of the duty, but he has no objection
to reducing the rate. Sir, this is what he said at that meeting:

“I am informed, however, that for purposes of comparison, it may be taken that the
export, duty on Biamese rice works out roughly to 3}d. per cwt., that on Baigon rice
to 6§d. per owt., and that on Burma rice to 44d. per cwt. If this is s0, can we say
that we are at a disadvantage, compared with our chief competitors, except in so far
ag our export duty is  little higher than that on Biamese rice? Angd is it that our
complaint is not so much that ‘the incideace of the duty falls upon the cultivator as
that the proceeds of thc duty do not come back to Burma, but go into the coffers of
the Qovernment of India? This is an obvious point on which we shall probably require
your views. There is clearly a case for asking that the pitch of our duty should, at
any rate, be no higher than the pitch of the gumm duty.”

_8ir, from this it is_clear that 8ir Charles Innes is in favour of the reduc-
tion of the duty. But public opinion in Burma has been gaining ground
on this .question. . Practically all the Leaderq of public opinion, all the
newspapers and all the Chambers of Commerce are in favour of total
abolition.. And I should like to point out that the Burma rice trade is
now. undergoing & depression, not only this year but for the past few years,
and 7 think the depression is largely due to the increasing competition of
countries. in various parts of the world. The Honourable the Finance Mem-
beg.himself has admitted in his budget speech that the export of rice has
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deerensed by no less than 7 crores of rupees, snd that this was dwe &0
‘** Japan's temporary prohibition of the importe of thet commodity inte
that country, and the increasing competition 0f the rice-producing cowmiries
on the Mediterranean seaboard ''.

8ir, Great Britain wws 8t one time a very good ocustomer of Burmae
rice, but of late the export to that coumtry has been much reduced.
Just before the War, in 1918-14, the export to Great Britain was 161,400
tons, but what waa the export last year, 1927-28? It was only 49,668 tons.
There was another country which was a very good customer of Burma rice
in fonmer days and that is Java. Jave, as you know, is situated about equi-
distant from Burma and Siam or Saigon. She used to import rice from
Burma in pre-war days of not less than & quarter million tons. What is the
quantity she imports now? The figure for the year 10927.28, i.e., the
latest figure available, was 6,680 tons only. From this we can at once
see that Burma is no longer occupying the place she once occupied in
the matter of the rice trade, and she is fast losing ground in the keen
competition that is being set up. In this question of export duty, the
only justification for ity imposition was the practieal monopoly of the riee
trade that was enjoyed by India. But, as I have pointed out, this practi-
cal monopoly is no longer of India’s. Such being the case, I think thete
is no longer any justification for it and the duty should be abolished as
early as possible. The abolition of the duty is only a matter of about one
crore of rupees or so. The Honourable the Finance Member iz a very
resourceful man; he is a very able financier. We can see it from the
fact that, when he wants 10 crores of rupees for modernisation or mecha-
nigation of the Army he tries to get it. I hope and trust that, when this
duty is abolished, he will surely find the money to make up for the loss
of revenue consequent on the abolition of the duty.

Mr, President: Although you propose to reject the Finance Bilt.

U. Tok Kyi: Sir, I am here to represent the views of the people, I comie

« p Dere torepresent them. We, Swarajists, as you are well aware,

" Sir, have long given up the policy of begging (Hear, hear). We

do not beg as a matter of favour, We express our views and we bring to

the notice of the Government such of the injustices as have been done to

the people snd it is their bounden duty to remove those injustices. 8o
much for the abolition of the export duty on rice.

Now, I come to the other question which is now beooming a burning
question in Burms. The separation of Burme, secording to a fermer
(Governor of Burma, Sir Harcourt Butler, was not preetieal polities. He
suid this only about two years ago, but under the present Governor, Bir
Charles Innes, the question has suddenty ocome within the bouhds of
practical politics. There are reasons of course, but I will not go inte
them. I will only say this: those who are in favour of separation are what
are known in Burma as the moderates. The majority of Membets of the
Legislative Council, constituted as it is at present, are moderetds and e
in favour of separation. But we must remember that the Legislative
Council has been boycotted by the masses (Hear, hear). The G. C. B, A.,
that is, the General Council of Buriness Astoviations, 4s sob # fuvour of

gseparation st present. I put a question to the Goveriment on thiy swme
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subject. The Honourable the Home Member the other day replied that
all depended on the recommendations of the Simon Commission. 1 hope
and believe that the Honourable the Hoine Member knows that the Simon
Commission has been boycotted by the people of Burma (Hear, hear).
There wmay he separation in time to come. Personally speaking, I want
Burma to cast in her lot at this juncture with the rest of India. Whether
there be separation or no separation, 1 should like to emphasize one point,
and that is the recommendation Sir Harcourt Butler's Government have
made to the Government of India on the subject of reforms. This is what
they say :

‘“While, huwever, the Governor in Council is unable to support the proposal for a
wholesale conversion of Central into Provincial subjects, His Excellency in Council
ooncurring with his Ministers, recommends that any subject which is made a provincial
subject in the provinces in India should also be made a provincial subject in Burma.
Tt would be a most urfortunate thing if ground was given for the belief that Burma
in less fitted for self-government than any province in India merely because the working
of the Reforms in Burma has been harmonious and there has been a complete ahsence
of those extremist manifestations which have marked the preceedings of some Legisla-
tive Councils in India.” -

Sir, I hope the authorities concerned will make a careful note of this recom-
mendation of the Government presided over by one of the greatest members
of the greatest civil service in the world. On this question, T should like
to say one more word. We, Burnans, separationists, as well as anti-sepa-
rationists, demanded Dominion status, and, to borrow the expressive
phrase of the Honourable Mr. Jinnah, we want “Dominion status and
nothing more, nothing less.”’

With these words, 1 beg to oppose the motion.

Mr. W. 8, Lamb (Burma: European): Sir, 1 should like for once to
support the motion of my Honourable friend U. Tok Kyi when he talks
about the export duty on rice. I am quite sure thut the Honourable the
Finance Member will, before long, -say within the next year, satisfy himself
that the whole of this import duty doee not fall upon the agriculturist; and
thiat within the next, year he will be able to compose his mind to the con-
templation of the removal of the duty. Rs. 92 lakhs or ubout a crore of
rupees, as it has been ulleged, is no very small sum. But in this cuse we
are dealing with an unjust tax, and I hope and believe that if the Govern-
ment are satisfied that it is an unjust and improper tax, the Finance Mem-
ber will have no difficulty in seeing to it that the duty is removed or at
least say to this Assembly next year that it should be removed.

Next, Sir, with regard to the remarks mude concerning the separation
of Burma, 1 do not know why that point has been raised in this particular
debate; but 1 would just like to say that U. Tok Kyi while in this House
has exhibited himself as a very good Indian, s much better Indian than
as n Burman. So that, hig views on the question of separation must be
discounted.

An Honourable Member: Bul vou are a Furopean!

Mr. W. 8. Lamb: The Burma Chamber of Commerce has not declared
in favour of separation, and T have always had a fecling that the demand
for separation should slways be left to the Burmans themselves. The

Burmans have themsetves declared . . . . .
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An Honourable Member: I think I ¢an clear the point, Sir, if the Honour-
sble Member will kindly declare whom he represents in this House, what
interests he represents. '

~ Mr. W. 8, Lamb: ] represent, as one can see by looking at the official
list, the European residents in Burma. '

An Honourable Member: Number please.
Another Honourable Member: Not more than 2,000.

Mr. W. 8. Lamb: We do not always agree, but I can quote many
_eloquent Members on the opposite side. That there is.one thing on which
we all agree; that is, that there is no use of merely counting heads. But
that is a different matter. ‘I now speak as the representative of the
Europeans in Burma and also as one who has been in the country for more
than 25 years. I have knowledge of not only what the Europeans feel
on this mutter—as a matter of fact I am not now going to say what their
feeling is—but also what others feel, apart from my own opinion. Notwith-
standing the dictum of the late Governor of Burma, Sir Harcourt Butler,
I would like to point out that this demand for separation is no new thing.
As long ago as 1920 or 1921, before the reforme were introduced into Burma,
there was a very great . . .

Mr. President: Order, order. The Honourable Membar knows that only
the other day this House has declared itself in favour of non-separation;
and the Honourable Member iz not entitled to reflect on the vote of this
House.

Mr. W. 8. Lamb: I am afraid, Sir, I was under the impression that the
question of separation or non-separstion.could be taken up; and I am
merely putting it to the House that there is something to be said against
fhe views of U. Tok Kyi, who claimg that he and his friende represent
something like 90 per cent. of the population of Burma. I think it is but
proper that I should point out that the Burmese people have been insistent
on the question of separation from very nearly ten years ago, i.e., from
1920. Sir, as early as 1920, the people declared themselves in favour of
separation. In 1925, the Nationalist party, who formed a majority of the
elected Members in the Legislative Council of Burma, declared for separa-
tion, and they passed a Resolution to that effect .o

Mr, President: Order,.order. T am afraid I cannot allow the Honourable
Member to reflect on the vote of the House.

Mr. W, 8. Lamb: I regret, Sir, I was not present in the House at the
time of the vote; I was ill and I regret 1 raised that point mow. T have
nothing more to ray, Sir.

(At this stage, several Honourable Members stood up, to take part in
the debate.)

Mr. President: It is not.likely that we can finish this debate today. In
inJewI-ilf the fact that there are so many speakers yet, I propose te adjourn
the, Ilouse. : -

Ty Aapsnbly the advirnd i Bless: d th. ok, Tosedes, o
10th March, 1939. exen.of the Clogk on.Tuesday, -thy
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